Government of Jammu and Kashmir

J&K Pollution Control Committee

JEK Jammu
T Winter office: November-April Summer Office: May-October
N e Parivesh Bhawan, Gladni, Sheikh-ul-Alam Campus
e e —d Ipus,
‘~~. Transport Nagar, Narwal, Behind Govt. Silk Factory,
\"/ Jammu. (J&K) 180006. Rajbagh, Srinagar (J&K) 190008
£ Ph.'Fax. 0191-2476925 Ph.'Fax. 0194-2311165.

PCC

email: membersecretaryjkspch@gmail.com

The Consultant (Judicial)
Hon’ble National Green Tribunal,
New Delhi.

No:- JKPCC/NGT/'U.S—/).OD/B)L{'[—BS) Dt: | -07-2022.

Sub:- Submission of Report of the Committee Constituted by the Hon’ble NGT in
compliance to the directions dt. 17-05-2022 in OA no. 344/2022 titled Rajesh
Kumar v/s Union of Territory of J&K.

Ref.:- Directions issued by Hon’ble NGT dt. 17-05-2022 in OA 344/2022.
Sir,
In Compliance to the Hon’ble National Green Tribunal order dated 17-05-2022 in
OA no. 344/2022 titled Rajesh Kumar v/s Union Territory of J&K, kindly find enclosed
herewith the Report of the Joint Committee Constituted by the Hon’ble NGT in this regard.
The Compliance report may kindly be taken on record and placed before the

Hon’ble NGT for consideration please.

Yours faithfully,

Encl: Report (2% 9leaves)

JK Pollution Control Committee

Jammu.
Copy to :-
i The Regional Director, PCC Jammu for information.
ii. District Magistrate / Deputy Commissioner, Jammu for information.
iii. Director Health Services Jammu for information.

iv. PA to Chairperson for kind information of the Chairperson, JK PCC Jammu.



J&K Government of Fammu & Rashmir
- J&K POLLUTION CONTROL COMMITTEE
WP’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU

SPCB Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal Jammu
Email: regionaldirectorikspebimu@gmail com, Tel/fax 0191-2476926

The Member Secretary,
JK Pollution Control Committee,
Jammu.

No:- JKPCC/RDJINGT/O.A/344/2022/ [ 7 & 2 Dt.  09-07-2022

Sub:- Constitution of Joint Committee in case of Hon’ble NGT O.A No.
344/2022 titled as Rajesh Kumar Vs Union Territory of Jammu and
Kashmir — submission of report thereof.

Ref. : JKPCC/NGT/125/179-183 dated 24-05-2022

Sir,
Kindly find enclosed report of the joint committee in case of Hon’ble NGT

O.A No. 344/2022 titled as Rajesh Kumar Vs Union Territory of Jammu and

Kashmir, along with annexures ‘A’ to ‘E’.

Encl: Annexures ‘A’ to ‘E’

Yours faithfully,

‘-—“,-‘-"

I

(Sat Paul, IFS)
Regional Director

> __—dammu
£

|



Report of the Committee constituted by Hon’ble National Green Tribunal (NGT)
regarding factual position w.r.t. throwing of Wet and Dry Waste by HCFs in Jammu
vide order passed on 17-05-2022 in O.A No. 344/2022 titled Rajesh Kumar Vs UT of
J&KA.

L Background
The case is regarding a complaint lodged by one Mr. Rakesh Kumar S/o Sh.
Krishan Lal R/o H.No. M3/538, S.D. School Wali Gali, Guru Ram Dass Nagar, Tehsil and
District Amritsar regarding throwing of dry and wet waste into the street, roads and vacant
land of Jammu in night by the hospitals of Jammu. The complaint has been registered and
treated as petition by Hon’ble National Green Tribunal (NGT) in O.A No. 344/2022 with the

title Rajesh Kumar vs UT of Jammu and Kashmir.

Accordingly, a joint committee of representatives of Health Department, Union
Territory of Jammu & Kashmir, J&K PCC and Deputy Commissioner, Jammu was
constituted by Hon’ble NGT in its order passed on 17-05-2022, to look into the grievances of
the applicant, verify the factual position and take remedial action in accordance with law and

J&K PCC has been designated as Nodal Agency for coordination and compliance :-

IL. Action Taken :

Action taken by the Joint Committee comprising of Regional Director, J&K PCC
Jammu, Deputy Commissioner, Jammu and Chief Medical Officer, Jammu, in compliance to
the directions of Hon’le NGT is scrutinized as under :-

In order to verify the factual position as directed vide order passed by Hon’ble
NGT on 17-05-2022, below mentioned action was taken :

i) That, the Chief Medical Officer, Department of Health and Family Welfare,
Jammu vide Regional Director Pollution Control Committee, Jammu’s letter No.
PCC/RDJ/SA/NGT/OA377/22/1263-64 dt: 08/06/2022 was requested to submit
the status of registration/provisional registration of each HCF and also to provide
the copies of the certificates in question of the 43 Health Care Facilities (HCFs).
The referred list of 43 HCFs submitted by the applicant with his petition has
reflected M/s Raksha Kidney Centre, Near Circuit House, Talab Tillo, Jammu at
S.No. 21 and repeated the name of said HCF at S.No. 35, as such there are 42
HCFs. The Registration certificates of all but one HCFs (i.e. 41) provided by the
Chief Medical Officer are attached as Annexure ‘A’.

i) That, before initiating the process of verification of complaint/grievance of the

applicant, a letter was issued to the applicant Sh. Rajesh Kumar vide Regional
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Director Pollution Control Committee Jammu office No.
PCC/RDJ/NGT/OA/344/2022/1413-16 dated 17-06-2022 (sent through
Registered Post) to present himself before the committee in the office of
Regional Director , J&KPCC, Jammu on 24-06-2022 at 12:00 noon along
with evidence, if any, in shape of photographs, videos or documents etc. However,
the applicant did not appear before the committee. The applicant was again
requested vide Regional Director , J&’KPCC, Jammu No. PCC / RDJ / NGT /
0A/344/2022/ 1583-86 dated 25-06-2022, (sent through Speed Post) to appear
before the committee on 30-06-2022 at 12:00 noon to share any evidence.
Again, the applicant did not appear and committee did not receive any form of
communication from him. (Copies of both the letters along with postal receipts are
attached as Annexure ‘B’).

iii)  That, as per information provided by Chief Medical Officer, Jammu and as per the
records available in this office, the status of registration issued by Health
Department, status of Consent under Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and

Authorization under Bio Medical Waste Management Rules 2016 is given as

under:-
Health i
S Deptt. Consent A“;:::::z-
X Name & of HCF Registration | Validity R Remarks
No. S Validity
validity Status
Status
status
Ankur Maitrika Hospital
(OPC) Pvt. Ltd, Near ; . :
L' | Jodhamal Public School, | Y2!id velid | Vel
Jammu
Yudhvir Nursing Home, 4 ; .
2 Matide. B:C Rooil Jarimi Valid Valid Valid
Under Applied for
Triveni Nursing H 3 P Under o
3 riveni Nursing Home, 8- | .., rocess | o - ecs for | Authorization/R and
C/C Gandhi Nagar, Jammu for s
renewal CTO-R
3 |AY Nusing Home, Chaoni | Valid | Valid
Himmat, Jammu
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Indira IVF Hospital Pvt. Ltd.,
2nd Floor City Plaza,

5 Nishaesla Gulsh Singh Marg, Valid Valid Valid
Jammu
s |SDS Hospital, Shahpur | | .. CTEF | Unger |Appiiedfor
Brahmana, Bishnah , Jammu obtained Process Authorization/F.
Jammu City Oncology Clinic
with Interventions, 129/2, ; Under ; Applied for CTO-R
7 Garden Avenue, Talab Tillo, Valid Process Valid $
Jammu
JK Medicity Hospital, . ; F
8 Thanger, Channi, Jammu Valid Valid Valid
Sukhda Nursing Home, 3 _ Under Uiider Applied for A/R and
9 D/D 2nd Ext, Green Belt | Valid Procdcs st CTO-R, Notice-1
Park, Gandhi Nagar, Jammu.
Maha Rishi Dayanand Erllgs;rce gg) sure & Closure & EC
10 | Hospital & Medical Research | Valid
recomm | recommende | recommended
Centre, B.C Road, Jammu
ended |d
Care n Cure Nursing Home,
11 | 78/8 New Bye Pass Road, | Valid Valid Valid
Trikuta Nagar, Jammu
12 Ganeshdaya Nursing Home, valid Under Under Applied for A/R and
Talab Tillo, Jammu. Process Process CTO-R, Notice-1
S.H.S. Memorial Hospital, ’ Under ; Applied for CTO/R ,
13 Rehari Chowk, Jammu Nalid Process Vialid Notice-1
National Hospital, Airport . : ;
14 Road, Karan Nagar, Jammu Valid Valid Valid
15 Svfami Vivekanand Medical Valid Under Valid Applied for CTO-R
Mission, Amphalla Jammu Process
Maxx Life Hospital and . ; Under Applied for A/R.
16 Trauma Centre, Sunjuwan Valid Valid Process
? % Process Process CTO-R, Notice-1
Pura Jammu
Goel Hospital & Medical i
18 Research  Centre, Old Valid Under Under Apphied-for A/R, CTO-
University Lane, Canal Process Process F, Notice-1
Road, Jammu
19 Choudhary Nursing Home, valid Under Valid Applied for CTO-F
Nagrota Process
Rahat Hospital, Opp. Chirag \adir .
20 | Public School, Malik Market, | Valid p Valid Applied for CTO-R
Bathindi, Jammu 10a3
Raksha Kidney Centre, Near
21 | Circuit House, Talab Tillo | Valid Valid Valid
Road, Jammu
Suvidha Mother & Child Und .
22 | Nursing Home, Talab Tillo | Valid 5 ca Valid Applied for CTO-F
| S rocess
7 Suri Nursing Home, Canal Valid Under Valid Applied for CTO-F and
Road Jammu. Process ! A/R, Notice-1 & Final
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Notice
Bee Enn General Hospital, Under )
24 | Pacca Gharat, Talab Tillo | Valid Valid il Applied for A/R
Road, Jammu.
Choudhary Nursing glosulriec EICO e & Closure & EC
25 Home,GREF Road, Akhnoor | Valid
Skttt recomm | recommende | recommended
ended d
Lajwanti Medical Trust,
26 | Opp. Greater Kailash | Valid Valid Valid
Colony, Vill. Deeli, Jammu
Madaan Hospital & Research Und .
27 | Centre, 37 A/C Gandhi | Valid 5 — Valid Applied for CTO-R
rocess
Nagar, Jammu
Lochan Nursing Home, 39-
28 | C, Sector 1, Trikuta Nagar, | Valid Valid Valid
Jammu
Kalindi  Nursing Home,
29 | 2/155, Vikas Nagar, Subhash | Valid Valid Valid
Nagar, Jammu
Pulse Hospital & Research ;
30 Centre, NH-I, Bye Pass valid Under Under Applied for CTO-F and
Road, Gujjar Colony, Process Process A/F
Sunjawan, Jammu
31 Is_'l?n?nl:‘ - J:ﬁif“fa]' Channt || cong Valid Valid
Life Scan Nursing Home )
32 | (B.S NH), 605-A Last Morh | Valid valid Valid Notice-1
G.Ngr Jammu
Pushpanjali Life Hospital,
33 | Lale Da Bagh, Bhouri, | Valid Valid Valid
Jammu
Nirmaya Hospital, Opp. JRC ; Under " :
34 Home, Udheywala, Bohri Valid —— Valid Applied for CTO-R
Raksha Kidney Centre,
35 | Near Circuit House, Talab Repeated at S.No.12
Tillo Road, Jammu
. . Not valid. Applied for
g [ Sek Bumivg, Howd | v Not | Notvalid | AR,Notice-1, Final
anipur, Jammu Applied Noti
otice
Shub Tilak Multispeciality Under .
37 | Hospital, Nirdosh Chowk, | Valid e Valid Applied for CTO-F
Akhnoor, W. No. 10, Jammu
3g | oaba Nanak Mediclty. Gadt| valig Valid Valid | Notice-l
Sarla Memorial Maternity
39 | Home, Ward No. 9, R S Pura | Valid Under | 't valid | Applied for CTO-R
E— Process
Medicare Nursing Home, 39 | . . Under .. | Applied for CTO-F.
e B/C Gandhi Nagfr Jammu Viahd Proc:ss ek Nol.apphed- forAfR',
Notice-1, Final Notice
Applied for CTO-F and
41 ill.(h:;soiphs Health Centre, Valid gréii;s Valid case returned for
initiating levying of EC.
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Closure Order

New  Navyug  Nursing dt.03/12/2016, but not
42 | Home,63 Rehari Chungi | NotValid | Closure | Closure implemented despite
Jammu letter to DC

CLDD Pvt. Ltd.,, Near JK
43 | Medicity, Narwal Bye Pass, Valid Valid
Channi Himmat, Jammu.

Under Applied for A/R,
process Notice-1

Key : Authorization-A,

vi)

5|Page

Consent to Establish - CTE Consent to Operate —- CTO Fresh —F Renewal - R

That, All HCFs are having valid registration certificates issued by Health
Department except for M/s New Navyug Nursing Home mentioned at S.No. 42.
Out of 42 HCFs, 18 HCFs have valid consents, 19 cases are under process for
grant of Consent with J&K Pollution Control Committee, 2 cases have been
processed for closure/levying of Environmental Compensation (EC), 1 HCF has
been ordered closure order and 2 HCFs have been issued legal notices on account
of deficiencies in their applications. As far as status of authorization cases is
concerned 26 HCFs have valid authorization and 9 cases are under process with
the J&K Pollution Control Committee, 2 cases are under process with the J&K
PCC for closure of the HCFs and levying of environmental compensation, 01
HCF has been issued closure order and 4 HCFs have been issued legal notices on
account of deficiencies w.r.t documents etc. Copies of Consent orders,
Authorizations and legal notices are attached as Annexure ‘C’. All the HCFs
referred in the list have valid MoU with Common Bio Medical Waste Treatment
Facility namely M/s Anmol Health Care, Rakh Rara, Samba and 41 HCFs have
implemented the Bar Code as same have been allocated by J&K PCC. Only one
HCF namely M/s New Navyug Nursing Home at S.No. 42 has not implemented
the Bar Code.

That, the office of the Regional Director, J&KPCC Jammu has issued final/2™
notices to 03 HCFs with directions to apply and obtain mandatory authorization
viz-a-viz rectification of deficiencies noticed earlier and during the course of

inspections. Copies of the said notices are attached as Annexure ‘D’.

That, the Joint Committee also co-opted some officers of J&K PCC to assist and
verify the factual position about the collection, handling, disposal and
management under Bio Medical Waste Management and Rules, 2016 by the HCFs
& accordingly 10 HCFs were inspected at random and inspection reports are

attached along with photographs as Annexure-‘E’.

dt.11/07/2019, 21/06/22.




vii)

viii)
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Health & Family Welfare,

That, as per inspection reports of the said HCFs some minor violations of Bio
Medical Waste Management Rules, 2016 such as improper color-
coding/segregation of waste, maintenance of BMW lifting site, designating person
in HCF's <30 beds for BMW Management have been observed and necessary
directions have been issued, on spot, by the Inspecting Officers for rectification of

same by respective HCF.

That, none of the Health Care Facilities, as alleged in the writ petition, was found
throwing waste in open or on roads/streets, during the course of inspections. It is
further to mention that this office has not received any report/complaint w.r.t.

mixing of Bio Medical Waste with Municipal Solid Waste. in Jammu City.

Finding of the Committee :

That, it is apparent that allegations made in the petition are not based on facts as
no violation, regarding throwing of waste in open, has been found on ground.
Moreover, the applicant has not shared any kind of proof of violations and even

didn’t appear before the committee.

Report is accordingly submitted.

(Sat Paul)
Regional Director
J&K PCC, Jammu

Jammu
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Provisional Registration No.DRA/CE(R&R) CMO-J/2021/01

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishmen t; Ankur Maitrika Hospital (OPC) Pvt.Ltd.

2. Address: Ward No.55 Deeli near Jodha Mal Public School, Jammu

3. Owner ol the Clinical Establishment: Dr.Mrs. Dev Kumari Wakhloo, MBBS,MD

4. Name of the Person in Charge: Dr.Ajay Wakhloo, MBBS, MD

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 3 (Non Teaching) with Testing , Diagnostic & Imaging

Facilities

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

Place: Jammu Date_

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Provisional Registration No.DRA/CE(R&R) CMO-]J/2021/02

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Yudhvir Nursing Home

2. Address: Manda, B.C.Road, Jammu

3. Owner of the Clinical Establishment: Dr.Yudhvir Katoch, MBBS, MS
4, Name of the Person in Charge: Dr.Yudhvir Katoch, MBBS, MS

5. System of Medicine: Allopathy

6. Type of Establishment: Multi specialty Hospital Level 1 (B)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

CPIND 1 Act,

jghatieu REIE) .]En ity
Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-} /2022 /04

Date of Issue: 01.11.2021

Valid up to: 31.10.2022
. Name of the Clinical Establishment; mﬁﬁrsing Home
. Address: 8 C/C Gandhi Nagar, Jammu
. Owner of the Clinical Establishment: Dr.Raj Kumar Suri, MBBS, PG Diploma of Hospital & Health
Management
. Name of the Person in Charge: Dr.Raj Kumar Suri,MBBS, PG Diploma of Hospital & Health
Management '.
. System of Medicine: Allopathy
). Type of Establishment: Nursing Home (Multispecialty OPD, IPD, with Testing and Diagnostic
Services (Laboratory, X-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act,” 2010 and the Rules made there under. This authorization is subject to the

. conditions as specified in the rules in force under the Clinical Establisl'ﬁment (Registration and

Regulation) Act, 2010 and the Rules made there under.
W \
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cer, Jammn
Place: Jammu  Date

Chief Medical Officer, Jammu




Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

Provisional Registration No.DRA/CE(R&R) CMO0-}/2021/06

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

. Name of the Clinical Establishment; A V Nursing Home

. Address: 216 (P), Sector 2 Channi Himmat, Jammu

. Owner of the Clinical Establishment: Sh.Avijit Suri

. Name of the Person in Charge: Dr.V.P.Suri, MBBS, M.D (Medicine)

. System of Medicine: Allopathy

. Type of Establishment: Nursing Home ,Multispecialty OPD,IPD with Testing and Diagnostic

Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

District Regis: i1y Authority
LDesignatt&E fmi@%’iﬁﬁwut}mriw

Regulation) Act, 2010 and the Rules made there under.

 Chief Medical Officer, Jammu
Place: Jammu Date

Chief Medical Officer, Jammu




, PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/08

Date of Issue: 01.11.2021

Valid up to: = 31.10.2022

1. Name of the Clinical Establishment; Indira IVF Hospital Pvt.Ltd.

2.'Address: 2nd Floor, City Plaza, Maharaja Gulab Singh Marg, Jammu

3. Owner of the Clinical Establishment: Dr.Kshitiz Murdia, Diploma in Obgy.

4, Name of the Person in Charge: Dr.Manisha Bhagat, MBBS, MS (Obst.& Gynaec.)

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 1 (B), Infertility, IVF & Genetic Counseling Centre with

Diagnostic (USG) and IVF Lab.

is hereby provisionally Tegistered under the provisions of Clinical Establishment (Registration and
Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the conditions as specified
in the rules in force under the Clinical Establishment (Registration and Regulation) Act, 2010 and the Rules made

there under. \

\
District Rpgfstering Authority
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Chiel Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojam mu@gmail u;m
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PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-}/2021/12

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; S.D.S.Hospital

R3

Address: Campus: Shri Nanak Medical Institute of Health Sciences Shahpur Brahmana
Bishnah, Jammu

3. Owner of the Clinical Establishment: Sh.Shazia Shafi Mir, BEMS

4, Name of the Person in Charge: Dr.AI(ash;:leep. MBBS

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 1 B with Testing and Diagnostic Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

DesignaGi_ ‘ Hhé’*?;tsgﬂ?gmmority
Chief idedical Officer, Jammu

’lace: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




Provisional Registration No.DRA/CE(R&R) CMO-J/2021/13

Date of Issue: 01.11.2021

Valid upto: 31.10.2022

1. Name of the Clinical Establishment; Jammu City Oncology Clinic with Interventions

‘2. Address: 129-Garden Avenue, Talab Tillo,Jammu

3. Owner of the Clinical Establishment: Sh.Shourya Gupta,Graduation

4, Name of the Person in Charge: Dr.Ashutosh Gupta, MBBS, M.D., D.N.B.

5. System of Medicine: Allopathy

6. Type of Establishment: Super specialty -Medical Oncology (Chemotherapy) OPD, IPD & Day

Care Centre.

is hereby provisionally registered under the provisions of Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the conditions as specified
in the rules in force under the Clinical Establishment (Registration and Regulation) Act, 2%0 and the Rules made

there under,
(‘U’p\

foring Authurity

Bistrict B

lace: Jammu Date

Designatt %‘fc‘*fﬁéhl'g(_‘llg’;’l Authority
Lﬁ Chief Medical Officer, Jammu

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Provisional Registration No.DRA/CE(R&R) CMO-}/2021/14

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

(=1

Name of the Clinical Establishment; ] K Medicity Hospital Pvt.Ltd.
2. Address: NH 1, Narwal Bye Pass Road, Jammu

3 Owner of the Clinical Establishment: Dr.Gaganpreet Singh, B.D.S.

II.4. Name of the Person in Charge: Dr.Gurmeet Singh, MBBS, MD (Anesthesiology )
5. System of Medicine: Allopathy

6. Type of Establishment: Multispecialty Hospital Level (2) with Testing and Diagnostic Facilities

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and
Regulation) Act, 2010 and the Rules made there under. \

District Re@;s i Authority
eGaigtbrdtdahiaiiseinlpntiority

Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2022/16

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Sukhda Nursing Home
2. Address: 3 D/D 2nd Ext.Green Belt Park Gandhi Nagar,Jammu

Owner of the Clinical Establishment: Dr.C.L. Gupta, MBBS, MS (Gen.Surgery) MCH (Urology)
Name of the Person in Charge: Dr.C.L. Gupta, MBBS, MS (Gen.Surgery) MCHT(Urology]
System of Medicine: Allopathy

gr B i W

Type of Establishment: Single Practitioner/ Super Specialty Nursing Home (Gen.Surgery,
Urology OPD, IPD with Diagnostic facility (Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act,; 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

District R

. R&R) Act, 2010
%lﬁw 1cg G R Ao
Place: Jammu Date

Chief Medical Officer, Jammu
_ Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/17

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Maharishi Dayanand Hospital & Medical Research Centre

2. Address: 228 B.C.Road Rehari Chungi, Jammu
3. Owner of the Clinical Establishment: 1. Dr.Kuldeep Gupta, MBBS 2. Sh.Sandeep Mengi
3. Ms.Sukriti Choudhary

4. Name of the Person in Charge: Dr.Kuldeep Gupta, MBBS
5. System of Medicine: Allopathy

6. Type of Establishment: Multispecialty Hospitals Level 2 with Testing and Diagnostic services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

AR ) B0
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L
Place: Jammu Date
Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-18!
Tel./Fax; 0191-2577608, E.mail:cmojammu@g

ks
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PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-}/2021/25

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Care -n-Cure Nursing Home
2. Address: 78/8 New Bye Pass Road Trikuta Nagar, near Jammu Tawi Railway Station
3. Owner of the Clinical Establishment: Dr.Swaran Singh, MBBS, M.S. (Anatomy)
4. Name of the Person in Charge: Dr.Swaran Singh, MBBS, M.S.(Anatomy)
5. System of Medicine: Allopathy
6. Type of Establishment: Multispecialty Nursing Home/Hospital Level 2, with Testing and
Diagnostic Services.
is hereby provisionally registered under the provisions of Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the conditions as specified

in the rules in force under the Clinical Establishment (Registration and Regulation) Act, ZK{J and the Rules made
there under.

Designggﬂ‘ﬁ%'rlz}:ﬁéigsg%% Authority
Chief Medical Ofiicer, Jammu

Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Provisional Registration No.DRA/CE(R&R) CMO0-J/2021/30

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Ganeshdaya Nursing Home

2. Address: behind Petrol Pump Talab Tillo Road, Jammu

3. Owner of the Clinical Establishment: Smt.Anita Bali

4. Name of the Person in Charge: Dr.Harjinder Singh ,MBBS

5. System of Medicine: Allopathy .

6. Type of Establishment: Multispecialty OPD, IPD (Nursing Home) with Testing and Diagnostic

Services.

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2016 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

i S Medical Offiger, Jamm

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

S




Provisional Registration No.DRA/CE(R&R) CMO-]/2021/57

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; SHS Memorial Nursing Home
2. Address: 32-33, Rehari Colony Road, Jammu
3. Owner of the Clinical Establishment: Dr.Jyoti Singh, MBBS, MD
4. Name of the Person in Charge: Dr.Simranpreet Singh, MBBS
5. System of Medicine: Allopathy
6. Type of Establishment: Nursing Home ,Multispecialty OPD,IPD with Testing and Diagnostic

Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and
Regulation) Act, 2010 and the Rules made there under.

District
. ~CE(R&R) Act, 2010
[ Desléﬂfe?ﬂkﬁéﬁ%ﬁf&ﬂﬂ%mmmy
Place: Jammu Date

_ Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




Provisional Registration No.DRA/CE(R&R) CMO-J/2021/59

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

. Name of the Clinical Establishment; National Hospital
. Address: Airport Road, Karan Bagh, Jammu

. Owner of the Clinical Establishment: Dr.Harbinder Singh, MBBS, MS (Ortho.)

Name of the Person in Charge: Dr.Harbinder Singh, MBBS, MS (Ortho.)
5. System of Medicine: Allopathy
6. Type of Establishment: Multi specialty Hospital Level 2 with Testing and Diagnostic facilities
is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and
Regulation) Act, 2010 and the Rules made there under. \
8%
Distt. Approptiat€ Auhority
-
ﬁ"ﬁoﬂlca}\%ﬁ&?ﬁ f\uthm ity
Place: Jammu Date
Chief Medical Officer, Jammu
Neur MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fox: 0191-2577608, E.mail:cmojammu@gmail.com
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Provisional Registration No.DRA/CE(R&R) CMO-J/2021/62

Date of Issue: 01.11.2021

Validup to: 31.10.2022

1. Name of the Clinical Establishment; Swami Vivekananda Medical Mission Charitable Hospital
2. Address: Ambphala, Jammu

3. Owner of the Clinical Establishment: Sh.Anil Gupta

4. Name of the Person in Charge: Dr.Romesh Gupta, MBBS, MHA

5. System of Medicine: Allopathy

e

Type of Establishment: Multispecialty Hospital Level 2, with Testing and Diagnostic Services.

is hereby provisionally registered under the provisions of Clinical Establishment (Registration and
Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the conditions as specified

in the rules in force under the Clinical Establishment (Registration and Regulation) Act, 2010 and the Rules made
there under. '\
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Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/64

Date of Issue: 01.11.2021

Valid up to: 31.10.2022
1. Name of the Clinical Establishlment; Maxx Lyfe Hospital
2. Address: near Bhatindi Morh Opp.HDFC Bank Sunjwan Road, Jammu
3. Owner of the Clinical Establishment: Dr.Dushyant Choudhary, MBBS, PGDHA
4, Name of the Person in Charge: Dr.Dushyant Choudhary, MBBS, PGDHA
5. System of Medicine: Allopathy
6. Type of Establishment: Nursing Home (Multispecialty OPD, IPD with Testing and Diagnostic

Facilities)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authqrization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

W5

%
\\\rw
District Registering Authority
Designg Jﬁ%fﬁlﬁ%%sémg Authority
Chief Madical Officer, Jammu

Place: lammu Date

Regulation) Act, 2010 and the Rules made there under.,

Chiefl Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
lel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Provisional Registration No.DRA/CE(R&R) CMO-J/2021/70

Date of Issue: 01.11.2021

Valid up to: 31.10.2022

1. Name of the Clinical Establishment; Sudan Heart Care Centre
‘2. Address: Rohi Morh ,Satwari-R.S.Pura Road, Jammu
3. Owner of the Clinical Establishment: Dr.Dinesh Sudan, MBBS, M.D.,D.M.(Cardiology)
4. Name of the Person in Charge: Dr.Dinesh Sudan, MBBS, M.D.,D.M.(Cardiology)
5. System of Medicine: Allopathy

6. Type of Establishment: Single Practitioner (Cardiologist) Nursing Home, Cath Lab.
Echocardiography with OPD, IPD & ICCU Q M‘(“K'

is hereby provisionally registered under the provisions of Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the conditions as specified in
the rules in force under the Clinical Establishment (Registration and Regulation) Act, 201 Otmd the Rules made there

under.

Distt. opriate Authority
: . PuBNDT oL i
Ot Euiautory
Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2022/80

Date of Issue: 01.12.2021

Valid up to: 30.11.2022
1. Name of the Clinical Establishment; Goel Hospital and Medical Research Centre
2. Address: Old University Lane Canal Road, Jammu

3. Owner of the Clinical Establishment: Dr.Gautam Goel, MBBS
4. Name of the Person in Charge: Dr.Gautam Goel, MBBS
5. System of Medicine: Allopathy, Yoga, Naturopathy

6. Type of Establishment: Multispecialty Polyclinic, Nursing Home, Physiotherapy/Occupational
Therapy Clinic (OPD, IPD with Testing facility) [Laboratory (Pathology, Biochemistry )]

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act; 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the' Clinical Establiskment (Registration and
Regulation) Act, 2010 and the Rules made there under.

5l
Yo
5

District Begtstering Authority

. CE(R&R) Act b
)j‘)%ﬁwﬁd?fﬁ‘&%ﬁ?’ G

mmu

Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
- Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO0-J/2021/82

Date of Issue: 01.12.2021

Valid up to:  30.11.2022

Name of the Clinical Establishment; Choudhary Nursing Home
Address: Opp. Govt.Boys High School Nagrota, Jammu
Owner of the Clinical Establishment: Jatoon Bibi

S

Name of the Person in Charge: Dr.Mohd. Salim, MBBS, Diploma in Anaesthesia

‘System of Medicine: Allopathy

Type of Establishment: Multispecialty Nursing Home (OPD, IPD) with Testing and Diagnostic

Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authqrization is subject to the

conditions as specified in the rules in force under the Clinical Establis

Regulation) Act, 2010 and the Rules made there under. '
District Registering Authorty
"CER&R) Act, 2010
-Chief Medical Officer, Jammu

Designation of the issuing Authority
Place: Jammu Date

Chief Medical Officer, Jammu




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/83

Date of Issue: 01.12.2021

Valid up to: 30.11.2022

Name of the Clinical Establishment; Rahat Hospital

2. Address: Bhatindi, Malik Market Opp.Chirag Public School, Jammu

3. Owner of the Clinical Establishment: Dr.Mohd. Salim, MBBS, Diploma in Anaesthesia

Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

. Name of the Person in Charge: Dr.Mohd. Salim, MBBS, Diploma in Anaesthesia
. System of Medicine: Allopathy
. Type of Establishment: Super specialty/ Multispecialty Hospital Level (B) with ICU, NICU and

Testing and Diagnostic Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authdrization is subject to the

Q:ED sﬂygﬂ'en and
7

stering Authority
(R&R) Act, 2010
hief Medical Officer, Jammu

Designation of the issuing Authority

conditions as specified in the rules in force under the Clinical Establis

Regulation) Act, 2010 and the Rules made there under.
District

Place: Jammu Date

Chief Medical Officer, Jammu




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/250

Date of Issue: 01.01.2022

Valid up to: 31.12.2022

Name of the Clinical Establishment; Raksha Kidney Centre

. Address: near Circuit House (Govt.Guest House) Talab Tillo, Jammu

3. Owner of the Clinical Establishment: Dr.Amit Suri, MBBS, M.S.(Surgery), M.Chi(Urology)

Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

. Name of the Person in Charge: Dr.Umesh Chander Gandotra, MBBS, M.D.(Obst. & Gynaecology)

. System of Medicine: Allopathy

. Type of Establishment: Nursing Home, Polyclinic (Multispecialty OPD,IPD, Dialysis Centre

with Testing & Diagnostic services)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishl\ent (Registration and

Regulation) Act, 2010 and the Rules made there under.

n(BEdRABL R KAuthority

esigna

- Chief Medical Cfficer, Jammu

Place: Jammu Date

Chief Medical Officer, Jammu
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SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-]/2021/ 90

Date of Issue: 01.12.2021

Valid up to: 30.11.2022

1. Name of the Clinical Establishment; Suvidha Mother and Child Nursing Home
2. Address: 5-Garden Avenue Talab Tillo, Jammu
. 3. Owner of the Clinical Establishment: Dr.Yudhishter Vir Gupta, MBBS, MD (Obst.& Gynaec.),DGO,

Diplomat

4. Name of the Person in Charge: Dr.Yudhishter Vir Gupta, MBBS, MD (Obst.& Gynaec.),DGO,
Diplomat

5. System of Medicine: -Allopathy

6. Type of Establishment: Nursing Home, Multispecialty OPD, IPD with Testing and Diagnostic

Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

DesignaGi(RERMALEsBIAH Authority
A/bcmef Madical Ofﬂcer Jammu

Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO0-J/2021/91

Date of Issue: 01.12.2021

Valid up to: 30.11.2022
1. Name of the Clinical Establishment; Suri Nursing Home
3. Address: Canal Road, Jammu
3. Owner of the Clinical Establishment: Dr.S.P.Suri, MBBS, MD
4. Name of the Person in Charge: Dr.S.P. Suri, MBBS, MD
5. System of Medicine: Allopathy
6. Type of Establishment: Polyclinic, Nursing Home (Multispecialty OPD, IPD) with Testing

facility

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. \Rat

CETRSR) Act, 2010
Chief Medical Officer, Jammy
Designation of the issuing Authority

Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/ 111

Date of Issue: 01.12.2021

Valid up to: 30.11.2022

1. Name of the Clinical Establishment; BEE ENN General Hospital

2. Address: Pacca Gharat Talab Tillo Road, Jammu

3. Owner of the Clinical Establishment: Sh.Kunil Kumar Bhalla, LLB

4. Name of the Person in Charge: Dr.Satya Dev Gupta, MBBS, MD (Anaesthesia) |
5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level (2) Multispecialty with Testing and Diagnostic Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. \

Gistering Authority
(R ) ftj ik Wuthority

Chief Medical Ofiicer, Jammu
Place: Jammu Date

Chief Medical Officer, Jammu
~ Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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SG3
PROVISIONAL CERTIFICATE

FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/113

Date of Issue: 01.12.2021

Valid up to: 30.1_1.2022
1. Name of the Clinical Establishment; Choudhary Hospital, Akhnoor
2. Address: GREF Road, Village Daskal, Akhnoor (Jammu)
3. Owner of the Clinical Establishment: Dr.Gafoor Ahmed, MBBS
4. Name of the Person in Chal;ge: Dr.Farzan Ahmed, MBBS

5. System of Medicine: Allopathy
6. Type of Establishment: Multispecialty Hospital Level 1 B with Testing and Diagnostic service

is hereby provisionally registered under the provisions of Clinical Establishment (Registra
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to

conditions as specified in the rules in force under the Clinical Establishnxant (Registration
Regulation) Act, 2010 and the Rules made there under.

~ CE(R&R)Act, 2010
Destnatinué srofeRng Mo
Place: Jammu  Date
Chief Medical Officer, Jammu

Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/114

Date of Issue: 01.12.2021

Valid up to: 30.11.2022

1. Name of the Clinical Establishment; Lajwanti Medical Trust UKL Medical Centre

2. Address: Village Deeli Greater Kailash Marble Market Ext.Road, Jammu

3. Owner of the Clinical Establishment: Lajwanti Medical; Trust (Dr.Kasturi Lai, MBBS, DGO, MS

(Obst.& Gynaec.)
4. Name of the Person in Charge: Dr.Kasturi Lal, MBBS, DGO, MS (Obst.& Gynaec.)
5. System of Medicine: Allopathy

6. Type of Establishment: Multispecialty Polyclinic, Hospital Level 1 B with Infertility Clinic & IVF

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establi\hment (Registration and

Regulation) Act, 2010 and the Rules made there under. ,){}1 _
\

District R sten%ﬁuuthantv
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Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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SG 3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/123

Date of Issue: 01.12.2021

Valid up to: 30.11.2022

1. Name of the Clinical Establishment; Madaan Hospital and Research Centre

2. Address: 37 A/C Gandhi Nagar, Jammu

3. Owner of the Clinical Establishment: Dr.Ravinder Madan, MBBS, MD,DGO,FAIID, FICS,FAMS
4. Name of the Person in Charge: Dr.Ravinder Madan, MBBS, MD, DGO, FAIID, FIIC'IS, FAMS

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 1 (B) with Testing and Diagnostic Services

is hereby provisionally registered under the provisions of Clinical Establishment (Registration

and Regulation) Act, 2010 and the Rules made there under. This author‘i’l.&fion is subject to the

conditions as specified in the rules in force under the Clinical Establishment (

Regulation) Act, 2010 and the Rules made there under.
District Regi

CE (R&R) Act, 2010
iChief Medical Officer, Jamm
e

signdtion of the issuing Authority

Place: Jammu Date

Chief Medical Officer, Jammu
- Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

EFE el

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/141

Date of Issue: 01.12.2021

Valid up to: 30.11.2022

Name of the Clinical Establishment; Lochan Nursing Home

Address: 39/B, Sector 1 A Trikuta Nagar, Jammu

Owner of the Clinical Establishment: Dr.Supinder Kour Chhabra, MBBS, MS (Obst.&Gynaec.)
Name of the Person in Charge: Dr.Supinder Kour Chhabra, MBBS, MS (Obst.&Gynaec.)

System of Medicine: Allopathy

& &

Type of Establishment: Nursing Home (Multi specialty General Practice OPD, IPD with Testing
facility (Gen.Clinical Lab.)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified jn the rules in force under the Clinical Estabiishm\\nt (Registration and

Regulation) Act, 2010 and the Rules made there under.

CE {R&R) Act, 2010
esigiigidhedicHOoen Ay ity

Place: J]ammu  Date

Chief Medical Officer, Jammu
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SG 3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-j/2021/182

Date of Issue: 01.01.2022

Validup to: 31.12.2022

1. Name of the Clinical Establishment; Kalindi Nursing Home

(28]

. Address: 2/155 Vikas Nagar, Subhash Nagar, Jammu

[F5]

Owner of the Clinical Establishment: Dr.Vishav Gupta, MBBS, MD (Obst.& Gynaec.), DLO

4. Name of the Person in Charge: Dr.Vishav Gupta, MBBS, MD (Obst.& Gyni':iec.], DLO

&3]

. System of Medicine: Allopathy

o

Type of Establishment: Nursing Home, Multispecialty OPD,IPD with Testing and Diagn(

\¢ services

is hereby provisionally registered under the provisions of Clinical Establishment (Registr:
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject tc

conditions as specified in the rules in force under the Clinical Establl ment (Registration

Regulation) Act, 2010 and the Rules made there under. W v\q\

eglstenng Authority

ing Authori
OC? f) cer,g ammu W

Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-]/2022/184

Date of Issue: 01.01.2022

Valid up to: 31.12.2022

1. Name of the Clinical Establishment; Pulse Hospital and Research Centre (Unit of Synergy Co.)
' 2. Address: NH-1 Bye Pass Road Gujjar Colony Sunjwan, Jammu

3. Owner of the Clinical Establishment: Mohd.Qasim,BE

4. Name of the Person in Charge: Dr.Sachit Sharma, MBBS, Diploma in Paediatrics

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level 2 (Non Teaching) with Testing & Diagnostic services

(Laboratory, X-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under.

District Regjatering Authorty

esi gnatﬁb%ﬂ lils(sjl:lﬁ'pg‘l “uthority

Chief Madical Officer, Jarmu
Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001 ,r» y
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com saaid




SG3 ;
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-}/2021/211

Date of Issue: 01.01.2022

Valid up to: 31.12.2022

1. Name of the Clinical Establishment; S D D M Hospital

2. Address: Sector 2, Channi Himmat, Jammu

3. Owner of the Clinical Establishment: Sh.Anil Sharma, M.Tech.
4, Name of the Person in Charge: Dr.Arti Chib, MBBS

5. System of Medicine: Allopathy
6. Type of Establishment: Hospital Level 2 (Non Teaching) with Testing and Diagnostic servic

is hereby provisionally registered under the provisions of Clinical Establishment (Registr
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject t
conditions as specified in the rules in force under the Clinical Establishment (Registratior
Regulation) Act, 2010 and the Rules made there under. T

Districs Registering Autherity

 TE(RER)Act 2010
| pesigpain e B g

Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-]/2021/217

Date of Issue: 01.01.2022

Validup to: 31.12.2022

1. Name of the Clinical Establishment; Life Scan Nursing Home

b

Address: 211/1 Sanjay Nagar Digiana Road, Jammu

Owner of the Clinical Establishment: Smt.Satinder Kour, BA

Name of the Person in Charge: Dr.Sat Paul Tharthra, MBBS

System of Medicine: _

oh G e e

Type of Establishment: Nursing Home, General Practice OPD, IPD with Testing service

[Laboratory (Biochemistry)]

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. \ .

WG
District Regetéring Authority

Designggl{gﬁ%’?]ﬁ&ii‘sgﬂ%r‘ftg Authority
- Chief Medical Officer, Jammuy
Place:Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-}J /2022 /223

Date of Issue: 01.01.2022

Valid up to: 31.12.2022

1. Name of the Clinical Establishment; Pushpanjali Life Hospital

2. Address: Lale da Bagh, Jammu

Owner of the Clinical Establishment: Dr.Arun Arora, MBBS, MD (Obst. & Gynaec.),DSM,FICOG
Name of the Person in Charge: Dr.Arun Arora, MBBS, MD (Obst. & Gynaec.),DSM,FICOG
System of Medicine: Allopathy

O% By g R

Type of Establishment: Multispecialty Polyclinic, Nursing Home, Infertility Clinic (OPD, IPD

with Testing and Diagnostic services- Laboratory, ECG and Ultrasound )

is hereby provisionally registered under the provisions of Clinical Establishment (Registratiou

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establiskment (Registration and
Regulation) Act, 2010 and the Rules made there under.

. &) :
Qistering Authorlty
{ Desi na {&&ﬁﬁﬁﬁu%{fﬁmuthoriw
Chief Medical Officer, Jammu

Place: Jammu  Date

Chief Medical Officer, Jammu
_ Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-] /2022 /241

Date of Issue: 01.01.2022

Valid up to: 31.12.2022

Name of the Clinical Establishment; Nirmaya Hospital
Address: Opp.J.R.C.Home Udheywala, Jammu

Owner of the Clinical Establishment: Dr.Rakesh Kumar Sharma, MBBS, M.S._[Orthopaedics]

Name of the Person in Charge: Dr.Rakesh Kumar Sharma, MBBS, M.S.{Orthopaedics]
System of Medicine: Allopathy

Type of Establishment: Polyclinic, Nursing Home, Physiotherapy Clinic [ Multispecialty OPD
IPD ,Day Care Centre with Testing and Diagnostic facility- Laboratory, X-Ray]

is hereby provisionally registered under the provisions of Clinical Establishment (Registratior
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration anc

Regulation) Act, 2010 and the Rules made there under. \

Chief Medical Officer, Jammu
lace: Jammu Date

Chief Medical Officer, Jammu —




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2022/343

Date of Issue: 01.03.2022

Valid up to: 28.02.2023
1. Name of the Clinical Establishment; Swastik Nursing Home
2. Address: I;flain Chowk Janipur Housing Colony, Jammu
3. Owner of the Clinical Establishment: Sh. Rajinder Kumar Sharma
4, Name of the Person in Charge: Dr.Vishav Bhardwaj, MBBS
5. System of Medicine: Allopathy
6. Type of Establishment: Nursing Home, Multispecialty OPD, IPD with Testing & Diagnostic

services (Laboratory,, X-Ray, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registratio
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th
conditions as specified in the rules in force under the Clinical Establishment (Registration an

Regulation) Act, 2010 and the Rules made there under.

K f Medical thcer Jaminu

dinmu

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2022/368

Date of Issue: 01.03.2022

Valid up to: 28.02.2023

1. Name of the Clinical Establishment; Shub Tilak Multispecialty Hospital

2. Address: Nirdosh Chowk, Akhnoor (Jammu)

3. Owner of the Clinical Establishment: 1.Smt.Manju Malhotra 2.Sh.Rakesh Malholtra

4, Name of the Person in Charge: Dr.Kulbir Singh, MBBS, MD (Medicine)

5. System of Medicine: Allopathy

6. Type of Establishment: Hospital Level (2) with Testing & Imaging/ Diagnostic services

(Laboratory, X-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registratio
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th
conditions as specified in the rules in force under the Clinical Establi\hment (Registration an

Regulation) Act, 2010 and the Rules made there under.

Designaﬁ&{ﬁmﬁumé%uthority

 Chief Medical Officer, Jammu
#Place: Jammu  Date

Chief Medical Officer, Jammu-
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-]J/2022 /371

Date of Issue: 01.03.2022

Valid up to: 28.02.2023

1. Name of the Clinical Establishment; Baba Nanak Medicity Multispecialty Hospital
| 2. Address: opp.Reen Palace Gadigarh, Jammu
3. Owner of the Clinical Establishment: Dr.Anil Kumar Dutta, DHMS (MD & CEO)
4. Name of the Person in Charge: Dr.Harsh Bali, MBBS, PG Diploma in Health S{I:iences in USG
5. System of Medicine: Allopathy
6. Type of Establishment: Hospital Level 1 (B) with Testing and Diagnostic services
(Laboratory-Ray, ECG, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the
conditions as specified in the rules in force under the Clinical Establishment (Registration and

Regulation) Act, 2010 and the Rules made there under. \ ;
S

q\}g g Authority

District Regi
Desjgnatton FERASG AR Authority
( es&%ﬁéﬁwedicm Officer, Fhutorty

Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-] /2022 /397

Date of Issue: 01.04.2022

Valid up to: 31.03.2023

1. Name of the Clinical Establishment; Sarla Memorial Maternity Home

Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

2. Address: Ward No. 9 R.S.Pura, Jammu

3. Owner of the Clinical Establishment: Sh.Ganesh Dutt Gupta
4, Name of the Person in Charge: Dr.Som Dutt, MBBS

5. System of Medicine: Allopathy

6. Type of Establishment: Maternity Home with OPD, IPD

is hereby provisionally registered under the provisions of Clinical Establishment (Registratio
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th
conditions as specified in the rules in force under the Clinical Establishment (Registration an

Regulation) Act, 2010 and the Rules made there under.

Place Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-}J/2022/418

Date of Issue: 01.04.2022

Valid ﬁp to: 31.03.2023
1. Name of the Clinical Establishment; Medicare Nursing Home
2. Address: 39 B/C Gandhi Nagar, Jammu
3. Owner of the Clinical Establishment: Dr.Navindu Raizada, MBBS
4. Name of the Person in Charge: Dr.Navindu Raizada, MBBS
5. System of Medicine: Allopathy
6. Type of Establishment: Polyclinic, Nursing Home, Multispecialty OPD, IPD, Day Care Centre

with Testing & Diagnostic services (Laboratory-Ray, ECG, Ultrasound)

is hereby provisiona.lly registered under the provisions of Clinical Establishment (Registratio
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th
conditions as specified in the rules in force under the Clinical E‘.stablisl"lent (Registration an

Regulation) Act, 2010 and the Rules made there under.

District Reistering Authority

K/Designaﬁ&r{gﬁfﬁb-‘\ﬁ%ﬁﬁ@ihuthorit'y
Chiiel Medical Officer, Jammu
Place: Jammu  Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com




PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-]J /2022 /383

Date of Issue: 01.03.2022

Valid up to: 28.02.2023

1. Name of the Clinical Establishment; St.Joseph’s Health Centre (Maternity Home)
2. Address: Akhnoor (Jammu)
3. Owner of the Clinical Establishment: Sr.Anice

4. Name of the Person in Charge: Dr.Reeya Mathew, MBBS

19p]

System of Medicine: Allopathy
6. Type of Establishment: Single Practitioner/Specialty (Gynaec.OPD, Maternity Home with
Testing and Diagnostic services-Laboratory, Ultrasound)

is hereby provisionally registered under the provisions of Clinical Establishment (Registratio

and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to th

conditions as specified in the rules in force under the Clinical Establishment (Registration an
Regulation) Act, 2010 and the Rules made there under. ;

signa{;@{tﬁﬁ Aoty didAuthority
aChie]rf Medical Ol_f)lirter, Jammu
ce: Jammu ate_

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-}/2021/ 2632

Date of Issue:. O 3—-! (RS \' 203\

Valid up to: ?—"'I !.Ol} 203

1. Name of the Clinical Establishment: N av \\f\,ug NMMV‘;Q HD we
& : \ .
2. Address: X . Qe}w oMU C}\ uﬂax'l Jovrvn .

3. Owner of the Clinical Establishment: D 'QOW’Y)!/QV K. Rﬂma CM E;E:‘;;_)

4. Name of the Person in Charge: Dy . 'QQYHM- . 'Qarmq,

5. System of Medicine: ﬂ uobﬁ'ﬁxg

¢
6. Type of Establishment: S"“‘ﬂt ?’MJ' dl%%!%w« Ty (Ob‘ﬁ ond Gwm"')
OfB IPD ILU W TH 'T%T\Y\i Ca

is hereby provisionally reglstered under the provisions of Clinical Estdblishment (Registration anc
!, Regulation)-Act, 2010 and the Rules made there under.

This authorization 'is subject to the conditions as specified in the rules in force under the Clinical
Establishment (Registration and Regulation) Act, 2010 and the Rules made there ufder.

CEARRR) Act, 2010
Chief Medical Officer, Jammu
Designation of the issuing Authority

Place Jamm“Date 03.} Ok\)—oa—i

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com

No' C,Moﬂfb\ﬁﬁ WM\%S’B

»ri- oq\om\%u«\ ‘ ll%




SG3
PROVISIONAL CERTIFICATE
FOR REGISTRATION OF CLINICAL ESTABLISHMENT

Provisional Registration No.DRA/CE(R&R) CMO-J/2021/200

Date of Issue: 01.01.2022

valid up to:  31.12.2022
1. Name of the Clinical Establishment; C L D D Private Limited
' ‘2. Address: Khasra No.299, near JK Medicity Hospital Narwal Bye Pass,Channi Himmat, Jammu

3. Owner of the Clinical Establishment: Dr.Adnan Rafiq, MBBS, MD (Medicine), DNB

(Gastroenterology) \

S

e
4. Name of the Person in Charge: Dr. Adnan Rafiq, MBBS, MD (Medicine), DNB(Gastroenterology) —

5. System of Medicine: Allopathy

6. Type of Establishment: Nursing Home (Multispecialty OPD,IPD with Testing & Diagnostic

services)

is hereby provisionally registered under the provisions of Clinical Establishment (Registration
and Regulation) Act, 2010 and the Rules made there under. This authorization is subject to the

conditions as specified in the rules in force under the Clinical Establis\ment (Registration and

Regulation) Act, 2010 and the Rules made there under.

&etﬁmt“) Py hscégqu;iﬁf%uthouty

ammu

Place: Jammu Date

Chief Medical Officer, Jammu
Near MLA Hostel, Indira Chowk, Jammu-180001
Tel./Fax; 0191-2577608, E.mail:cmojammu@gmail.com
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Government of Jammu and Kashmir
e J&K POLLUTION CONTROL COMMITTEE
wy/ OFFICE OF THE REGIONAL DIRECTOR - JAMMU

PCC Parivesh Bhowan, Forest Complex, Gladni, Transport Nagar, Narwal, Jommu.
Email: regionaldirectorjkspcbimu@pmail.com.Tel/f ax 0191-2476926

| SPEED POST |

Sh. Rajesh Kumar,

S/o Sh. Krishan Lal,
R/o H. No. M3/538,
S.D. School Wali Gali,
Guru Ram Dass Nagar,
Tehsil & Distt. Amritsar.

No: PCC/RDINGT/OA344/2022/ / s 3’3 - g'{ Dt: 25/06/2022

Subject:  Complaint regarding wet and dry waste of HCFs in Jammu-in Hon’ble
NGT case titled Rajesh Kumar vs UT of Jammu & Kashmir and Ors.

Reference: (1) O.A. No. 344/2022.

Kindly reter to this ofTice leter No: PCC/RDI/NGT/OA344/2022/1413-16 dated
17-06-2022 regarding the subject. sent through registered post, wherein you were
requested to present yoursell before the committee constituted, on 24.06.2022 at 12 noon,
in the office of undersigned along with any evidence like photographs, videos or
documents etc. However, you did not appear before the committee on the said date instead
you preferred to be silent as this office neither received any telephonic message nor any
email from your side in this regard.

Since the committee  constituted - is in the  process of  verification of
complaint/grievance, you are, as such, facilitated with one more opportunity to share

evidence. if any, in the office of undersigned on 30.06.2022 at 12 noon.

( aul) IFS
Regional Director

PN
Copy 1o :- \b‘

1) The Member Secretary J&K PCC Jammu for kind information.
2) The Deputy Commissioner, Jammu for information and n/action.
3) Chief Medical Officer. Health & F.W. Jammu for information and n/action.
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. Government of Jammu and Kashmir
J&K POLLUTION CONTROL COMMITTEE
wwy’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Porivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, lammu.
[ Feparialine vk it Lam « 0191 2476926

Sh. Rajesh Kumar.

S/o Sh. Krishan Lal.

R/o H.No., M3/538.

S.D School Wali Gali.
Guru Ram Dass Nagar,
Tehsil & Distt. Amritsar.

No: PCC/RDI/NGT/OA344/2022/ U3+ I€ Dt: ! F/06/2022

Subject:  Complaint regarding wet and dry waste of HCFs in Jammu-in Hon’ble
NGT case titled Rajesh Kumar vs UT of Jammu & Kashmir and Ors.

Reference: O.A. No. 344/2022,

This has reference to the Hon ble NGT order dated 17/05/2022 in the case reflected
above., where under Hon'ble NG has constituted a committee to verify the factual
position. look into the grievances of the applicant and to take remedial action in accordance
with law,

The committee constituted is in the process of verification of complaint/grievance
and before proceeding further in the matter and submission of report, you are requested to
present vourself before the committee in the office of undersigned on 24.06.2022 at 12

noon along with evidence. if any. in shape of photographs. videos or documents etc.

\

J (k? _—
/ _r; : oEy,": y -
(éal Paul) IFS

Regjenal Director

Copy to :-

1) The Member Secretary J&K PCC Jammu for Kind information.

2) The Deputy Commissioner. Jammu for information with the request to nominate
any officer in this regard to conduct inspections to verity the factual position and
also attend the discussion on the scheduled date & time.

Chiet” Medical Officer. Health & F.W. Jammu for information and necessary
action.

lad
—
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NeXUIe -’
JaK_ 1&K POLLUTION commﬁ&&w% C

—W Jammuw/Kashmir (www.jkspeb.nic.in)
v

CONSENT ORDER

Consent No.:- PCC/digital/22062721811 of 2022 Date:- 11/04/2022

Consent to Operate (Renew ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in favour
of Dr. Dev Kumari Wakhloo for and on behalf of

M/s Ankur Maitrika Hospitals OPC Private Limited
Ward No. 55 Deeli , Jammu South , Jammu .
(registration No. J/NHCE/2014-15/611 dt: 24-4-2014)

for a period upto December 2024 , earlier consent issued vide No. 22062341782 of 2022 dt: 24-2-2022 is rescinded
for Orange category of HCE as per revised classification of industrial sector, subject to the following terms and
conditions in & time bound manner :

1. The conse.t is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as
substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 147.79
lacs.

S No Facility Maximum capacity

HCE (Hospital) Bed capacity 40 (Nos.)

3. Compliance under Water Act:
a. Sewage Effluent : The HCE holder has to maintain ETP and STP in an efficient manner so as to
achieve the quality of treated sewage to the following standards before disposal :

Standards of d wage disposal: ’@. &

- : ;‘%
» Parameters Conc. in mg/l except for pH N -
FH 6.5t08.5 o ¢
Suspended Solids 100 E1 ¥ =
| BOD 3 days 27°C 30 {?,e;;‘ 5_

P

b. Water consumption & disposal o
i.  The daily quantity of sewage effluent from the HCE shall not exceed 112 KLD. '\ -
ii. The daily quantity of water consumption shall not exceed 14 KLD.
iii. Waste water generated from the HCE shall be disposed through STP. =

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

4. Compliance nnder Air Act:

a. The HCE hclder shall comply to National Ambient Air Quality Standard
(refer rule 3(38) /Air Act . ¢ r EPENES BRLCIS SRS

b. The HCE holder has to operate stack (s) of

| the specifications defined in various environmental
aws,

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly

(12, ?1// Pagel
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Act 1986. | =
S.No. Pollution Control Equipnmm o
|1 STP and Pollution control devices as applicable nndar ‘Ehﬁronmmt Protection Act
1986.
A [ Q /

The HCE holder has to operate and maintain continuous opqnum of a cqqrpnhmswe air p\lmion control system
including the following pollution control devices to achieve the quality of,em —

'_“wtthm tolerance limits as per EP

. A

RS /
5. The HCE holder shall comply to the Solid Waste Management Rules'2016dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended

7.

iii.

iv.

viii,

. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the

Xi.

Xii.

xiii.

Xiv.

The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain noise to as per the standards.

Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the
J&K PCB laboratory or laboratory approved by the J&K PCB after every six months to check the efficacy of PCDs
installed in the HCE .

. The HCE holder shall comply with the additional conditions as stipulated below :-
. The Consent is valid for the Operation of (HCE) health care establishment only.
i. Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of

operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contain
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Board.
The health care establishment authority shall be liable to pay compensation in case any damage is caused to the

environment.
The health care establishment authority shall abide by the directions of the Board which will be issued from time to

time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

. The health care establishment shall be under surveillance and monitoring of J & K Pollution Control Board.
i. The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.
. The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge of

any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equipped
fire control system in each floor separately..
Good House keeping practices shall be adopted by the health care establishment authority.

surrounding areas due to pollution caused by the health care establishment .

. The Health Care Establishment owner shall not operate the HCE unless Board issue consent to operate fresh.

The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP / STP and follow
the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.

V)/ The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Page?



xv. In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.
xvT This consent is issued purely from environmental angle and the Board shall not be responsible for any claim,

counter claim, ownership, partnership etc of the HCE.

xvii. This consent is issuegl subject to strict adherence to the standards of effluent and solid waste rules. .

il

(K Ramy >
e il

Regional Director PCC Jammu for information and ensure the implementation of conditions as above.
2 Commissioner , JIMC Jammu for information.

3 Director Health Service Jammu for information.

4 General Manager DIC Jammu for information.

5.  P.Ato Chairman J&K PCC for the information of Chairman.

6 M/s Ankur Maitrika Hospitals OPC private Ltd. Ward No. 55 Deeli Jammu South for information .

7

Office file
<¢ POLLy
PN

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page3
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« '« 1) Nountreated Bio-Medical Waste shall be kept stored beyond a period of 48 hours provided that if
for any reason it becomc_sﬁueccs!;gﬁgé@iﬁ the.waste beyond such period, the authorised person
must take permission of the prescribed authority and take measures to ensure that the waste does

not adversely affect human health and the environmen AT

v A % ST
] AR qp
T %ﬁﬁlﬁon of Bio-Medical Waste:
If @ container is transponcd from the premises where Bi
facility outside the premises, the container shall, apart fro
carry information prescribed in Schedule IV of the rules.
il.  Untreated Bio-Medical Waste shall be transported only in
the competent authority. The transport vehicles'shall'be'pro
111 of the rules. 5‘
8. General Conditions: SRINaGaR /

i When any accident occurs at any institution or facility or any other site wheie Bio-Medical Waste is handled
or during-transportation of such waste the authorised person shall report the accident in Form I1I of the rules to
the Commitiee forthwith.

i, Every applicant shall maintain’ ncord?ﬁMM’:nuraﬁemcoilecnon. receplion, storage, transportation,
treatment, disposal and/or any form of handling of Bio-Medical Waste in accordance with these rules and any
guidelines issued.

iti. All records shall be subject to inspection and verification by the Committee at any time.

edical Wa *“:f"‘“ ngrated fo any wasle treatment
%{J@@ﬁ;scr “n Schedule']li of the rules, also

A8, Eﬂ.*r
ch@? i rQ)e aulhortsed for the purpose by
ently | rg—symbo]s shown in Schedule
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iy, Every applicant shall submit an annualwpmn@m Ilby«31% January. every year, which shall include
information about the categories & quantities of Bio-Medical Waste handled during the preceding year.

v. The applicant shall be further required to obtain the following from the Committee:
a) Consent under the Water (Prevention and Control of Pollution) Act, 1974.
b) Consent under the Air (Prevention and Control of Pollution) Act, 1981.
¢) Authorization under the Hazardous Wastes (Management and Handling) Rules-1989.
d) Authorization to operate the DG Set,

vi. The authorization granted shall lapse a!MfademT demonstrate the parameters, as required

under rules or any condition of this authorization order is not complied with.

vil.  The authority of hospital shall ensure the scientific disposal of Bio Medical waste generated by the hospital
strictly as per BMW(M&H) rules 1998 as amended and through CBMWTF duly authorized by Committee.

viii.  Mercury generated due 1o the breakage of medical cquipments such as thermometer , B.P apparatus etc. , should
not be disposed off along: wnhvBm-MoW _Lgnl_)*qégparalcly handled and dlsposcd as
per Hazardous Waste (Management & Handling ) Amendment Rules, 2003. Mercury and Mercury compounds
waste with concentration limit equal to or more than SO mg/Kg has to be disposed off as per the said rules.

ix.  Proper labeling (Bio Hazardous ) should be done which should be non washable and permanently visible.

X, Mutilation & treatment should be given to waste sharps (cat 04) before it is sent to the Common Bio Medical
- Waste Treatment faca’nty 3 = i

Ni. - The authority should apply SUWMMMI:BMM&GM before expiry of same.
xil.  The emissions or discharge of environmental pollutants from the hospital shall not exceed the relevant
y purameters nnd stnndards for the sald hosp:tal operanon_qr process specified under respective schedules of the

-_'.;-," T
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f) This authorization is issued with condition that hospital management to upload monthly fannua
report 2021 on their portal.
Penain Provisions:

\ If the apphcumjan’_\ to comply with the terms and conditions and other directives issued by this
Committee as laid down in this order’ f'rh’e'&pﬁhunmmupmmunan under Section 15 of the
Environment (Protection) Act 1986 and other penal provisions of the Act and shall on conviciion be .{M}'k’ for «
punishment and imprisonment as provided n the saud Act. :

Jam

Copy to the:-

Regional Director, J&K PCC Jammu for information.
Director. Health Department, Jammu for infromation.
Scintist C (MAWD) JKPCC Srinagar for information.

P A to Chairman 1&K PCC for the information of Chairmar

M/s Ankur Maitrika Hospitals OPC Pvt. Ltd. Ward SS Deeli Jammu for mfrmatlon
Office File

T e
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J&K POLLUTION CONTROL COMMITTEE

Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

S.No. PCB/RDI/BMW/985286/22 " = 1 -+ ! Date /!l @] 70
Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -
MEDICAL WASTL

To,

Dr. Yudhvir Katoch
Yudhvir Nursing Home
Manda, B.C. Road, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location menticned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in thts authorization -

1. File No. of authorization and date ofissue _ "¢ ¢ 2e 3 BA: el A f £ .22

2 Yudhvir Nursing Home occupier or operator of the facility located at Manda, B.C. Road, Jammu is hereby
granted an authorization for:
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Yudhvir Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below,
I. Number of beds of HCF: 9
Il Mode of disposal of Bio-medical Waste: CBMWTF, Samba

k Il Quantity of Bio-medical Waste handled, treated or disposed per month: 4.2 kg
g IV.  Validity of Authorization fees is up to October, 2026.

V.  Bar Code Allotted: YUDHV180005JKNH00283.

Type of Waste Category Quantity permitted for Handling / month (As per lIR)
Yellow 0.6 kg
Red 18 kg
White (Translucent) 0.6 kg
Blue 12kg

4, This authorization shall be in force up to October, 2026 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

4 o L
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(Neelu Sharma) in _ (Sat Paul) IFS
Principal Scientific Officer | AR Regional Director
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Yudhvir Nursing Home, Manda, Jammu®

Terms and Conditions of Authorization

1 The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the ruIe?
made there under.

2 - The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

8. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il s
2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-l of the BMWM Rules, 2016.

T Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

CoD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |,

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.
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Yudhvir Nursing Home, Manda, Jammu

\,5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  Ifa container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergene any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care

"~ workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule .

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

~. 7). When any accident occurs at any institution or facility or any other site where BMW is handled or

during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

'/ transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

« 7 and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

~ The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974,

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016,

5) The Plastic Waste Management Rules, 20186.

6) To retun used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof, :



Yudhvir Nursing Home, Manda, Jammu +

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with. '

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms of category
and color coding.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry
of same.

i

SPECIFIC CONDITIONS:

» Health Care Facilities with less than ten beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:
If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment

(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

&\))*/

QJS* / For & on behalf of
/ / J&K Pollution Control Committee
’ f i ‘J :-_'”'_"E: s
(Neelu Sharma) (Sat Paul) IFS
Principal Scientific Officer Regional Director
PCC, Jammu., & PCC, Jammu
el

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (North) for information and necessary action.
3. lic website for n/a..



JE&K Pollution Control Board
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Sr.No, @M\«Dﬂz_@/ ]c-%- |2 Date JE/J_L{_‘}_{:JQ
’ Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
" COLLECTION, RECEPTION, TRFX TI\II“I\TLS] ()RAGF AND _DISPOSAL OF BIO -
MEDICAL WASTE / _' =
Lo T i
Dr. R.K. Suri *\
Triveni Nursing Home : ":,'M AU/
8C/C, Gandhi Nagar, Jammu, T o et
The Board has scrutinized the mformehon ‘furmshed by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue _e'4j ef 920 . ©7 . Jo }v! }") « 2.6
2. Triveni Nursing Home occupier or operator of the facility located at BCK’.‘, Gafldhl Nagar, Jammu is hereby
granted an authorization for:
Activity
Generation, Segregation L]
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Triveni Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below;
(i) Number of beds of HCF: 20
(i) Number healthcare facilities covered by CBMWTF: NA
(iii) Installed treatment and disposal capacity: NA
(iv) Area or distance covered by CBMWTF: NA
(v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 15.9 kg
(vi) Validity of Authorization fees is up to November, 2021,
Type of Waste Category ; Quantity permitted for Handling / month (As per A/IR)
Yellow 3.9kg
Red 11.6 kg
&}/ White (Translucent) 0kg
Blue 0.4kg

4. This authorization shall be in force up to November, 2021 from the date of issue and shall be renewed subject
to fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditjons as mgytms, specified in
the rules for the time being in force under the Environment (Protection) Act, 1988,

koL ilw/

(Neelu Sharma)
Prmmpal Scientific Officer
PCB, Jammu,

Place: Jammu



Triveni Nursing Home, 8C/C, Gandhi Nagar, Jai
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Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection)
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person autherized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Wasie ((herein after to be called as BMW),

1)

Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in

compliance with the standards prescribed in Schedule- IlI.

2)

The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities

like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)

The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)

shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Ill.

4)

Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /

chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids ' 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/I

CoD 250 mgll

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1)

2)

3)

BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, {0
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule [;

At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently

displayed.

Act, 1986, and the rules (s _
._-1
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Trivenl Nursing Home, 8C/C, Gandhi Nagar, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day o day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color cading, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form = IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

) The Solid Waste Management Rules, 2016.
)
)

The Plastic Waste Management Rules, 2016.

To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

3
4
5
6



Triveni Nursing Home, 8C/C, Gandhi Nagar, Jam==<

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters
required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule | :

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood hags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To make available annual report on its web-site within a period of two years from the date-of

publication of Bio-medical Waste Management (Amendment) Rules, 2018,
14) To submit renewed DHS Registration Certificate and MOU with CBMWTF within three months.

”V'

15) To submit SMR of STP/ETP installed within three months. .
13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

~ The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule Il, S.No. 8 (1) of the BMWM
Rules, 2016.

~ The prescribed limits as referred ahove are applicable to the occupiers of HCFs (bedded)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

~ For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicahle.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. ofthe facility™.

Penaity Provisions:

if the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1886 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K Pollutio trol Board

k

(Neelu Sharma)
Principal Scientific Officer

* .lf\ﬁ_
\._-'L"’V

Nadeem Hussain, !FS)

Copy for information and necessary action to:- o
1. Member Secretary, PCB Jammu for information & necessary action.
2. Divisional Officer, PCB Jammu (South) for information and necessary action. N
3. Office file. ,

incipal Scientifi % iprial Director
PCB, Jammu. k"z PCB| Jammu o\ '!)No
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a1 . J&K POLLUTION CONTROL COMMITTEE

uf ’(ﬁ"“ﬁﬁ Jammu/Kashmir (www.jkspcb.nic.in)
"
PCC
CONSENT ORDER
Consent No.:- PCC/digital/22041346816 of 2022 Date:- 26/05/2022

Consent to Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in favour
of Sh. Avijit Suri and on behalf of

M/s A V Nursing Home
216 P/2 Channi Himmat Jammu South Jammu
(registration No. nil dt: 16-01-2020)

for a period upto October 2022 for Orange category of HCE as per revised classification of industrial sector, subject
to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as
substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 52.38 lacs.

S No. Facility Maximum capacity

HCE (Hospital) Bed capacity 10 (Nos.)

3. Compliance under Water Act:
a. Sewage Effluent : The HCE holder has to maintain ETP and STP in an efficient manner so as to
achieve the qualny of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH
pH 6.5t0 8.5
Suspended Solids 100
BOD 3 days 27° C 30

b. Water consumption & disposal
i.  The daily quantity of sewage effluent from the HCE shall not exceed 1.7 KLD.
ii. The daily quantity of water consumption shall not exceed 02 KLD.
iii. Waste water gencrated from the HCE shall be disposed through STP.

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

4. Compliance under Air Act:

a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act .

b. The HCE holder has to operate stack (s) of the specificatij in various environmental
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rd J&K POLLUTION CONTROL COMMITTEE

-\-‘"i;j; Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
PCC
S. No. PCC/RD)/BMW/1346842/22/ Hel-04 Date Q[_Lﬂicy_rﬂ
Form -111
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BI1O -
MEDICAL WASTE

To,

Sh, Avijit Suri

A.V. Nursing Home

216, PI2, Channi Himmat, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue __ [ %5 " ¢] 2¢u Dt | )I ci] 2692

2. A.V. Nursing Home occupier or operator of the facility located at 216, P/2, Channi Himmat, Jammu is hereby
granted an authorization for:
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. A.V. Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below;
I Number of beds of HCF: 10
Il Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 8.60 kg
IV.  Validity of Authorization fees is up to October 2028.
V.  Bar Code Allotted: AVNUH180015JKNH00284.

Type of Waste Category Quantity permitted for Handling / month (As per IR)
Yellow 1.32 kg
Red 7.08 kg
White (Translucent) 0.0191kg
Blue 0.183 kg

4. This authorization shall be in force up to October 2024 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authonization.

5  This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.
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A. V. Nursing Home, Channi Himmat, Jammu

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority,

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person 1o take prior permission of the prescribed authority to close down the
facility. '

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave /| microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-IIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 2016.

Effluent Standards

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t090

Suspended Solids 100 mg/.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-|V.

'3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of

segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |,

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

Ll



A. V. Nursing Home, Channi Himmat, Jammu

5) The applicant shall take all steps to ensure that such BMW is-handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule |V (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule .

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year. ;

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution. '
3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016

5) The Plastic Waste Management Rules, 2016.
6)

To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



A. V. Nursing Home, Channi Himmat. Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To operationalize website and accordingly maintain and update on day to day basis the bio-
medical waste management register and display the monthly record as well as Annual Report
on the website according to the BMW generated in terms of category and color coding.

13) To authenticate the waste handed over and received by the CBMWTF on the log book daily.

14) To submit SMR of ETP/STP on quarterly basis.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

~ The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule Il, S.No. 8 (1) of the BMWM Rules,
2016,

~ The prescribed limits as referred above are applicable to the occupiers of HCFs ( = 10 beds)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

~ For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1886) shall be applicable.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility".

Penalty Provisions:
If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment

(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K Pollution Control Committee

K K [ lr i d
: (Sat Paul) IFS

Principal Scientific Officer _ Regional Director

PCC. Jammu ' A\ PCC, Jammu

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2 Divisional Officer, PCC Jammu (South) for information and necessary action.
3. llc website for n/a..
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S.No. PCB/RDJ/BMW/2] /f'irf S8 Date 2.2/0 3 J9cs)
' Form -111

(See rule 10)
AUTHORIZATION
AUTHORIZATION (Fresh) FOR_OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Sh. Kshitiz Murdia

Indira IVF Hospital Pvt. Ltd.
2nd Floor, City Plaza, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Fresh) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue _%¢ ¢/ 22/ o0/ 39 /o3 __/ 202/

2. Indira IVF Hospital Pvt. Ltd. occupier or operaior of the facility located at 2nd Floor, City Plaza, Jammu is
hereby granted an authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Indira IVF Hospital Pvt. Ltd. is hereby authorized for handling of biomedical waste as per the capacity given

below;

I.  Number of beds of HCF: 08

Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 18.0 kg
IV.  Validity of Authorization fees is up to July, 2022,

R V.  BarCode Allotted: INIVF180003JKPL00579.
/ Type of Waste Category Quantity permitted for Handling / month (As per Master Data)
Yellow 12.0 kg
Red 3.0kg
White (Translucent) 0.6kg
Blue 24 kg

4. This authorization shall be in force up to July, 2022 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986. } N\ ;
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Indira IVF Hospital Pvt. Ltd., 2nd Floor, City Plaza, Jammu

o

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the applicatitn by
the person authorized shall constitute a breach of this authorization.

Itis the duty of the authorized person to take prior permission of the prescribed authority to close dowrsthe
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-ll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

" Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 65t09.0

Suspended Solids 100 mgll.

Oil & Grease 10 mg/l

BOD 30 mg/l

COoD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule I;

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.




10.

11.

Indira IVF Hospital Pvt. Ltd. , 2nd Floor, City Plaza, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |,

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

_ The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To retum used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof,



Indira IVF Hospital Pvt. Ltd. 2nd Floor, City Plaza, Jamme

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately. -

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms of category
and color coding.

13) To submit SMR of STP quarterly.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

» The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule Il, S.No. 8 (1) of the BMWM Rules,
2016.

» The prescribed limits as referred above are applicable to the occupiers of HCFs (bedded)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

» For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.
R ¥ ' For & on behalf of
e . J&K Pollulion Control Board

Wi

D/ Syed Nadeem Hussam, IF8)

l&E Regmna%/D{( \,}0
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(Neelu Sharma) ™ M :
Principal Scientific Officer O

Copy for information and necessary action to:-

1. Member Secretary, PCB Jammu for information & necessary action.

2. Divisional Officer, PCB Jammu (North) for information and necessary action.
3. llc website for n/a..
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- Tpatme—s Jammu/Kashmir
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PCC
CONSENT ORDER

Consent No.:- PCC/digital/22062379764 of 2022 Date:- 01/04/2022

Consent to Operate (Renew ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in favour
of Sh. Kshitiz Murdia

M/s Indira IVF Hospital Pvt. Ltd.
2" Floor City Plaza Jammu North
Jammu

(registration No. Nil dt: 12-7-2019)

for a period upto January 2027 for Orange category of HCE as per revised classification of industrial sector, subject
to the following terms and conditions in a time bound manner :

The consent is granted by the Comunittee is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 10 lacs.
S No. Facility Maximum capacity
1 HCE (Hospital) Bed capacity 10 (Nos.)
3. Compliance under Water Act:
a. Sewage Effluent : The HCE holder has to maintain STP in an efficient manner so as to achieve
the quality of treated sewage to the following standards before disposal :
Standards of discharge for sewage disposal:
Parameters Conc. in mg/l except for pH
pH 6.5t0 8.5
Suspended Solids 100
BOD 3 days 27" C 30
b. Water consumption & disposal
1. The daily quantity of sewage effluent from the HCE shall not exceed 01 KLD.
ii. The daily quantity of water consumption shall not exceed 03 KLD.
iii. Waste water generated from the HCE shall be disposed through STP.
¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :
4. Compliance under Air Act: L
a. The HCE holder shall comply to National Ambient Air Quality Standards “: A
(refer rule 3(3B) /Air Act . (\o“
.
b. The HCE holder has to operate stack (s) of the specifications defined in ",;‘J\
laws. o
-
r';— ]
55,
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The industry can apply for Renewal/Expansion af Consent on the Site www.jkocmms.nic.in ‘r";h‘f RESH REN EWAL E&/
L /




The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control syst 1
including the following pollution control devices to achieve the quality of emission within tolerance limits as per‘EP
Act 1986.

S.No. Pollution Control Equipments
1 STP and Pollution control devices as applicable under Environment Protection Act
1986.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Conlrul) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain noise to as per the standards.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the
J&K PCC laboratory or laboratory approved by the J&K PCC after every six months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i. The Consent is valid for the Operation of (HCE) health care establishment only.

ii. Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time o
operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contail
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Committee.

iii. The health care establishment authority shall be liable to pay compensation in case any damage is caused to th
environment.

iv. The health care establishment authority shall abide by the directions of the Committee which will be issued from time t
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, sha
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environmer
Protection Act in force.

v. The health care establishment shall be under surveillance and monitoring of J & K Pollution Control Committee.

vi. The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE,

vii. The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge «

any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equippe

viii. Good House keeping practices shall be

x. The Health Care Establishment ow @hall not t;;)era ethe HCE unless Committee issue consent to operate fresh.

‘xi. The Health Care Establishment ow egﬂ,geg,zgﬁfg O advaﬁce for renewal of Consent before expiry the date

RA 4
this Consent order.  FREBR REN'-‘.,*ALTE 5

xii. The Health Care Establishment authority t proper sy e or disposal of waste water and bio medical waste.

xiii. The Health care establishment authority shall “place. differént receptacles with color coding for the collection of |
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments. '

xiv. The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP / STP and foll

the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.

(’{ The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page?



_.-case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

(. This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,
_sounter claim, ownership, partnership etc of the HCE.

xvil. This consent is issued subject to strict adherence to the standards of effluent and Bio Medical Waste Management

/Solid waste rules.

. e3> *
(Asfiok i ) (K. Rames$h Ku )© oAl
sstt Env Engineer Member S
b

Copy to the :
) RegmnalDu’ec!or PCC Jammu fo nf

n émt lhe 1mp‘hememanon of conditions as above,

3 REl’Jﬂ'f* E?-'b/(

Director Health Service Jammu for info f?’ébmq!\ 2o 9 >
General Manager DIC Jammu for information. s

P.A 10 Chairman J&K PCC for the information of Chairman.

M/s Indira IVF Hospital Pvt. Ltd. Jammu North , Jammu for information .

Office file

=2 gh oh B W (B

The unit holder may download the list of standards from website jkspeb.nic in and cpeb .nic in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Aur (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JHKSPCB

The indusiry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page3
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J&K POLLUTION CONTROL BOARD
Jammu/Kashmir (www.jkspcb.nic.in)

CONSENT ORDER

Consent No.:- PCB/digital/20011223506 of 2020 Date:- 23/01/2020

Consent to Establish (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Dr. Shazia Shafi Mir

M/s SDS Hospital
Shahpur Brahamana Bishnah , Jammu North Jammu
(registration No. DHS-J/MJCEE/4953 dt: 24-7-2018)

for a period upto January 2021 for Omnge category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the Establishment of HCE for indoor patients with capital investment of
Rs. 15 lacs.

S No. Facility Maximum capacity

1 HCE (Hospital) Bed capacity

10 (Nos.) 4

3. Compliance under Water Act: :
a. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so
as to achieve the quality of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH
pH 651085
Suspended Solids 100
BOD 3 days 27 C 30

b. Water consumption & disposal
i.  The daily quantity of sewage effluent from the HCE shall not exceed from 20 KLD.
ii. The daily quantity of water consumption shall not exceed 24 KLD,
iii. Waste water generated from the HCE shall be disposed through STP.

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters ' | Conc. in mg/l except pH
| pH 16-9
BOD (3 DAYS 27" ¢) 130
Total Suspended Solid 1100
4. Compliance under Air Act: ?&\R wer Po,

1986 (refer rule 3(3B) . .::\A\ ¥ AP DAY

a. The HCE holder shall comply to National Ambie G‘ﬁr Qualjt aiida
W HQ %
S

The industry can apply for Renewal/Expansion of C on the Site wigy m&: in Q}utrb*
Pagel | < o 4:@" o P
?’t—! hoﬁ"{? & 5 : ;
3 * e, '
- ‘?86:5 4: 3;33‘0 1 ;
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ii.

iv.

vi.

vii.

#ii.

b. The HCE holder has to operate stack (s) of the following specification:

S.No | Stack attached to Height in(m) Top dia in | Fuel Vel. Of gas (m/sec.)
(m)
1 NA 0 0 nil 0

The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

§.No. Pollution Control Equipments
1 STP/ETP and Pollution control devices as applicable under Environment Protection Act
1986,

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-
The Consent is valid for the Establishment of health care establishment only.

Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board. !

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abide by thc directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of poliution contro! acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

The health care establishment shall be under surveillance monitoring of ] & K Pollution Control Board.
The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighti

of any air pollutant/gas/liquid from the vessel, machinery etc. which are li
environmental pollution.

Good House keeping practices shall be adopted by the health care establishme

It shall be the responsibility of the health care establishment owner to
surrounding areas due to pollution caused by the health care establishment .

7
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The industry can apply for Renewal/Expansion of Consent on the Site www, 'lug m;rg{pi ﬁ‘“ﬂ' g
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The Health Care Establishment owner shall not operate the HCE unless Board issue consent to operate fresh.

Xi. The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
® this Consent order.

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

l“
E

cii. " The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Managemcm & Handling) Rules 2008 with amendments,

<iv.  The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
P amendments made thereof.

iv.  Incase of violation of the above mentioned cohdiﬁons or any public complaint the consent shall be withdrawn.

i. This consent is issued purely from environmc!lual angle and the Board shall not be responsibl'e for any claim,
counter claim, ownership, partnership etc of the HCE.

\ = o
(Ashok Kr. Gupta) (B. a)
Asstt. Env. Engineer Member Secretary

| Oz

Copytothe :

I Regional Director PCB _Jammu for information and ensure the implementation of conditions as above.

General Manager DIC Jammu for information,

D.O PCB Jammu North for the direction to monitor the

P.A to Chairman J&K PCB for the information of

M/s SDS Hospital Shahpur Brahamana Bishnah

Office file

the consent stated above.
ATE PO
. Lla P

R R

. The unit holder may download the list of standards from website Jlespeb nic.in and epeb .nic.in to be complied under the Environment Protection Act. 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 = =

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www_jkocmms nic.in directly
Page3
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o2 J&K POLLUTION CONTROL COMMITTEE
i\‘;}g Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
PCC
S.No. PCC/RDI/BMW/2080240/22 | Y22-2Y Date_0//02/2022.
Form -II1
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -

MEDICAL WASTE

To,
Sh. Shaurya Gupta
Jammu Oncology Clinic with Interventions,
129, Garden Avenue, Near BEE ENN Hospital, Jammu,
. k3

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue (Y2 of Jedt.  bE! ot/ 02/202 -

2. Jammu Oncology Clinic, occupier or operator of the facility located at 39 B/C, Gandhi Nagar, Jammu is
hereby granted an authorization for:
Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal
3. Jammu Oncology Clinic, is hereby authorized for handling of biomedical waste as per the capacity given below;

I.  Number of beds of HCF: 14 .
Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba

. Quantity of Bio-medical Waste handled, treated or disposed per month: 76.0 kg

IV.  Validity of Authorization fees is up to May, 2029.

V.  Bar Code Allotted: JAMCO180002JKNH00299.

Type of Waste Category Quantity permitted for Handling / month (As per AIR)
./ Yellow 0.5 kg
Red 30.0 kg

White (Translucent) 0.5kg

Blue 45.0 kg
4. This authorization shall be in force up to May, 2029 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authorization.
5. This authonization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

Principal Scientific Officer

(Sat Paul), IFS
Regional Director

Fd
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- —eem wwwvivyy vy, ivedl DEE ENN Hospital, Jammu

Terms and Conditions of Authorization

S

1.

2.

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

Itis the duty of the authonzed person to take prior perrmssmn of the prescribed aulhonty o close dgyn the

“facilty:

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Ill.

4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep bunal /
chemical disinfection etc., shall be as specified in Schedule-II of the BMWM Rules, 2016. :

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

CoD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed ol-with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance w;th the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule ;

4)  Atthe storage site “Blo-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.



10.

1.

Jammu Oncology Clinic, Near BEE ENN Hospital, Jammu

5) The applicant shal| take all
human health and the environme:tt,eps o ensure that such BMW is handled without any adverse effect to

6) The containers for stori
n . .
categories with mult 9 Segregated wastes shall be clearly identifiable. Colour coding of waste

ple treat i i
treatment option chosep, ment options as defined in Schedule | (Part-1), shall be selected depending on

7) No
) untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

?;:%ﬂ:sscmssary tq store the waste beyond such period, the authorised person must take permission of
b A au!honry and tafce measures to ensure that the waste does not adversely affect human
environment and in this regard shall designate a cold storage space.
Transportation of Bio-Medical Waste: | . | '
1) Ifa gontamer ] tl:anspoﬂed from the premises where BMW is generated to any waste treatment facility
outside the premlseg. the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2)  Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time. -

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To retun used batteries to authorized dealers, as per the Batteries (Management & Handling)

Rulae 27NN1 and amandmante tharanf



Jammu Oncology Clinic. Near BEE ENN Hospital, Jammu

7) The authorization granted shall lapse at any tme if the facility does not demonstrate the
par:meters. as required under rules or any condition of this authonsation order 1s not compled
wit

8) To make a provision within the premises for a safe, ventilated and secured location for
storage of segregated bio-medical waste in colored bags or containers in the manner as
specified in Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be

__sent out of the premises or place for any purpose by the 27™ March, 2019,

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves by 27
March, 2019.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register
and display the monthly record as well as Annual Report on the website according to the
BMW generated in terms of category and color coding.

13) To authenticate the waste handed over and received by the CBMWTF on the log book daily

14) To submit SMR of ETP/STP on quarterly basis.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the
expiry of same.

SPECIFIC CONDITIONS:

~ The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule I, S.No. 8 (1) of the BMWM
Rules, 2016.

~ The prescribed limits as referred are applicable to the occupiers of HCFs (bedded) which
are either connected with sewerage network without terminal sewage treatment plant or not
connected to public sewers.

~ For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim
ownership, proprietorship etc. of the facility".

Penalty Provisions

If the applicant fails to comply with the terms and conditions and other directives Ssued Dy s

Board as laid down in this order, the applicant 15 hable for prosecuton under Section 15 of the Zavironment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liabie for pumshment and
imprisonment as provided in the said Act

{
) 3
L ;

)

(Neelu Sha

ma)/ (Sat Paul), IFS

For & on behait 3!
J&K State Pollution Control Commiltes

’k = -

Principal Scientific Officer )« Reganal Drrector

Copy for information and necessary action 10 -

1 Member Secretary, PCC Jammu for information & necessary action

2. Divisional Officer, J&K PCC Jammu (N) for information & necessary action
3. Ilc Website for n/a
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PCC

J&K Pollution Control Committee JAMMU
JAMMU/SRINAGAR (www.jkspcb.nic.in)

Bio-Medical Waste Authorization

uthorization No-JKPCB/HO/BMW/1986295

1. Authorization is granted under Rule 10 of the Bio-medical Waste Management Rules, 2016.

2.

Sh./Smt. Dr Gaganpreet Singh of M/s J K Medicity Hospital Pvt Ltd is hereby granted an authorizationbased
on the enclosed signed inspection report for HCF/Private Hospital (Bedded) (Type of Health C are facility as
per order dt. 17/12/2018) on the premises situated at NH 1 Narwal Bye Pass Jammu .

Detail of Authorization

Authorization Type of Health Category/Quantity

Required for CareFacility

Generation, HCF/Private YELLOW-S0KG/MONTH

Segregation, Hospital RED- 35 G/MONTH

Collection (Bedded) BLUE- S0KG/MONTH i
and Storage WHITE- 50KG/MONTH

*3. The authorization shall be valid for a period upto January 2024,

4. The authorization is subject to the following general and specific conditions:

The

Medi

Board has scrutinized the information furnished by you and the proposal for management & handling of Bio-

ical Waste generated at your location mentioned below. After a careful consideration, it has been

decided to grant authorization renew under the Bio-medical Waste Management Rules, 2016 (herein after to be called

as BMWM Rules) for a period and premises mentioned in this authorization renew under the Bio- medical Waste

Management Rules, 2016 .(herein after to be called as BMWM Rules) for a period and premises mentioned in this

authorization.

5. Terms and Conditions of Authorization:- -

i)

6. Additional Terms and Conditions of Authoriza

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and therules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorized bythe
prescribed authority

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working copditions as mentioned in the applicationby the

o E Pouab "

It is the duty of the authorized person to take pri gﬁnmsswn.aﬂm_ presqabed authority to close downthe
facility £\

person authorized shall constitute a breach of this auth

Treatment & Disposal of Bio-Medical Waste ((hérgin aften“tbpbe-cﬁll MW)

D)

Waste shall be treated & disposed off in accorda
with the standards prescribed in Schedule- 11.

M

& with- specrfedﬁcl}gdule- 1 of the rules and in compliance
* L S )
I Af

v
‘s »
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i) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities like autoclave /

microwave system, shredder & Sewage / Effluent treatment plant for treatment of waste and ensure treatment

of waste at a Common Bio- Medical Waste Treatment Facility (herein after to be called asCBMWTF).

iif) The chemical liquid waste as defined in Schedule- I, after resource recovery (wherever required) shall bepre-
treated before mixing with other wastewater. The combined discharge shall conform to the discharge norms
given in Schedule-Il.

iv) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., are as specified in Schedule-II of the BMWM Rules, 2016.

7. Effluent Standards:-

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the followinglimits:

Parameters Maximum Permissible Ltd.

pH 6.5 t0 9.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/1

BOD 30 mg/l

COD 250 mg/1

Bio-assay test 90%survival of fish after 96 hoursin 100%
effluent

i. Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.
ii. For discharge into public sewers with terminal facilities, the general standards as notified under the E(P) Act, 4
1986 (29 of 1986) shall be applicable
8. Segregation & Storage of Bio-Medical Wastes
i) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with MunicipalSolid

Waste.

il) BMW shall be segregated into containers/bags at the point of generation in accordance with the specified
Schedule-I, prior to its storage, transportation, treatment and disposal. The  containers/bags shall be labeled
as specified in Schedule-IV.

iii) Provision within the premises shall be made for a safe, ventilated and secured location for storageof
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure  that
there shall be no secondary handling, pilferage of recyclables or inadvertent scattering  or spillage by animals
and the BMW from such place or premises shall be directl

7 naLm the manner as prescribed in these
LLUTo
a.ﬁ:l?cpsposall eﬁa:hc case may be, in the manner as

rules to the CBMWTF or for the appropriate treatme
prescribed in Schedule )
iv) At the storage site “Bio-Medical Waste Storage e &« ighboards shall be prominentlydisplayed.
v) The applicant shall take all steps to ensure that uﬁ) BMW is'l sd‘ thout any adverse effect to human
ob _ O“‘“ % R\T to
2 ¢ B\ /

'gleﬁf'l}ﬂ :dcnt:fable Colou coding of waste categories

health and the environment
vi) The containers for storing segregated wastes shall
with multiple treatment options as defined in Schedu P‘;nhlgml_.au‘be selccled depending on treatment
option chosen.
vii) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of the
prescribed authority and take measures to ensure that the waste does not adversely affect human health and the

environment.and in this regard shall designate a cold storage space.

2




9,
i)

i)

10.
)

2)

3)
4

3)

Transportation of Bio-Medical Waste:

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule 1V of the rules.
Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in Schedule IV
(Part - B) of the rules.
General Conditions:-
Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in the
Annual Report.
Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunization Policy or
the guidelines of the Ministry of Health and Family Welfare, issued from time to time.
Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).
Conduct health check up at the time of induction and at least once in a year for all its health care workersand
others involved in handling of BMW and maintain the record for the same.
Maintain an update on day to day basis the BMW register and display the monthly record on its website

_ according to the BMW generated in terms of category and color coding, as specified in Schedule L.

6)

8)

9
10)

11)
1)

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and the
record of the minutes of the meeting of this committee shall be submitted along with the annual report to the
prescribed authority and the health care facilities having less than thirty beds shall designate a qualified
person to review and monitor activities relating to BMWM within that facility and submit the annual report.
When any accident occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorised person shall report the accident in Form I of the rules to the
Board forthwith.
Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules and any
guidelines issued.
All records shall be subject to inspection and verification by the Board at any time.
Every applicant shall submit an annual report in Form — IV on or before 30th June every year for theperiod
from January to December, which shall include information about the categories & quantities, of BMW
handled during the preceding year.
The applicant shall be required to obtain the following from the Board (which ever is applicable)

The Hazardous & Other waste (Management & Trans boundary Movement) Rules,2016

il) To retun used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,2001 and

amendments thereof.

iii) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

11. Specific Conditions:-

1. To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule I

2. To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out of the
premises or place for any purpose

3. Not to use chlorinated plastic bags, gloves, (excluding blood bags) rcury equipments such as
thermometer, B.P apparatus etc. QOLLUTIg, oy

4. Not to dispose off treated bio- medical waste with municipal solid w — '-*‘/,"‘

5

To pre-treatment the Laboratory Waste, Microbiological W ‘Bloo s, and E%bod bags through
disinfection or sterilization on site in the manner as prescrib @y th rr_t Health Orgamzanon (WHO)
guidelines on safe management of wastes from Health Care activjt{s and Ioe Book, 200431::1 then sent to
the CBMWTTF for final disposal.




w‘-' -

6. To install Autoclave / Microwave for pre-treatment of Laboratory Waste, Microbiological Waste, blood samples,
plastic tubes & glassware before disposal and submit photographic proof within three months. !
7. To ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and Control of :
Pollution) Act, 1974 "

8.  The Proprietor should apply 60 days in advance for renewal of authorization before the expiry of same.
9.  This authorization is issued with the condition that the website will be operational within a fortnight.

"This Authorization is issued purely from environmental angle and the Board shall not be responsible for any
claim, ownership, proprietorship etc. of the facility”.

Penalty Provision:
If the applicant fails to comply with the terms and conditions and other directive Board as laid down
in this order, the applicant is liable for prosecution under Section 15 of the environment (Protection) Act

1986 and other penal provisions of the Act and shall on conviction be
liable for punishment and imprisonment as provided in the said Act.

{ 6 l 02| -ﬁf::;}.\
AK Glﬂ a cié;.-\
Asstt Env Engineer 7 5
&
C .
Copy to the:- '
1. Regional Director PCC Jammu dﬁnformat o?,and" En@lmentanon of conditions as above.
2. Director Health department J e NF-"- x
3. Scientist C BMW JKPCC for inf ?@ﬁ?‘ FoM RSN & /
4. P.A to Chairman J&K PCC for the i rmauon of Cham;;mn
5. M/s ] K Medicity Hospital Pvt. Ltd. byepass Jammu for information.
6. Office file

The unit holder may download the list of standards from website jkspcb.nic.in and cpeb .nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Centrol of Pollution) Act, 1981.

This |s computer generated document from OCMMS by JKSPCB
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H‘.m!;iﬂ J&K STATE POLLUTION CONTROL BOARD
\@W)’ Jammu/Kashmir (www.ikspcb.nic.in}

CONSENT ORDER

Consent No.:- SPCB/digital/1906845007 of 2019 Date:- 27/05/2019

Consent to Operate (Renew ) under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is
granted in favour of Dr. Gaganpreet Singh

M/s J K Medicity Hospital Pvt. Lid.
NH 1 Narwal Bye pass Road Jammu , Jammu South ,Jammu
(registered No, J/NHCE/2012-13/495 dt: 5-52012)

for a period upto May 2023 for Orange category of HCE as per revised classification of industrial sector. subject
10 the following terms and conditions in a time bound manner

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 213 lacs.

S No. Facility \daxlmum
- = g CEpam_!y
| | HCE (General Hospital) Bed capacity 40 (Nos.) !

3. Compliance under Water Act:

a. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so
as to achieve the quality of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal: /-"'\
TATE PO,
e — T @Q- .‘0)\

| 1z Paralmurs 2 Cone. in mg/l except for pH W e | C
pH 6.510 8.5 /QJ ™

il AERRPRr S IS e e = == —— G
- Suspended Solids 100 / : ; ot
"BOD 3days27°C 30 = 2
SR o T AT = e & SR S rﬂ_ﬂusE ~
b. Water consumption & disposal * FR‘ESH-RE ERA‘('

i.  The daily quantity of sewage effluent from the HCE shall not exceed from 0.5 KLD. [

ii. The daily quantity of water consumption shall not exceed 05 KL.D, A, *

7o e S ’ . e 3 o /s cb®

i, Waste water generated from the HCE shall be disposed through STP, &NAL/'

¢. The HCE holder shall 1ake adequate saﬁ;: guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

l’nrametg’g_ e Conc. in mg/l except pH |
pH 6-9 h
"BOD (3 DAYS 27" ¢) 130
Total Suspended Solld St AT 55 _d}

4. Compliance under Air Act:

@. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act
1986 (refer rule 3(3B) .

The industry can apply for Renewal Expansion of Consent on the Site www_jkocmms.nic in directy

Page(
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Aiii.

b. The HCE holder has to operate stack (s) of the following specffRation: Z\
(3 »
S.No  Stack attached to | Height in{m) [ Top dia in  Fuel \%\/Egl. Of pas 'éscc.) ] ,9 ’
L oRbes o Nl _(m) P E8Tag e VT TO @ ;
e —— [0 PRes, N OPepY O
1 [ NA 0 0 nil 1‘.9 = "_' Eﬁ TN ;
| | '—:,M"E’"EW:@" E®

| B . Nl a8

e HCE holder has to operate and maintain continuous operation of a comprehensive d pg'l:_@ﬂbh 'coﬁtt system
including the following pollution control devices to achieve the quality of emission within tolerance Timits as per EP
Act 1986.

S.No. | Pollution Control Equipments L
1 ETP and STP and Pollution control devices as applicable under Environment Protection
Act 1986.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
I'he HCE holder shall take adequate measures for control of noise from its own sources within the premises so as 1o
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am 1o 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from
the J&K SPCB laboratory or laboratory approved by the J&K SPCB after every 12 months to check the efficacy of
PCDs installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

The Consent is valid for the Operation of health care establishment only.

Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

Ihe health care establishment authority shall abide by the directions of the Board which will be issued from time 1o
time. Any infringement/violation or transgression of the statutory enactments ol pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

The health care establishment shall be under surveillance monitoring of ] & K State Pollution Control Board.
The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighting the accidemal leakages/discharge
of any air pollutanvgas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

Good House keeping practices shall be adopted by the health care establishment authority.

It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

The industry can apply for Renewal/Expansion of Cansent on the Site www jkocmms.nic.in directly
Page?



X.  The health care establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
« 'his Consent order

e
N I'he Health care establishment authority will adopt proper system for disposal of waste water and bio medical waste,
xil.  The Health care establishment authority shall place different receptacles with color coding for the collection of bio

medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

¢, The Health care establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

viv.  This consent is issued with condition to install digital flow meter at inlet &outlet of ETP/STP within one month
and submission of the annual report on form 1V to this office before 30™ of June 2019.

wv.  Incase of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn
* This consent is issued purely from environmental angle and the Board shall not be responsible for any

claim, counter claim. ownership, partnership etc of the HCE.

l

By Order

v \

(Ashok Kr. Gupta) (B.M
Asstt. Env, Engineer Member Secretary
£z

Copy to the :
» Regional Director PCB Jammu for information and ensure the implementation of conditions as above.

|

P General Manager DIC Jammu for information.

3 .0 PCB Jammu for the direction to monitor the conditions of the consent stated above.

45 P.A to Chairman J&K SPCRB for the information of Chairman.

§ M/s JK Medicity Hospital Pvt. Ltd. NH bye pass Narwal Jammu for information for information.
6. Office file

CONSEN
I'he unit holder may download the hist of standards from website jkspeb.nic mgﬁ, %E dr:r lhc B nvlronmcm Protection Act 1986 read with
Water (Prevention & Control of Pollution) Act. 1974 & Air (Prevention & C m

EN:: A-i.

4%,95@'?-@\}15/;« JKSPCB

This is computer generated

The industry can upply for Renewal Expansion of Cansent on the Site www jkocmms.nic.in directly

Pages
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Ak AR WUnion Territorp of Yammu & Rashmir

e J&K POLLUTION CONTROL COMMITTEE
y’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU
PCC Parivesh Bhawan, Forest Complex, Gladni, Transport Noger, Narwal, Jammu
Email: regionaldirectorikspchjmu@gqmail.com, Tel/fox 0191-2476926
Proprietor

Sukhda Nursing Home,
3 D/D 2™ Ext, Green Belt Park
Gandhi Nagar, Jammu.

No: PCC/RDI/PSO/BMW/22/834-3 3~ Dated: /@/oé/ﬁoa?ai .
LEGAL NOTICE

L
Whereas, it is the duty of every occupicr o operate health care facility after obtaining valid Authorization and
Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without

any adverse effect to human health and the environment.

Whereas, you have failed to obtain Consent under Water (Prevention and Control of Pollution) Act. 1974 as well
as Authorization (Renewal) under Bio-medical Waste Management Rules, 2016 since July, 2021.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

> Operation of the HCF without valid Consent from J&K PCC.
> Operation of the HCF without valid Authorization from J&K PCC.
> Operation of the HCF without establishing website for updation of monthly BMW details as well as Annual

Report.

uance as to why

AL . 'h"b 2
C Paul) 1FS 6
,5)\ Regional Director Jammu

This notice is therefore, issued and served upon you to show cause within 15 days from its is
legal action be not taken against you for the violation of various environmental laws.
!t
(Sa

Copy to the:
1. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action,

3. Divisional Officer, PCC Jammu (South) for information and necessary action.
4. 1/c Website for n/a.
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JBK J&K POLLUTION CONTROL BOARD

i B 2 Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Sr.No. SPCB/RDJ/BMW/20 { |6q —° Date |Y !07.7[ 0
Form -I11

(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TREATMENT, STORAGE_AND _DISPOSAL OF BIO -
MEDICAL WASTE . oM 00 '

To, s“=_3;'i--‘_'-_
Dr. Chaman Lal Gupta (52 b
Sukhda Nursing Home, \\ : A
30/D, Il Ext. Gandhi Nagar, Jammu. TN S

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue _ SCcfAede. pDév Il oF - Qe3¢
2. Sukhda Nursing Home, occupier or operator of the facility located at 3D/D, Il Ext., Gandhi Nagar, Jammu is
hereby granted an authorization for:

Activity

Generation, Segregation
Collection
Storage |
Packaging
Pre-Treatment
Disposal
3. Sukhda Nursing Home, is hereby authorized for handling of biomedical waste as per the capacity given below;
|. Number of beds of HCF: 05
Il. Mode of disposal of Bio-medical Waste: CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 9.0 kg (As per Inspection
report)
IV. Validity of Authorization fees is up to July 2026.

Type of Waste Category Quantity permitted for Handlihg | month
Yellow 2.25kg '
Red “495kg
White (Translucent) | 0.2kg '
Blue 16kg

4. This authorization shall be in force up to one year from the date of issuance in order to synchronize it with
CTE/ O (F) and shall be renewed subject to output discharge standard for liquid waste within three months and
fulfilment of other conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other cohdjtions as be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

Principal Scientific Officer
PCB, Jammu.




Sukhda Nursing Home, 3D/D, Il Ext., Jammu

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duhr of the authorized person to take prior permission of the prescribed authonty to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- I1.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Il1.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection efc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

Effluent Standards: b
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 651090

Suspended Solids 100 mg/!.

Oil & Grease 10 mg/l

BOD 30 mg/I

COoD 250 mgll 3

Bio-assay test b 90%survival of fish after 96 hours in 100% effluent

Sludge from Effiluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segredation & Storage of Bio-Medical Wastes: '

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.




10.

11.

Sukhda Nursing Home, 3D/D, Il Ext., Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) Ifacontainer is transported from the premises where BMW is generated to any waste treatmerit facility
outside the premises, the container shall, apart from the label prescribed'in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW régister and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule .

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any .institution or facility or any other site where BMW is handled or,
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith. ]

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines Issued. '

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Cantrol of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To retumn used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



i\ Principal Scientific Officer

‘

Sukhda Nursing Home, 3D/D, Il Ext., Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal sclid waste.

12) Tb make available annual report on its web-site within a period of two years from the date of:
publication of Bio-medical Waste Management (Amendment) Rules, 2018.

13) To submit Renewed DHS registration Certificate within three months.

14) To submit compliances for liquid waste discharge within three months.

15)The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

> Health Care Facilities with less than ten beds shall have to comply with the output
discharge standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for bunishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K Pollution, Control Board

PCB, Jammu.

Copy for information and necessary action to:-
1. Member Secretary, PCB Jammu for information & necessary action.

2. l/c website for n/a.



PCB
- CONSENT ORDER
e Consent-No.:- PCB/digital/2004863911 of 2020 Date:- 21-07-020

Consent to Establish/Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pallution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is
granted in favour of Sh. C.L. Gupta

M/s Sukhda Nursing Home
3 D/D 2™ Extension Gandhi Nagar Jammu South
Jammu ( registered with JJ/NHCE/2015-16/669 dt: 22-01-2019)

- for aperiod upto July 2021 for Ora nge category of HCE as per revised classification of industrial sector, subject
;*lg to. thc following terms and conditions in a time bound manner :

The cn:mscnl is granted by the erd is rcsmcted lo Prevention and Control of Pollution only and shall not be treated

Z '-~.'j'hc consent granted is valid for the Operation of HCE for indoor patients with capital investment of

Rs: 32 lacs.
S No. Facility Maximum capacity
{ HCE (Hospital) Bed capacity 05 (Nus.) 5 1

A Compliance under Water Act:

a, Sew1gc Effluent ; The HCE holder to maintain waste water treatment facility a’xd Soakage pit
in efficient manner so as to achieve the quality of treated sewage to the
before disposal :

Standards of discharge for sewage disposal:’
AR

: F’a’a_mctcrs Conec. in mg/l except for pH
: 0.5 to 8.5
_sp' 'l'i"d_‘ed" Solids 100
30D 3 days 27" C 30

["#
% 1 *
b.. Water consumption & disposal /SRINAG?,
... The daily quantity of sewage effluent from the HCE shall not exceed from 1.6 KLD. S

The daily quantity of water consumption shall not exceed 01 KLD.
Waste water generated from the HCE shall be disposed through waste water treatment facility.

S
111,

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters Conec. in mg/l except pIl ‘
.pH G- 9

BOD (3 DAYS 27" ¢) 30

‘Total Suspended Solid 100

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly

Pagel




iii.

iv,

vi.
vii,

TN

4., Compliance under Air Act: el
a. The HCE holder shall comply to National Ambient Air Qu:
1986 (refer rule 3(3B) . '

' S.No : Stack attached to Height in(m) Top dia in | Fuel
| (m)
{1 | NA 0 0 nil 1.0

L | I

Act 1986.

S.No. Pollution Control Equipments
1 Pollution control devices as applicable under Environment Protection Act

NT T

4 €3

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4- 0TS, FLABSLISHESPER %
Ewa S

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amende 4 /
The HCE holder shall take adequate measures for control of noise from its own sources withi féimqma!‘-‘x’h.a to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time an'ﬁ"‘?ﬂ-db(‘)ﬂ during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after évery 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

The Consent is valid for the Establishment / operation of Health care establishment only.

Pollution Control Devices (as applicable) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control

Board.

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment. :

The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficierit cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment

Protection Act in force.

The health care establishment shall be under surveillance monitoring of ] & K Pollution Control Board.
The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.
; ¢

The health care establishment owner shall provide adequate arrangement for fighting the accidental lgakagesfdischarge
of any air pollutant/gas/liquid” from the vessel, machinery etc. which are likely to cause fire hazard including

environmental pollution.
Good House keeping practices shall be adopted by the health care establishment authority. )

It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from th
surrounding areas due to pollution caused by the health care establishment .

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Page2




% The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

al.  The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

A i.  The Health Care Establishment authority shall place different receptacles with color coding for the collection of bio
medicalwaste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

¢iii. ~ The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

iv.  The Health Care Establishment authority shall ensure to comply with environment standards for effluent .

xv.  In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

Fi

.

i Thls .consent ‘is issued purely from environmental angle and the Board shall not be responsible for any claim,
countcr clalm omcrs] ip, partnership etc of the HCE.

-

sy
= [ .
“(Ashok Kr?éupla) (B.M(S\h? a)
Asstt. Env. Engineer Member Secretary
Copy to the : v

Regional Director PCB Jammu for information and ensure the implementation chondmons as above.
Commissioner Jammu, Municipal Corporation, Jammu for information

Director, Health Jammu for information.

General Manager DIC Jammu for in{ormation.

D.O PCB Jammu South for the direction to monitor the conditions of the consent stated above.

P.A to Chairman I&K PCB for the information of Chairman.

M/s Sukhda Nursing Home Gandhi Nagar Jammu South, Jammu for information.

Office file

SH op

* FRESH pp o ERATE &
‘he unit holder may download the list of standards from website | ;uamc in and cpcu@?ﬁlﬂ be &mplted under the Environment Protection Act, 1986 read with
Vater (Prevention & Control of Pollution) Act, 1974 & Air (Prevenhg’ #’bnlml of Pollutig Jaﬂ:t 1981

/SRMG

L

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Page3




o J&K POLLUTION CONTROL COMMITTEE

'f"-",f;' Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
< PCC
S.No. PCB/RDYBMW/1638051/22[ 12-/S —_— a
’ Form -III abfanpe
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Dr. Swarn Singh

Care N Cure Nursing Home
Trikuta Nagar, Jammu,

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue _ &S ef 203> , pl- © E-0K-90p)>
2 Care N Cure Nursing Home occupier or operathr of the facility located at Trtkuta Nagar, Jammu is hereby

granted an authorization for:

Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal
3. Care N Cure Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given
below;

l. Number of beds of HCF: 25

Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 224.06 kg
IV.  Validity of Authorization fees is up to October, 2026.

V.  Bar Code Allotted: CNCNH180012JKNH00282.

Type of Waste Cateqory Quantity permitted for Handling / month (As per I/R)
Y Yellow 63.66 kg
N Y Red 81.33 kg
White (Translucent) 6.91kg
Blue 72.16 kg

4. This authorization shall be in force up to October, 2026 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

Principal Scientific Officer

(Sat Paul) IFS
Regional Director




Care N Cure Nursing Home, Trikuta Nagar, Jammu

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

8.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave /| microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-l of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/!.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.




10.

1.

Care N Cure Nursing Home, Trikuta Nagar, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.
Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).
Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.
Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule I.
Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To retun used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.




Care N Cure Nursing Home, Trikuta Nagar, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with. ’

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms of cateqory
and color coding.

13) To submit SMR on quarterly basis.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

> The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule II, S.No. 8 (1) of the BMWM Rules,
2016.

The prescribed limits as referred above are applicable to the occupiers of HCFs ( > 10 beds)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

> For discharge into public sewers with terminal facilities, the general standards as notified

under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

w7

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

I

WV 4

&

For & on behalf of
J&K Pollution Control Committee

/
(Neelu Sharm Sat Paul) IFS
Principal Scientific Officer Regional Director
PCC, Jammu. {  PCC, Jammu

K

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary action.
3. l/c website for n/a..



. L. J&K POLLUTION CONTROL BOARD

{‘ﬁ"‘;—" T Fashmir csoww Jkspeboanic.in)
PCB e o
CONSENT ORDER
Consent Nooi- PCB/digital/2006 1637905 of 2020 Date:- 02/1172020

Consent w Operaie (Renewal ) under Seetion 2526 of the Water (Prevention & Conirol of Pollution) Act,
974 and under section 21 of the A (Prevention & Control of Pollution) Act. 1981 as amended is granted in
tavour of Mr. Swam Singh

Mis Care N Cure Nurshing Home
Priknta Nagar dJammu South | Jammu
fregistered No. UNHCEZ013-14/582 di: 12-6-2013)

tor o period  upto June 2025 tor Orunge  catezory of HOE as per revised classification of industrial sector, subject
to the followme terms and contitions in & time bound aunner

1. The consent is gramed by the Board s resiricted w Prevention and Conrol of Pollution only and shall not be treated
as substitite tor any other permission required under other laws of the langd

2. The consent granted is valid for the Operaton of HCE for indoor patents  with capital invesmment of
Rs. 198 Jacs,

SNo. O Facility C O Manimum capacity

. T HCE Illmplmlj Hed upuuu

"S (\us) - Jt

e e e e -

3 Complianee under Water Act:
a4 Sewage Efftuent : The HCE holder to mamtam ETP and Soakage pit in efficient manner so
as to achieve the quality of treated sewage 1o the tollowing standards before disposal .

Standards of discharee for sewage disposal:

T _f_ii_r_'_l_lll.l_-f._'_tl._;}_“" {tmL i mg b oexcept for [1" s

| ph rbw,ss |
| Suspended Solids "";r"i_ﬁi)"'_"'_' I R T S
| BOD 3days27°C |3 i

b. Water consumption & disposal
1. The dady quanuity of sewage effluent from the HCE shall not exceezd from ‘0 K.LD
ii. The daily quantity of water consumption shall not exceed 24 KLD. '_;,_. _ i
i1 Woaste water generated from the HCE shall be disposed through STP~ i
e, The HCE hotder shall wke adequate safe guards for the treatment of sewerage water by way of providing septic
senkage pitand its discharge shatl confinm to the following standards

| Parameters _m "_ A i/ 1 " Conc. in mg/l except pH

"” AP — [ .,_' 6 v 9 B A EDREPR.
BOD (3DAVS 27" ) 139

Fotal ‘nu‘pcudetl Sul:d e lllll . . ]

s Comphiance under Air Act:
a. The HOE holder shall comply 1o National Ambient Air Quality Standards as per EP Act
] “{l} |r.t r rule 3! 1”]

Fhe induseey can apply for Reneswal Expunsion of Consent o the Sae wivw ghacmms e in directly

2y yene
g |



b. The HOE holder has 1o operate stack (s) of the following specification:

"S.No | Stuck attached to |[ Heightin(m) | Top dia in | Fuel [ Vel. OF gas (m/sec.) |
| | !

| b SO <. .} - |

| NA [ 0 o il 0 |
e De——_ | SI— | ]

The HUE holder has w operate and maintain continueus operation of 2 comprehensive air pollation control system
including the following pellution conrro! devices to achieve the quality of emission within tolerance limits as per EP
Act 1986

S.No. Pollution Control Equipments N .
r 1 - STP and Pollution control devices as applicable under Environment Protection Act
1986, .

8. The HCE holder shall comply to the Solidd Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 200G as amended
The HCE holder shall take adequate measures for control of noise fram its own sources within the premises 5o as o
maintain ambient air quality standards in respect of noise w less than 75 db(A) during day time and 70 db{(A) during
night fune. Dastine is reckoned in between 6am to 10pm and night time is Hpm to ham.

7. Self Manitoring Schedule : The HCE holder shall get the samples of weated emissions and effluents analvsed from
the J&K PCR laboratory or laboratory approved by the J& K PCH after every |2 months to check the efficacy of PCDs
instailed in the HCE .

8. The HCE holder shall comply with the additionai conditions as stipulated below -

1 The Consent s valid for the Operation of health care establishment only,

. Pollution Control Devices (STPECD) as contemplated to achieve the guality of effluent’ emission at the time of
operaticn within the wolerance limits prescribed, shail hav e to be operationa] during the course of production. The eftluent
/£ emission shall not contain constituents in axcess of the wlerance ltmus as faid down by I & K State Pollution Control
Board.

i The health care establishment authority shall be fiable to pay compensation in case any damage is caused to the
.environmment

iv.  The health care establishment authority  shall abide by the directions of the Board which will be issued from time to
time. Any infringement'violation or transgression of the starutory enactments of  poliution control acts by the HCE, shall
be sufficient cause W prosecute the violstor in conformity with relevant section of Air / Water Acts and Environment
Protection Act in torce

v The health care establishment shalt be under surveillance monitoring of J & K Pollution Control Hnam.,,

vio Dhe hearh Care establishment authority shall raise 2reen belt of suitable plant specics within the ptemises of HCE.

vit The health core establishment owner shall provide adequate armangement for fighting the accidental leakages/discharge
of any air pollutantzasdiquid from the wvessel, machinery ete. wihich are likely o cause fire hazard including
enviromsental pollation. ' T

o Good House keeping practices shall be adopted by the health care establishment authority.

i T shall ve the responsibility of the health care establishment  owner to ensure that there are no complaints from the
surrounding areas due to pollution cavsed by the health care establishment |

Phe indusiry can apply for Renewal Exgansion of Consent o the Site www jkocems.nic.in directly

Page?
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Copy to the

1

2

3,

b
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w oo

The unitholder imos download the b

The Heulth Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

The Health Care Establishment authority will adopt proper syvstem for disposat of waste water and bio medical waste.

The Health care establishinent authiority shall place different recepracles with celor coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Hundling) Rules 2008 with amendments,

Fie Flealth Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof,

In vase of violanon of the above mentioned conditions or any public complaint the consent shall be withdrawn.

This consent 15 issued purely from envivommental angle and the Board shall not be responsible for any

claim, counter claim, ownership, partrership ete of the HCE,

A
A

¥ i

S aul e
{Ashok Kr. Gupta)
Asstt. Env. Engineer N 2 ‘bt‘\.icmher Secretary

o]

Revional Director PCH Jammu for informanon and ensure the implementation of conditions as above.
Commissioner JMC Jammu for infonmation.

Direcior Health Services Jammu for mformation.

Grenerat]! Manager DIC Jaminu

DO PCH Jammu South for the direction to monitos the conditions of the consent stated above.

P A to Chaarman &K PCB tor the information of Chairman.

M/5 Care N Cure Nurshing Home Trikuta Magar lammu or information for mformation,

Ofhice file

of oof stansdards Fom website (kspob e i and oped niein o be semphed wnder the Favranment Protection Adt, 1985 read with

Water (Prevertian & O onoral of Pollutions Ace 1974 & Aar cPreveniion & Control o) Pailunony Act, (a0

This is computer generated document from OCMMS by JKSPCB

he wndustry can apply for Renewal/Expansion of Consent ve ihe Site www Jkocmms.nic.in directly

Puged



TEK Wnion Territorp of Jammu & Kashmir

- J&K POLLUTION CONTROL COMMITTEE
a1 4 OFFICE OF THE REGIONAL DIRECTOR - JAMMU
" pee Parivesh Bhawan, Forest Complex, Gladni, Transport Nogar, Narwal, Jammu

Email: regionaldirectorikspchbimu@gmail.com, Tel/fox 0191-2476926

Proprietor
Ganeshdaya Nursing Home,
Talab Tillo, Jammu.

No: PCC/RDJ/PSO/BMW/22/830-3% - Dated: ;g{ “‘{ DA
: LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
“Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

' Whereas, you have failed to seek Consent under Water (Prevention and Control of Pollution) Act, 1974 since
January, 2022 as well as Authorization (Renewal) under Bio-medical Waste Management Rules, 2016 since May,

2022.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, scction 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986
respectively, it is mentioned that:

“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or 4
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

Operation of the HCF without valid Consent from J&K PCC.

Operation of the HCF without valid Authorization from J&K PCC.

Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual
Report for 2021.

Y VY

This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

g1
< )‘gf_chional Director Jammu
Copy to the:
1. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action.
3. Divisional Officer, PCC Jammu (North) for information and necessary action.
4. l/c Website for n/a.




J&K POLLUTION CONTROL COMMITTEE

Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Sr.No. PCB/RDI/BMW/20 / & 39— Y/ Date _c26/08/20.2).
Form -I11
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -
MEDICAL WASTE

To

Mrs. Anita Bali

Ganeshdaya Nursing Home

Behind Petrol Pump, T. Tillo Road, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to
grant Authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue ___ R/ gg Jod 4] o 26/0@/.204/

2. Ganeshdaya Nursing Home operator of the facility located at Behind Petrol Purnp. T. Tillo Road, Jammu is
hereby granted an authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Ganeshdaya Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given

below;

(i) Number of beds of HCF: 10

(ii) Installed treatment & disposal Facility: NA
(iii) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 24 kg

\ (vi) Validity of Authorization fees is upto May, 2022..
(vii) Bar Code Alloted: GANES180002JKNH00276
Type of Waste Category Quantity permitted for Handling / month
Yellow 9 kg
Red 4 kg
White (Translucent) 2 kg

Blue 9 kg
4. This authorization shall be in force for a period upto May, 2022 and shall be ré}ewed subject to fulfillment of

condition_specified in the Authorization. [
5. This authorization is subject to the conditions stated below and to such other condmons as be specified in the
rules for the time being in force under the Environment (Protection) Act, 1%? | |

; vw s~
(Neelu Sh: mla.)«f :
Principal Scientific Officer

PCC, Jammu




Ganeshdaya Nursing Home

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
there under.

1.

2.

3.
4,

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il.

1)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave /| microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

2) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-|ll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-l of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5t09.0
Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

,;}:i‘f coD 250 mg/

Bio-assay test 90%survival of fish after 36 hours in 100% effluent
Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior fo its storage, transportation, treatment and disposal. The containers/bags

- shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or spillage by
animals and the BMW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

51 The annlicant shall take all stens tn ensure that such BMW is handled without anv adverse effect tn
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6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste categories with
multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment option chosen.

10.

1

7) No untreated BMW shall be kept stored beyond a pericd of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of the
prescribed authority and take measures to ensure that the waste does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorised person shall report the accident in Form | of the rules to the
Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016,

4) The Solid Waste Management Rules, 2016.
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5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule

9) To establish / implement a Bar-Code System for bags or containers containing bio-medical waste to

be sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately

11) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -l (6) of
the Principle Rules.

12) Not to dispose off treated Bio-medical Waste with Mumclpal Solid Waste.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

~ Health Care Facilities with less than ten beds shall have to comply with the output discha
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership,proprietorship etc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this Board

as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act
1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as
provided in the said Act. N

QL l WA ll\y\\',(\,\.x ~
(Neelu Shanna)

Principal Scientific Officer
J&K PCC, Jammu

For & n behalf of

/Regional Direct
(oLl \’& J&ei?llgg% Jamﬁ!:/ l‘{

Copy for information and necessary action to: -

1.
Z
3.

Member Secretary, PCC Jammu for information & necessary action.
Divisional Officer, PCC Jammu (North) for information and necessary action.
lic Website for necessary action.

-l
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Jammu/Kashmir (www.jkspcb.nic.in)

CONSENT ORDER

Consent No.:- PCB/digital/21041632628 of 2021 Date:- 08/01/2021

Consent to Operate (Renewal ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Mrs. Anita Bali

M/s Ganeshdaya Nursing Home

Behind Petrol Pump Talab Tilloo Jammu North
Jammu

(registered No. nil dt: 9-2-2019)

for a period upto January 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

2. ‘The consent granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 25 lacs.

S No. Facility Maximum capacity

1 HCE (Hospital) Bed capacity 10 (Nos.) J

3. Complianée under Water Act: .
4. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so
as to achieve the quality of treated sewage to the following standards before disposal :

e
Standards of discharge for sewage disgmal:./"';:W‘ﬂE Po‘-(a
B . T

/N
Parameters Conc. in wﬁ@‘excep( 'c!\
pH 6.5t0 8.5/ % g\
L | =\
Suspended Solids 100 2 3 \I
oy
BOD 3 days 27 C 30 ";‘: Eqrﬁ"':-\:eg,\,r r IS,

b. Water consumption & disposal : .-'_-'.-‘(‘ % )
i.  The daily quantity of sewage effluent from the HCE sh xceed from 2.4%{10.
ii. The daily quantity of water consumption shall “tered 03 KID.

iii. Waste water generated from the HCE shall be dispo'?.‘e‘d'ihrd'ﬁgh STP.

c. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters Conc. in mg/l except pH
pH 6-9

BOD (3 DAYS 27" ¢) 30

Total Suspended Solid 100

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
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iii.

vi.

vil.

/il

'."f..'
e \ |

R A T

-

4. Compliance under Air Act: > *3:?\-*‘,‘2-7 T, \
Bational ARMIOHT Alr Qu4lity Standards as per EP Act

a. The HCE holder shall comply t

1986 (refer rule 3(3B) . -.ﬁi,i‘:?-r_-_r'.‘?’,";_?fc‘.'r e ,!
Frg. T OP o
b. The HCE holder has to operate s;a;’ﬁ:@f?ﬂfﬂ;ﬁé"?&ﬁ’ggfn?e%ﬁificazion:
S.No | Stack attached to Height in(m) kﬁ@“ﬁf L,Fﬂ?( Vel. Of gas (m/sec.)
1 |NA 0 s nil 0

The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system

including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

S.No. Pollution Control Equipments

1 STP and Pollution control devices as applicable under Environment Protection Act
1986.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
- maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and efTluents analysed from

the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

The Consent is valid for the Operation of health care establishment only.

Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent

/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

The health care establishment shall be under surveillance monitoring of J & K Pollution Control Board.
The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighting the accidental ]eakages!c_iischafge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

Good House keeping practices shall be adopted by the health care establishment authority.

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Page2
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xil.

«lii.

vi.

,all be the responsibility of the health care establishment owner to ensure that there are no complainis from the
rounding areas due to pollution caused by the health care establishment .

'
The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order,

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.
The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.
The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.
This consent is issued with the condition of periodic inspections by divisional officer as per schedule for orange categozy
units.
In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn. 3
This consent is issued purely from environmenta shall not be responsible for any
claim, counter claim, ownership, partnershy
) o
_(‘,/ﬁ %
)
N
T :
(Ashok KF. Gupta) P »
Asstt. Env. Engineer S Member Secretary
/
Copy to the : *
1. Regional Director PCB Jammu for informaw scmwf-ihdﬁ ementation of conditions as above,
2 Commissioner JMC Jammu for information. =
3 Director Health Services Jammu for information.
4, General Manager DIC Jammu ,
5, D.O PCB Jammu North for the direction to monitor the conditions of the consent stated above.
6. P.A to Chairman J&K PCB for the information of Chairman.
7. M/s Ganeshdaya Nursing Home near Petrol Pump Talab Tilloo Jammu for information for information.
8. Office file

The unit holder may download the list of standards from website jkspcb nic.in and cpch nic in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Cantrol of Pollution) Act, 1981,

L

This Iis computer generated document from OCMMS by JKSPCB



Jnk Union Territory of Jammu & Kashmir

= J&K POLLUTION CONTROL COMMITTEE
A | 4 OFFICE OF THE REGIONAL DIRECTOR - JAMMU
pce Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

; Email: regionaldirectorjkspchimu@gmail.com, Tel/fax 0191-2476926
Proprictor
S.H.S. Memorial Hospital,
Rehari Chowk, Jammu

No: PCC/RDIPSO/BMW/22/ Dated: ~ 7/¢ 2/ 2321
LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

Whereas, you have failed to seek Consent to operate (Renewal) under Water (Prevention and Control of
Pollution) Act, 1974, since January. 2022.  You have also failed to seek Authorization (Rene
wal) under Bio-medical Waste Management Rules, 2016 since May, 2022,

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY., section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act. 1986
respectively, it is mentioned that:

“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.™

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

» Operation of the HCF without valid Consent from J&K PCC.

» Operation of the HCF without valid Authorization from J&K PCC.

» Operation of the HCF without establishing website for updation of monthly BMW details as well as Annu
Report, 2021.

» Operation of the HCF without fulfilling the specific compliances mentioned in the previous Authorization.

This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

Y

(Sat Paul) IFS
Regional Director Jammu
Copy to the

1. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.

Director Health Services, Jammu for information and necessary action.
Divisional Otficer, PCC Jammu (North) for information and necessary action.
/e Website for n/a.
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L IBK J&K POLLUTION CONTROL BOARD
imemaa  Parivesh Bhawan,Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
A\ | /4
reg
Sr.No. PCBRDIYBMWR0 | 2(.7 &4 Date 22 J1 19¢ 1<
" Form -111 oA

(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR_ OPERATING A FACILITY FOR GENERATION,
GOLLECTION RECEPTION, TREATMENT, STQRAGE AND ¢ DISPOSAL OF BIO - '
MEDICAL WASTE ' '

Dr. Jyoti Singh )

. S. Harbans Singh Memorial Nursing Home

Rehari Chungi, Jammu. '

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to
grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization .o
1. File No. of authorization and date of issuet__ "¢ of e ¢ o 28 e 8 S )

2. SHS Memorial Nursing Home of the facility located at House No. 32 Reharl Colony Road, Jammu is hereby

granted an authorization for:
Activity

Generation, Segregation

Collection

Storage ' ¢

Packaging

Pre-Treatment

Disposal
3. SHS Memorial Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given
below;

(i) Number of beds of HCF: 09
(ii) Installed treatment & disposal Facility: NA
\..5" ~(iil) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
\,\\ (v) Quantity of Bio-medical Waste handled, treated or disposed per month: 63.36 kg

v (vi) Validity of Authorization fees is upto May, 2027.
Type of Waste Category Quantity permitted for Handling / month
Yellow 3 kg p
Red ' 59 kg
White (Translucent) . Details as per CBMWTF
Blue 1.36 kg

4. This authorization shall be in force for a period upto May, 2022 and shall be renewed subject to fulfillment of
conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such ofher conditions &€ m3y be specified in the

rules for the time being in force under the Environment (Protection) Act, 198§,
] ; ] .

\L—L\A‘\ \ !:\,\_10" ot ; \...

(Neelu Sharma) L (Dr.

Principal Scientific Officer [ ey eg irector ' \ R
PCB, Jammu a4 % [F)’-CB,Jammu '/;}i h\w
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SHS Memorial Nursing Home

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made

there under.

1. The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

2. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

3 Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization. :

4, It is the duty of the authorized person to take prior permission of the prescribed authority to c!rse down the
facility. A A

Additional Term$ and Conditidns of Authorization ' | }

6. Y Treatment & Disposal of Bio-Medical Waste (herein after to be ca!leq as BMW),
(]

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.
2)  The applicant where required, shall set up requisite Bio-Medicgl Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((hetein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the

} discharge norms given in Schedule-lll. '
4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

i Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

¢ Paramaters Maximum Permissible Limit
pH 6.5109.0
Suspended Solids 100 mg/l.
Oil & Grease 10 mg/l
BOD 30 mg/l
COD 250 mg/l
Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:
1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
s Municipal Solid Waste. A
‘Ki\)‘-“‘_ 2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
J

specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or spillage by
animals and the BMW from such place or premises shall be directly transported in thg manner as
prescribed in these ruled to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule |; '

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.




SHS Memorial Nursing Home

6) The contaners for storing segregated wastes shall be clearly identifiable. Colour coding of waste categories
with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment option
chosen.
/) Nounteated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes, necessiary 1o store the waste beyond such period, the authorised person must take permission of the
preanbed anithority and take measures to ensure that the waste does not adversely affect human health and
the evionment and in this regard shall designate a cold storage space.
" e urlation of Bio-Medical Waste:
1) I container is transported from the premises where BMW is generated to any waste treatment facility
- b akade he premises, the contginer shall, apart from the label ﬁ{;escribed in Schedule IV (Part - A)jof the
t . b e ailso carry information [irescribed in Schiedule IV of the rules. '

 thneated BMW shall be transpofted only in such vehicles as may be authorised for the purpose by the
vompelent authority. The transport vehicles shall be prominently labeled as per symbols shown in
“ahedule IV (Part - B) of the rules
1 bl :IJI!(““UnS:
I"uvide training to all its health care wo’kers and others, involved in handling of BMW at the time of
wihiclion and there after at least once in every year and the details of training programmes conducted,
munber of personnel trained and number of personnel not undergone any training, shall be provided in
e Annual Report.

1 lmnmize all the health care workers and others, involved in handling of BMW for protection against
deases including hepatitis B and tetanus in the manner as prescribed in the Nationa Immunisation
1wy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

W L occupational safety of all health care workers and others involved in handling of BMW by
eviding appropriate and adequate Personnel Protective Equipments (PPE).

I+ v wnduet health check up at the time of induction and at least once in a year for all its health care workers
wel thers involved in handling of BMW and maintain the record for the same.

‘o KLantan an update on day to day basis the BMW register and display the monthly record on its website
weonling to the BMW generated in terms of category and color coding, as specified in Schedule I.

1 beableh a system to review and monitor the activities related to BMWM, either through an existing
«eammllee or by forming a new committee and the committee shall meet once in every six months and
e recond of the minutes of the meeting of this committee shall be submitted along with the annual
wpeal to the prescribed authority and the health care facilities having less than thirty beds shall
desagnale a qualified person to review and monitor activities relating to BMWM within that facility and
subnil the: annual report.

. I1 When oy accident occurs at any institution or facility or any other site where BMW is handled or during

i O usportation of such waste, the authorised person shall report the accident in Form | of the rules to the
£4 X . v Moo Torthwith, .
: '3 it buay applicant shall maintain records related to the generation, collection, reception, storage,
t e perlation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
Al iy quidelinestissued. ’
1 ihwcands shall be subject to inspection and verification by the Board at any time.

fi0 1 yery applicant shall submit an annual report in Form — IV on or before 30* June every vearlf_or the
pinend lom January to December, which shall include information about the categories & quantities, of
1V hondled during the preceding year.

ari i fas apphe ot shall be further required to obtain the following from the Board: (which ever is applicable)
§ 1 ot wder the Water (Prevention and Control of Pollution) Act, 1974.

41 tviventider the Air (Prevention and Control of Pollution.

by e dHazadous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

1] .u.., «Inl Woste Management Rules, 2016.

MRS T S
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,p.q_“_.,r_-_, -._.':-:ee:a_-.;,.x‘h Fhs

A =
g b e




SHS Memorial Nursing Home

5) The Plastic Waste Management Rules, 2016.

B) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,

2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
I ;

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any purpose immediately. i

10) To phase out use of chlorinated p*asfic bags (excluding blood bags) rmmediately . ‘

11) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.

12) To upload Annual Report, 2019 on the website within one month. '

13) To submit quantity of White Waste generated per month within one month.

14) To submit photographic proof of implementation of Bar Codes within one month.

15) The Proprietor 'should apply 45 days in advance for renewal of authorization before the expiry of
same,

SPECIFIC CONDITIONS:
» Health Care Facilities with less than ten beds shall have to comply with the output discharge
R standard for liquid waste immediately.

“This Autharization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership,proprietorship etc. of the facility.

The emizsicns or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified und.r
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

¢

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this Board

as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act

1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as

provided in the said Act.

& e
—c‘ f |-.’
, _\L\Lw/. 3
l\'\‘j’\l\r\ sk i

(Neelu Sharma) (Dr. Syed Nadeem Hussain, IFS)
Principal Scientific Officer

\ Regional Director—""_ ;
JEK PCB, Jammu -«\ J&K PCB, Jammu HW

#

Copy for information and necessary action to: -

1.
2.
3.

Member Secretary, PCB Jammu for information & necessary action.
Divisional Officer, PCB Jammu (N) fog information and necessary action.
|/c Website for necessary action. ¢
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o by Jammu/Kashmir (www.jkspeb.nic.in)
PCB
CONSENT ORDER
Consent No.:- PCB/digital/2104983009 of 2021 Date:- 05/01/2021

Consent to Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Mrs. Jyoti Singh

M/s S H S Memorial Nursing Home
H.No. 32 Rehari Colony Road Jammu North, Jammu
( vide registration No. 511 date: 26/07/2012)

for a period upto January 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

The consent granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 40 lacs.

S No. Facility Maximum capacity

: HCE (Hospital) Bed capacity " 09 (Nos.) 1

|, 1

Compliance under Water Act:

. Sewage Effluent : The HCE holder to maintain waste water treatment facility and Soakage pit

in efficient manner so as to achieve the quality of treated sewage to the following standards
before disposal :

Standards of discharge for sewage disposaToATE P
r. e

Parameters Cong/imme/l exgggm- pH vc;-\

pH ﬁsﬁd’s _ oY

Suspended Solids 10§ 5 2

BOD 3 days 27" C 30| = c |

b.

i
ii.

ili.

Water consumption & disposal * FRESH OP:;RATE 3
The daily quantity of sewage effluent from the all nol exceed Frq;n KLD.

The daily quantity of water consumption J{b‘ exceed LD.

Waste water generated from the HCE shall b posed through waste water treatment facility.

The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards .

Parameters Cone. in mg/l except pH

pH 6-9

BOD ( 3 DAYS 27° ¢) 30

Total Suspended Solid 100

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Pagel
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4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act
1986 (refer rule 3(3B) .

b. The HCE holder has to operate stack (s) of the following specification:

| S.No | Stack attached to Height in(m) Top dia in  Fuel Vel. Of gas (m/sec.)
1 (m)
1 NA 0 0 nil 0
f -\
The HCE holder has to operate and maintain contj m Yég prehensive air pollution control system

including the following pollution control devices

%ﬁleve the gty 0 4%1' ion within tolerance limits as per EP

Act 1986. A5 R Ty
[#]
e 2
S.No. Pollution Confrad Equipme ;
ol Neutralization tank and Pollut gcontriloi‘ew measure® ps applicable under
Environment Protection Act 1986 f_.ss-mpuss:mr To o
REN ATE &

5. The HCE holder shall comply to the Solid W nagement ufe %0 ThMated 8-4-2016.
2 -
6. Compliance under Noise Pollution (Regulation an rth) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-
i.  The Consent is valid for the operation of Health care establishment only.

ii.  Pollution Control Devices (as applicable) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

iii.  The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

iv. The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

v. The health care establishment shall be under surveillance monitoring of J & K Pollution Control Board.
vi.  The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

vii.  The health care establishment owner shall provide adequate arrangement for fighting the accidental leakagesit‘iischal_'ge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution. :

/ili.  Good House keeping practices shall be adopted by the health care establishment authority.

ix. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

The industry can apply for Renewal/Expansion of Consent on the Site www._jkacmms.nic.in directly
Page2



X.
\ Uiis Consent order.

Xi.

xii.

<.

<vi* This consent is issued purely from environ
counter claim, owne

Copy to the :

(Ashok Kr. Gupta)
Asstt. Env. Engineer

N oL AW~

‘the Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

The Health Care Establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments,

The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

The Health Care Establishment authority shall ensure to comply with environment standards for effluent .

In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

ip, partnership etc of;

(B> a)

Member Secretary

-

Regional Director PCB Jammu for in i re theyimpflementation of conditions as above.
Commissioner Jammu, Municipal Corpor
Director, Health Jammu for information.
General Manager DIC Jammu for information.

D.O PCB Jammu North for the direction to monitor the conditions of the consent stated above.
P.A to Chairman J&K PCB for the information of Chairman,

M/s § H § Memorial Nursing Home Rehari Colony, Jammu for information.

Office file

The unit holder may download the list of standards from website jkspcb.nic.in and cpeb .nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page3
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J&K POLLUTION CONTROL COMMITTEE

imammaa PariveshBhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

A\ | 4

PCC
Sr.No.PCB/RDI/BMW/20 Date
Form -111
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE
To
Dr. Harbinder Singh
National Hospital,
Air Port Road, Karan Bagh, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to

grant Authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue

2. National Hospital operator of the facility located at Air Port Road, Karan Bagh, Jammu is hereby granted an
authorization for:
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. National Hospital is hereby authorized for handling of biomedical waste as per the capacity given below;
(i) Number of beds of HCF: 18 Beds
(ii) Installed treatment & disposal Facility: NA
(i) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 120 kg (as per Form |f)
(vi) Validity of Authorization fees is up to February, 2027,
(vil) Bar Code Allotted: NATI O180005JKNH00294.

Type of Waste Category Quantity permitted forHandling/month
Yellow 75kg
Red 15kg
White (Translucent) 7.5kg
Blue 22.5kg

4. This authorization shall be in force for a period upto February, 2027.and shall be renewed subject to fulfiliment of
condition specified in the Authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as maybe 9peC|f ed in the

rules for the time being in force under the Environment (Protection) Act, 1986.

|
|

[ 1]
(Neelu Sharma) AON L (Dr. Syed Nadeem Hussain, IFS) ",
Principal Scientific Officer N Regional Director _.— ™
PCC, Jammu 2 ' PCC, Jammu



National Hospital (™

The authorization shall comply with the provisions of the Environment (Protection) Act, 1988, and the rules made
there under.

1. The authorization or its renewals shall be produced for inspection at the request of an officer authorized by

the prescribed authority.

2. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes without
obtaining prior permission of the prescribed authority.

3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the
person authorized shall constitute a breach of this authorization. ;
4. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW.

1) Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.
2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities like
autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of waste
and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein after to be
called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required) shall
be pre-treated before mixing with other wastewater. The combined discharge shall conform to the discharge
norms given in Schedule-IIl.
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

7. Effluent Standards;
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5t09.0
Suspended Solids 100 mgll.
Oil & Grease 10 mg/l
BOD 30 mg/l
COD 250 mg/l
. Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:
1)  BMWtreated/untreated shall not be mixed with other wastes and shall not be disposed off with Municipal
Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V,

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated bhiomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pilferage of recyclables or in advertents cattering or spillage
by animals and the BMW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment,




National Hospital

6) The containers for storing segregated wastes shall be clearly identifiable. Color coding of waste categories

with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment
option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorized person must take permission of the
prescribed authority and take measures to ensure that the waste does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

9. Transportation of Bio-Medical Waste:

1)  If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorized for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

10. General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and thereafter atleast once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual

\ v report to the prescribed authority and the health care facilities having less than thirty beds shall
Al designate a qualified person to review and monitor activities relating to BMWM within that facility and
e submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorized person shall report the accident in Form | of the rules to the
Board forthwith,

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

4 The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution).
3) The Hazardous & Other Waste (Management & Transboundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.




National Hospital

5) The Plastic Waste Management Rules, 2016.
6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.
7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorization order is not complied with.
8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
l.
9) To establish / implement a Bar-Code System for bags or containers containing bio-medical waste to
be sent out of the premises or place for any purpose immediately.
10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -II (6) of
the Principle Rules.
12) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

: If the applicant fails to comply with the terms and conditions and other directives issued by this Board
V" as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act
1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as

provided in the said Act.

For & on behalf of
J&K State Pollution Control Board

RYTE R

okl L

(Neelu Sharma) (Dr. Syed Nadeem Hussain, IFS). -
Principal Scientific Officer \ | |Regional Director 51 'y

J&K PCC, Jammu v 1J8K PCC, Jammu 14

Copy for information and necessary action to: -

i Member Secretary, PCC Jammu for information & necessary action.

2 Divisional Officer, PCC Jammu (S) for information and necessary action.
3 Ilc Website for necessary action.



L. J&K POLLUTION CONTROL COMMITTEE

w JammuwKashmir (www.jkspcb.nic.in)
PCC
CONSENT ORDER
Consent No.:- PCC/digital/21041691199 of 2021 Date:- 20/09/2021

3

Consent to Establish /Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution)
" Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted
in favour of Sh. Harbinder Singh for and on behalf of

M/s National Hospital
Airport Road Karan Bagh Jammu South , Jammu
(registration No. J/NHCE/2016-17/747 dt: 16-9-2020)

for aperiod upto September 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as
substitute for any other permission required under other laws of the land.

The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 424.87
lacs.

S No. Facility Maximum capacity

HCE (Hospital) Bed capacity 18 (Nos.) f{

Compliance under Water Act:

a. Sewage Effluent : The HCE holder has to maintain ETP and STP in an efficient manner so as to

" achieve the qualny of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH

pH 6.5t0 8.5

Suspended Solids 100

BOD 3 days 27° C 30

i.

iii.

. Water consumption & disposal

The daily quantity of sewage effluent from the HCE shall not exceed 04 KLD,
The daily quantity of water consumption shall not exceed 05 KLD.
Waste water generated from the HCE shall be disposed through ETP / STP.

The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

Compliance under Air Act:

The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act .

The HCE holder has to operate stack (s) of the specifications defined in various environmental
Jaws.
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J&K POLLUTION CONTROL BOARD

Parivesh Bhawan,Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Sr.No. 1-’-;_!3_-_l_i_lms_m_\_v;:_o[ 237 — 39 Date i-E-Jj l 9%
Form -111

(See rule 10)

AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE
To
Administrator
Swami Vivekananda Medical Mission Hospital
Amphalla, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to
grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue .~ 1 % D'L- 20 ’h\ DO

2. Swami Vivekananda Medical Mission Hospital operator of the Tacmty located at Amphalla Jammu is hereby
granted an authorization for:
.’\t‘li\'il!
Generation, Segregation
Collection
Storage
Packaging Ty . _
Pre-Treatment 5
Disposal L

3. Swami Vivekananda Medical Mission Hospital is hereby aulhonzed for handling of biomedical wasle as per the
capacity given below,
(i) Number of beds of HCF: 40
(ii) Installed treatment & disposal Facility: NA
&}_i" (i) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 39 kg
(vi) Validity of Authorization fees is upto March, 2027.

Type of Waste Category Quantity permitted for Handling / month
Yellow 24 kg
Red 3kg
White (Translucent) Jkg
Blue 9kg

4. This authorization shall be in force for a period upto March, 2027 and shall be renewed subject to fulfillment of
condition specified in the Authorization.

Auch B

(Neelu Sharma
Principal Scientific Officer
PCB, Jammu




Swami Vivekananda Medical Mission Hospital

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
there under.

1.

2.

3

4.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

Itis the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-ll!.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 65t09.0
Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

s
W CoD 250 mgl

v

£

Bio-assay test 90%survival of fish after 96 hours in 100% effluent
Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wasles and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or spillage by
animals and the BMW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

hitman haalth and tha anvirrnmant

-




Swami Vivekananda Medical Mission Hospital

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste categories with
multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
bacomes necessary to slore the waste beyond such period, the authorised person must take permission of the
prescribed authority and take measures to ensure that the wasle does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

9 Transportation of Bio-Medical Waste:

1) If & container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule [V of the rules.

2)  Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

10. General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall

L2
\f”‘ designate a qualified person to review and monitor activities relating to BMWM within that facility and
;‘V submit the annual report.
7)

When any accident occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorised person shall report the accident in Form | of the rules to the
Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) Al records shail be subject to inspection and verification by the Board at any time.
10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

1. The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution.

N Tha Harardane 2 Nthar \Wacta Mananamant £ Tranc hanndan: Mavamant) Dulae 9018




Swami Vivekananda Medical Mission Hospital -

B§) The Plastic Waste Management Rules, 2016.

B ) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
ces 2001 and amendments thereof.

1) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
_ required under rules or any condition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated, and secured location for storage of

segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
|

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any purpose immediately.
10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.

12) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership,proprietorship etc. of the facility.

The emissions or discharge of environmental pellutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this Board
as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act

1986 and other penal provisions of the Act and shall on conviction be liable for pugishment and imprisonment as
provided in the said Act.

:Lu«lv ﬂ«ﬂvf ¢
(Neelu Sharma : ,

Principal Scientific Officer ' Regional Dire

ctor
Y
J&K PCB, Jammu \,\\" 8K PCB, Jammu/r‘qt\\
Copy for information and necessary action to: -
1. Member Secretary, PCB Jammu for information & necessary action.
2. Divisional Officer, PCB Jammu (N) for information and necessary action.

3. Ilc Website for necessary action.
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Form -111 Foa
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -
MEDICAL WASTE

To,

Mr. M. K. Choudhary

Maxx Lyfe Hospital & Trauma Centre

Opp. Wave Mall, Near Bathindi Morh, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bic-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue __ {0 ~i- %o P A L Tn P "1’?0 2}

2. Maxx Lyfe Hospital & Trauma Centre occupier of operator of the facility Iocated at Opp. Wave Mall, Near
Bathindi Morh, Jammu is hereby granted an authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Maxx Lyfe Hospital & Trauma Centre is hereby authorized for handling of biomedical waste as per the capacity

given below;

I.  Number of beds of HCF: 20
Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 61.58 kg
IV.  Validity of Authorization fees is up to November, 2028.
V.  Bar Code Allotted: MAXXL180011JKNH00286

Type of Waste Category Quantity permitted for Handling / month (As per AIR)
Yellow 515kg
Red 5.6 kg
White (Translucent) 50.83 kg
Blue 5

4. This authorization shall be in force up to One Year from the date of issue and shall be renewed subject to
submission of Registration from Director, Health Services in the name of the Proprietor of the Health Care
Facility. N
5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Emnronminl (Protection) Act, 1986. | | \
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Principal Scientific Officer
PCB, Jammu.

(D? Syed Nadeem Hussain, IFS)
Reglonal Director
PCB Jammu
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Maxx Lyfe Hospital & Trauma Centre, Near Bathindi Morh, Jammu

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the ruies
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-}l.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.51t09.0

Suspended Solids 100 mgl/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

coD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-I, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV. '

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or contalrlers in the manner as specified-above, to

ongura At weid shall be na sorand  fasdling ipiiferngb 4 firenyclables e Inaduc:tcmfea‘ﬂann" or
-'g':'T!.:t:.'_;:': pv animeBrang e L i ch praee . Prerdises shad e dr actly {rarLJPtJl’teE:l it llu.
navner 20 rescrived i thesa mies o T CEMINTE of “rfh .ippr"o.ra‘e t'n"tme.-ntarddrpu_el as

the case may ve, in the manner as prescribed in Scheuu.\. i
4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” 51gnboards shail be prominently
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Maxx Lyfe Hospital & Trauma Centre, Near Bathindi Morh, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such pericd, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule [V (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage.
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable) |

1) C~nsent under the Water (Pr=vention and Cortral of Pallution) Act, 1974. e ..

’)) Censent under the Air (Preveniivi and Sontiur of Foliution, .. ;
2.8 The H'szardou*’&(nhan‘m’d&-iv;anag\.r"ent& Ika,.s b srl‘ 14 ,f-mem) Ruloa, ZHU :
S ,{.{} Ine Sold an-‘h\ ”Jr‘.]ffg nant Fluin" DG,V o G oY : TR “‘. )

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereaf.
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Maxx Lyfe Hospital & Trauma Centre, Near Bathindi Morh, Jammu -

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilaied and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste. .

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms cof category
and color coding.

13) To submit SMR of STP quarterly.

14) To submit renewed MOU with CBMWTF and renewed DHS registration immediately after expiry
of their validity respectively.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same. :

SPECIFIC CONDITIONS:

» To submit Registration from Director, Health Services in the name of the Proprietor of the
Health Care Facility, failing which the Authorization shall not be renewed.

» The effluent generated or treated from the premises before discharge into the sewer should conform
to the prescribed limits as mentioned in Schedule Il, S.No. 8 (1) of the BMWM Rules, 2016.

» The prescribed limits as referred above are applicable to the occupiers of HCFs (bedded) which are
either connected with sewerage network without terminal sewage treatment plant or not connected
to public sewers.

» For discharge into public sewers with terminal facilities, the general standards as notified under the
Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.
For & on behaif of
&vJ&K Pollution Control Board
(Or. Syed Naa‘ke(%«an IFS) -

Reglonal Director
b%/ PCB Jammu

) Yo

Principal Scientific Officer
PCB, Jammu.

e
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2. Divisional Officer, PCB Jammu (South) for information and necessary action.
3. llc website for n/a..



g . . J&K POLLUTION CONTROL COMMITTEE
ey By Jammu/Kashmir
PC C-
CONSENT ORDER
Consent No.:- PCC/digital/21061710224 of 2021 Date:- 16/04/2021

Consent to Operate (Renew ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in favour
of Sh. Mahender Kumar Choudhary

M/s MAXX LYFE Hospital
Opp. Wave Mall Jammu South , Jammu
(registration No, JJNHCE/2015-16/641 dt: 29-9-2016)

for a period upto November 2025 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Committee is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 89 lacs.
S No. | Facility Maximum capacity
i : HCE (Hospital) Bed capacity 20 (Nos.) L
3.  Compliance under Water Act:
a. Sewage Effluent : The HCE holder has to maintain STP in an efficient manner so as to achieve
the quality of treated sewage to the following standards before disposal :
Standards of discharge for sewage disposal:
! Parameters | Cone. in mg/l except for pH
pH 6.510 8.5
Suspended Solids 100
BOD 3 days 27° C 30
b. Water consumption & disposal
1. The daily quantity of sewage effluent from the HCE shall not exceed 04 KLD.
ii. The daily quantity of water consumption shall not exceed 05 KLD.
iili. Waste water generated from the HCE shall be disposed through STP.
¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :
4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act .
b. The HCE holder ha operate stack (s) of the specifications defined in various environmental

laws.

Pagel




The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system

= including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.
S.No. Pollution Control Equipments
1 STP and Pollution control devices as applicable under Environment Protection Act
1986.
5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.
v 6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain noise to as per the standards.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the
J&K PCC laboratory or laboratory approved by the J&K PCC after every six months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i. The Consent is valid for the Operation of (HCE) health care establishment only.

il. Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contain
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Committee.

iii. The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

iv. The health care establishment authority shall abide by the directions of the Committee which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

v. The health care establishment shall be under surveillance and monitoring of J & K Pollution Control Committee.

vi. The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

vii. The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equipped
fire control system in each floor separately..

viii. Good House keeping practices shall be adopted by the health care establishment authority.

ix. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

x. The Health Care Establishment owner shall not operate the HCE unless Committee issue consent to operate fresh.

xi. The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

xii. The Health Car *-@;'U-ﬂa:‘mm“}’ will adopt proper system for disposal of waste water and bio medical waste.

xiii. The Healt q- establishment a€tority shall place different receptacles with color coding for the collection of bio
medical ge as E edical Waﬁk‘s, (Management & Handling) Rules 2008 with amendments; ..

xiv. The H g i aulhontyf’h Il install separate energy meter. Digital flow meters for ETP/ STP and follow

the Bid Meedical Waste ( Wwem &g dling) Rules 1989 and amendments made thereof.

PERATE S
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’_'ia'.s\‘;ﬁ3 ‘o REREWAL »

Qs industry mﬁw Renewal/Expansion of Consent on the Site www jkocmms.nic.in directly
l-" 5 Page2



e
xv. In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

xvi. This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,

counter claim, ownership, partnership etc of the HCE.

_~ i \ :
Xvil. This consent is isswed subject to strict adherence to the standards of effluent and solid waste rules. .

Qv \q.u)-’ = '1’7:
(MA W Deva¥ | ol }B.M :
Scientist C ember Secretary
&

Copy to the
1. Regional Director PCC Jammu for information and ensure the implementation of conditions as above.

2.« Commissioner , IMC Jammu for information.

3. Director Health Service Jammu for information.
4. General Manager DIC Jammu for information.
5. P.A to Chairman J&K PCC for the information of Chairman.
6. M/s Maxx Lyfe Hospital Opp Wave Mall Jammu Sou u for information .
7. Office file “
o\
o
%N
-3
BEoR
3
CONSENT TO x ¢
ESTABLISH OPERATEQ
£ FRESH REREWAL o
.
W A
Shemy st~
s PR

The unit holder may download the list of standards from website jkspeb.nic.in and cpeb nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981,

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent o he Site www jkocmms.nic.in directly
Page3
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PCB

CONSENT ORDER

Consent No.:- PCB/digital/20041588532 of 2020 Date:- 14/12/2020

Consent to Establish / Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is
granted in favour of Dr. Dinesh Sudan

M/s Sudan Heart Care Centre
Rohi Morh Satwari , Jammu South , Jammu
(registered No. 409 dt: 29-1-2009)

for a period upto December 2021 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Polluticn only and shall not be treated
as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the Operation of HCE for indoor patients with capital investment of

Rs.292 lacs.
[ S No. Facility Maximum capacity
1 HCE (Hospital) Bed capacity 19 (Nos.)

. Compliance under Water Act:
a. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so

as to achieve the quality of treated sewage to the following stand efore disposal :

Standards of discharge for sewage disposal:

— e\
Parameters Conc. in mg/l except for, 2 X
pH 6.5t08.5 S ﬁ (=]
Suspended Solids 100 L] g
BOD 3 days 27° C 30 ; CONSENT 1V b

-~ EWAL

b. Water consumption & disposal * FRESH REN a *
i.  The daily quantity of sewage effluent from the HCE shall not exceed fro % \lx(”'/
ii. The daily quantity of water consumption shall not exceed KLD» UISRINF.~
iii. Waste water generated from the HCE shall be disposed through STP.

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters Conc. in mg/l except pH
pH 6-9

BOD (3 DAYS 27" ¢) 30

Total Suspended Solid 100

4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act
1986 (refer rule 3(3B) .

The industry can apply for Renewal/Expansion of Consent on the Site www jkacmms.nic.in directly
lage!

i



ii.

iii.

Vi

vii.

/.

b. The HCE holder has to operate stack (s) of the following specification:

S.No | Stack attached to Height in(m) Top dia in | Fuel Vel. Of gas (m/sec.)
(m)
1 NA 0 0 nil 0

The HCE holder has to operate and maintain continuo

jon-af a comprehensive air pollution control system
including the following pollution control devices t, Ty

ﬁhgquln}‘of{mission within tolerance limits as per EP

5

Act 1986, S
& e TN
S.No. Pollution CoptH! EquipliBifygs =
1 STP and Pollution control dejiees as 'J;AJ[‘ Environment Protection -Act
1986. 112
COMIZNT 74

4 F.“? A - ~
P~ Thatail YU UOREATE
5. The HCE holder shall comply to the Solid Wasté Management Rufés 2016 dated 8-4-2016.

®

6. Compliance under Noise Pollution (Regulati "‘i'nd,gqn‘(rgl) Rules 2000 as amended
The HCE holder shall take adequate measures for contral of hoise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

The Consent is valid for the Operation of health care establishment only,

Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control

Board. :

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Actin force. :

The health care establishment shall be under surveillance monitoring of J & K Pollution Control Board.
The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

Good House keeping practices shall be adopted by the health care establishment authority.

It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic. in directly
Page?
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X. The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

xi.  The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

xii. The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

¢iii.  The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

iv.  Incase of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

W This consent is issued purely from environmental Board shall not be responsible for any
claim, counter claim, ownership, partnershj gqﬁo? %Iﬂé@k o
g« -— 0

J 4
& % - .
» W
2070 3 ‘; \ - Tl
(Ash8k Kr. Gupta) 3 5 g ‘ (B. a)
Asstt. Env. Engineer - ﬂgiﬂ" 1€ Q,, / Member Secretary
3 oo b
TABMIS o NEW i
Copy to the : *& €s qESH \’5’-“ - ~
1. Regional Director PCB Jammu for info aaon and ensure the."unplementanon of conditions as above.
Y4 a\t
2. Commissioner JMC Jammu for information. ”ﬂu'e‘
3. Director Health Services Jammu for information.
4. General Manager DIC Jammu.
5. D.O PCB Jammu South for the direction to monitor the conditions of the consent stated above.
6. P.A to Chairman J&K PCB for the information of Chairman.
7. M/s Sudan Heart Care Centre Satwari Jammu for information for information.
8. Office file

The unit holder may download the list of standards from website jkspch nic in and cpcb nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page3
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K Wnion Territory of Jammu & Kashmir
- J&K POLLUTION CONTROL COMMITTEE
7 OFFICE OF THE REGIONAL DIRECTOR - JAMMU
PCC Parivesh Bhowan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
Email: regionaldirectorjkspcbjmu@gmail.com, Tel/fax 0191-2476926
Pro prieion;

Sudan Heart Care Centre,
Rohi Morh, Satwari,
R.S.Pura, Jammu.

No: PCC/RDI/PSO/BMW 22/ 824-4€ Dated: /8 / ¢6 / Doy
LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility afier obtaining valid Authorization and
_Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
“any adverse effect to human health and the environment.

' Whereas, you have failed to obtain Consent under Water (Prevention and Control of Pollution) Act, 1974, since
Dec, 2021 as well as Authorization (Renewal) under Bio-medical Waste Management Rules, 2016 since April,

2021.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

» Operation of the HCF without valid Consent from J&K PCC.
» Operation of the HCF without valid Authorization from J&K PCC.
> Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual

Report.
]

This notice is therefore, issued and served upon you to show cause within 15 days from its isgpance as to why
legal action be not taken against you for the violation of various environmental laws.

(Sal Paul) IF
0\ k. u

%\nLRegional Director Jammu

Copy to the:
1. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action,
3. Divisional Officer, PCC Jammu (South) for information and necessary action.
4. l/c Website for n/a.
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Sr.No. SPCB/RDI/BMW/18 | 12~15 Date (0-0Y~18
e Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND_ DISPOSAL OF BIO -
MEDICAL WASTE
To,
Dr. Dinesh Sudan
Sudan Heart Care Centre
Rohi Morh, Satwari, Jammu,

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue _ 0 " &L »20/8 .
2. Sudan Heart Care Centre occupier or operator of thyfacility located at Rohi Morh, Satwari, Jammu is hereby
granted an authorization for: ' A

Activity 2 "
Generation, Segregation sy u
Collection o _
Storage : LA "
Packaging #
Pre-Treatment e _ g
Disposal - AT & /;’“ pes

3. Sudan Heart Care Centre is hereby authorized for handling of biomedical waste as per the cabacitygiﬁén‘ﬁelqw;- 2
(i) Number of beds of HCF: 19

(i) Number healthcare facilities covered by CBMWTF: NA

(iii) Installed treatment and disposal capacity: NA

: (iv) Area or distance covered by CBMWTF: NA

' £ (v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

i (v) Quantity of Bio-medical Waste handled, treated or disposed per month: 18.0 kg

(vi) Validity of Authorization fees is upto Jan, 2023.

Type of Waste Cateqory Quantity permitted for Handling / month
Yellow 15.0kg -
Red i« INA
White (Translucent) 3.0kg
Blue INA

4. This authorization shall be in force for a period of Three Years from the date of issue and shall be renewed
subject to fulfillment of conditions specified in the authorization. ;

5. This authorization is subject to the conditions stated below and to such other condons as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986.

'Lu}\u‘ W Signature .....#7.\...

Pringipal Scientific Officer Designation: Regiond] Director
SPCB, Jammu. SPCB, Jammu

Mt



Sudan Heart Care Centre, Jammu
Terms and Conditions of Authorization '

2 The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2 The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes

: without obtaining prior permission of the prescribed authority.

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5, It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Autharization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- 1.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave | microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF). ' ,

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

7. Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5109.0

Suspended Solids 100 mg/!.

QOil & Grease 10 mg/l

BOD ’ 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.
8. Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste. -

2) BMW shall be segregated into containersibags at the point of generation in accordance with the
specified Schedule-|, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment,




10.

11.

6)

7

Sudan Heart Care Centre, Jammu

The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected

_depending on treatment option chosen.

No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not adversely
affect human health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)

2)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1)

2)

3)
4)

5)

7

8)

9)

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Palicy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule .

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

Every applicant shall maintain records related to the generation, collection,  reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1)

Consent under the Water (Prevention and Control of Pollution) Act, 1974,

2) Consent under the Air (Prevention and Control of Pollution.

3)

The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

N\ Tha Calid IAanta Mananamant Rillae 7N1A
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5) The Plastic Waste Management Rules, 2016. :

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule | Sy

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose by the 27t March 2019.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves by the 27t
March 2019.

11) To make available annual report on its web-site within a period of two years from the date of"
publication of Bio-medical Waste Management (Amendment) Rules, 2018.

Sudan Heart Care Centre, Jammu *

5

12) Not to dispose off treated bio- medical waste with municipal solid waste. ¥

13) To ensure pre-treatment and neutralization of chemical liquid waste prior to mixing with other
effluent generated from the HCF.

14) To install STP so as to treat and dispose off liquid waste in accordance with the Water
(Prevention and Control of Pollution) Act, 1974,

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.
“This Authorization is issued purely from environmental angle and the Board shall not be responsible for
any claim, ownership, proprietorship etc. of the facility”.

The emissions or discharge of environmental pollutants from the Health Care Facilities  (HCF) shall not exceed the relevant
parameters and standards for the said HCF operation or process specified under respective schedules of the Environment
(Protection) Rules, 1986 as amended from time to time. :

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
_ Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.
' For & on behalf of
J&K State Pollution Control Board

(Shaukat ChowgHary)IFS)

RegionalDiwftor
J&K SPCB, Jammu

i

Peficipal Scientific Officer
J&K SPCB, Jammu

Copy for information and necessary action to:-

1. Member Secretary, SPCB Jammu for information & necessary action..

2. Principal Scientific Officer, J&K SPCB Jammu for information & necessary action.
3. Office File.




kS 5K Wnion Territorp of Jammu & Kashmir
S ; - J&K POLLUTION CONTROL COMMITTEE
Y’ ~ OFFICE OF THE REGIONAL DIRECTOR - JAMMU
pcc Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
\/ Email: regionaldirectorjkspchimu@gmoil.com, Tel/fax 0191-2476926
roprietor

Goel Hospital & Medical Research Centre,
Canal Road, Jammu.

No: PC&RDJ;PSO;BMWMI 96361, - 65 Dated: JZ?—/ @6/—72_
SE LEGAL NOTICE -

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

Whereas, you have failed to seek Consent under Water (Prevention and Control of Pollution) Act, 1974. You
have also failed to seek Authorization (Rene

wal) under Bio-medical Waste Management Rules, 2016 since January, 2019.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

Operation of the HCF without valid Consent from J&K PCC.

Operation of the HCF without valid Authorization from J&K PCC.

Operation of the HCF without ETP/STP.

Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual
Report.

VVVY

This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

( ul) IFS
&xRegional Director Jammu
Copy to the: :
The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
Director Health Services, Jammu for information and necessary action.
Divisional Officer, PCC Jammu (North) for information and necessary action.
I/c Website for n/a.
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\ J&K State Pollution Control Board
JAMMU!%_I_!‘_INAG_AR

Date Bokﬂ\i@

Sr.No. SPCB/RDJ/BMW/2018 ] >80-G|
- Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE
To
Dr.Gautam Goel
M/s Goel Hospital & Research Centre
Canal Road Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization ‘

1. File No. of authorization and date of issue - [16 = =Y 2o(8 ' ')>C“ ol
2. M/s Goel Hospital & Research Centre occupier or operato} of the facility located at Canal Road, Jammu is

| ep———"n o S

Activity
Generatlon Segregation i *
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. M/s Goel Hospital & Research Centre is hereby authorized for handling of biomedical waste as per the
capacity given below;
nw (i) Number of beds of HCF: 10 Sy
\b} (ii) Number healthcare facilities covered by CBMWTF: NA A
- (iif) Installed treatment and disposal capacity: NA
(iv) Area or distance covered by CBMWTF: NA
7 (v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 22.5 kg
(vi) Validity of Authorization fees is upto February , 2021.

Type of Waste Category Quant rmitted for Handling / month
& Yellow 11kg
Red 10kg
. White (Translucent) +Y - 1kg
Blue 500 gm

4.  This authorization shall be in force for a period of one year from the date of issue and shall be renewed
subject to fulfillment of conditions specified in the authorization.

5. This authorization is sub;ect to the conditions stated below and to such other corNiitions as may
the rules for the time being in force under the Environment (Protection) Act, 1986.

Dale ... L‘)UW/ @/ (& Signature

Place: Jammu Designation:

Regional Dirgaf6r
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Mis Goel Hospital & Research Centre

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- .

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Ill.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoglaving / microwaving / deep burial /

— chssgissessc shall be as specified in Schedule-1 of heTmmems

Effiuent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/l. ’

Oil & Grease 10 mg/l

BOD 30 mg/l

COoD - 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effiuent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes: ¢

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated intd containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule I; .

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed. '

5) Thl:pap);licant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment. :
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M/s Goel Hospital& Research Centre.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen,

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the -- ers and others, involved in handling of BMW-for-pasie
diseases including : mesewis in the manner as prescribed in the Natic
Policy or the gmdelmes of the Ministry of Health and Family Welfare, issued from time to tlme

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly reoorﬂ on its
website according to the BMW generated in terms of category and color coding, as speclﬁed in
Schedule I.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing

\J}L " committee or by forming a new committee and the committee shall meet once in every six months and

y ™

the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the auﬁ'no’psed person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, recept:on storage,

transportation, treatment, disposdl and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.
10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016,




M/s Goel Hospital & Research Centre o
5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule |
9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose within one year from the date of the notification of the
Bio-medical Waste Management Rules, 2016.

10) To phase out use of chlorinated plastic bags, gloves, blood bags and mercury equipments such
as thermometer, B.P apparatus etc. within two years from the date of notification of Bio-medical
Waste Managemeni Rules, 2016.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To submit Renewed Director Health Service Registration Certificate.

13) To ensure segregation of liquid chemical waste at source and ensure pretreatment or
neutralization prior to mixing with other effluent generated and ensure treatment and disposal of
liquid waste in accordance with the Water (Prevention and Control of Pollution ) Act, 1974 (6of 1974).
14) To apply for Consent to Establish /Operate (Fresh) under Water (Prevention & Control of
Pollution ) Act, 1974 & Air (Prevention & Control of Pollution) Act,1986 , with in three months,
15) The Proprietor shoutd nce for renewal of authorization before tHeem
same.

“This Authorization ishfssued purely from environmental angle and the Board shall not be responsible for
any claim, ownership, proprietorship etc. of the facility”.
The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not exceed the relevant

parameters and standards for the said HCF operation or process specified under respective schedules of the Environment
(Protection) Rules, 1986 as amended from time to time. B

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

P ’

For & on behalf of

M M LUy J&X State Pol | Board
/ 54 SRS
(Neelu Sharma) o (S .\@
Principal Scientific Officer <k RegionalD
J&K SPCB, Jammu J&K SPCB, Ja
| 7

Copy for information and néc&esary action to:-
1. Member Secretary, SPCB Jammu for information & necessary action.
2 Office File.
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Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Ms. Jatoon Bibi
Choudhary Nursing Home
Nagrota, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue __ [ 2 Cf Jeal  DBEL 2§ ’” 1 202 ].

2. Choudhary Nursing Home occupier or operator of the facﬂ;ty located at Nagrota, Jammu is hereby granted an

authorization for:

Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal
3. Choudhary Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given
below;

I. Number of beds of HCF: 05

Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
il Quantity of Bio-medical Waste handled, treated or disposed per month: 46.3 kg
IV.  Validity of Authorization fees is up to September, 2026.

V.  Bar Code Allotted: CHONH181221JKNH00278

_h%j- Type of Waste Cateqgory Quantity permitted for Handling /| month (As per IIR)
W Yellow 10.0 kg
I

Red 20.0 kg
White (Translucent) 1.0 kg
Blue 153 kg

4. This authorization shall be in force up to September, 2026 from the date of issue and shall be renewed subject
to fulfillment of conditions specified in the authorization

5. " This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986. '

\h\ /il 1II \) TN .‘I.J ) g
?hieelu Sharma)
Principal Smenhﬁc Officer

Eoid
( ul) IFS
Regional Director




Choudhary Nursing Home, Nagr&ta, Jammu

Terms and Conditions of Authorization

-
The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under,

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1) Wasle shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- I, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016,

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t08.0

Suspended Solids 100 mgll.

Oil & Grease 10 mg/I

BOD 30 mg/l

CoD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-|, prior to its storage, transportation, treatment and disposal. The containersfbags
shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified abovg, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule I;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.
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Choudhary Nursing Home, Nagrota, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stered beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designale a cold storage space.

Transportation of Bio-Medical Waste:

1)  If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions: .

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personne! trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule I.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) Allrecords shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — [V on or before 30% June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016,

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (

Management & Handling) Rules,
2001 and amendments thereof. : A



Choudhary Nursing Home, Nﬁgrota, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the para»-f‘fers.
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated hio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms of category
and color coding.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same,

SPECIFIC CONDITIONS:

L

» Health Care Facilities with less than ten heds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

/‘;wﬁ* f‘f),y\ For & on behalf of

R

_':3‘_’/’ = ‘\a,,:\ J&K Pollution Control Committee
% %

!: 5

“n
| o2l -"*"”"'"'/ 25
Er‘%ﬂiu Sharméf (Sat Faul) IFS
Principal Scientific Officer Regional Director
PCC, Jammu. I&g PCC, Jammu

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (North) for information and necessary action.
3. Ilc website for n/a..



7 J&K POLLUTION CONTROL COMMITTEE

: 17 Parivesh Bhewan, Forest Complex, Gladni. Transport Nagar. Narwal, Jammiu
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Form -111
(See rule 10)
AUTHORIZATION
ALTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGY, AND DISPOSAL OF BIO —
MEDICAL WASTE

To,

Ms. Anayat Bibi

Rahat Hospital

Malik Market, Bathindi, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
tc grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue |t} o yesn  lf- 1% !ﬂ‘f ! 200>
2. Rahat Hospital occupier or operator of the facility located at Malik Market, Bathindi, Jammu is hereby granted
an authorization for:

Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal

3. Rahat Hospital is hereby authorized for handling of biomedical waste as per the capacity given below;
I. Number of beds of HCF: 10

[l.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 400.0 kg
V. Validity of Authorization fees is up to October 2025.
V. Bar Code Allotted: RAHAT180011JKBH00582.

Type of Waste Category Quantity permitted for Handling / month (As per I/R)
Yellow 120.0 kg
Red 150.0 kg
White {Translucent) 50.0 kg
Blue 80.0 kg

4. This authorization shall be in force up to October 2025 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the author;zatlon

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

‘!ii, _

(Sat Paul) IFS
Regional Director
PCC, Jammu

'.h‘ "__.
f 7
“f

Principal Scientific Officer
PCC, Jammu




Rahat Hospital, Bathindi, Ju

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1985, and the ruies _»

made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend. sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Anv unauthorized change in personnel, equipment of working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person 10 take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il. '

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave | microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Hll.

4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

f#luent Standards:
The effluent generated or \reated from the premises of occupier or operator of a common bio-medical waste
wreatment and disposal facility, before discharge into e sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
N, pH 851090
#,  Suspended Solids 100 mgll.
. ' Oil & Grease 10 mg/
BOD 30 mg/l
4400 250 mg/!
' Bin-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shali not be disposed off with
Municipal Solid Waste

2)  BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, 10

ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering o',

spillage by animals and the BMW from such place or premises shall be directly trarisported in the

manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, a
the case may be, in the manner as prescribed in Schedule I,

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominen!
displayed.

A

K
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5) The appiicant shall take all steps to ensure that such
human health and the environment.

(B8

treatment option chosen.

7) No untreated BMW shall be kept stored Seyord 2 perigd ¢F 25 hours orpuiZzd tnat 7 ior 2ny rz2sen it
becomes necessary to store the was'e beyond such c200d, the 2utnorssd cerson must t2ke sermission of
the prescribed authority and take msasures 12 2nsure 1hat ire 232 ¢os3 not adversely affect numan
health and the environmen: and in this regar-d shall designate 2 cold sterage space

-

ransportation of Bio-Medical Waste:
If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule [V (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rulss

2) Untreated BMW shall be transpored cnly n such vehigles
the competent authority. The transport venicies shzll be pre
Schedule IV (Part - B) of the rules.

zy b2 zutnorised for the purpose by
inently labelsd as per symbols shown in

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Palicy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others invoived in handling of BMW by
providing 2ooreoriztz 2nd adequate Personnel Protective Equipments (PPE).

4) Conduct nealth check up at the time of induction and at least once in a year for all its health care

1 workers and others involved in handling of BMW and maintain the record for the same.

'5) Maintain an update on day to day basis, the BMW register and display the monthly record on its

website according to the BMW generated in terms of category and color coding, as specified in
Schedule |,

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or

during transportation of such waste, the authorised person shall report the accident in Form | of the

rules to the Board forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,

transnortation. treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) Allrecords shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30™ June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

8)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974,

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



Rahat Hospital, Bathindi, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters ©
as required under rules or any condition of this autharisation order is not complied with. -

8) To make a provision within the premises for a safe, ventilated and secured location fcr storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to bhe
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated hio- medical waste with municipal solid waste.

12

2) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record as well as Annual Report on the website according to the BMW
generated in terms of cateqory and color coding.

13) To authenticate the waste handed over and received by the CBMWTF on the log book daily.

14) To submit SMR of ETP/STP on quarterly basis.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

. ~ The effluent generated or treated from the premises before discharge into the sewer should

conform to the prescribed limits as mentioned in Schedule Il, S.No. 8 (1) of the BMWM Rules,
2016,

~ The prescribed limits as referred ahove are applicable to the occupiers of HCFs (2 10 beds)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to puhlic sewers,

~ Uor discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Frotection) Act. 1984 (29 of 1986) shall he applicahle.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility".

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment

(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K Pollution Control Committee

T
Siiser) (Sat Paul) IFS
Principal Scientific Officer Regional Director ,
PCC, Jammu, PCC, Jammu

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary action.
3. llc website for n/a..
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Form -111
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND __ DISPOSAL OF BIO -
MEDICAL WASTE

To

Dr. Amit Suri

Raksha Kidney Centre

Opp. State Guest House, T. Tillo, Jammu,

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to
grant Authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises menﬁongd_ in this authorization ) . _

1. File No. of authorization and date of issue _ [ %1 ¢f seuws BUL U leif2e0 2
2. Raksha Kidney Centre operator of the facility located at Opp. State Guest House, T. Tillo, Jammu is hereby
granted an authorization for:
Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal

3. Raksha Kidney Centre is hereby authorized for handling of biomedical waste as per the capacity given below;
(i) Number of beds of HCF; 25 beds

(i) Installed treatment & disposal Facility: NA

(i) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 22.65 (as per Form ll)
(vi) Validity of Authorization fees is up to March, 2029.

(vii) Bar Code Alloted: RAKKC180002JKPL00573

Type of Waste Category Quantity permitted forHandling/month
Yellow 465 kg
Red 15 kg
White (Translucent) 1.5kg
Blue 1.5kg

4. The previous authorization issued vide order no. 85 of 2021 dt. 02/09/2021 stands cancelled and withdrawn from the
date of issuance of new authorization. This authorization shall be in force for a period upto March, 2029 and shall
be renewed subject to fulfillment of condition specified in the Authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as maybe specified in the
rules for the time being in force under the Environment (Protection) Act, 1986.

(Sat Paul, IFS)
[ Principal Scientific Officer Regional Director
©  PCC, Jammu PCC, Jammu
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Raksha Kidney Centre

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules m-de
there under. -

1.

The authorization or its renewals shall be produced for inspection at the request of an officer authorized by

the prescribed authority.

o

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes without

obtaining prior permission of the prescribed authority.

3.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the

person authorized shall constitute a breach of this authorization.

4.
facility.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW.

1) Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules <and in
compliance with the standards prescribed in Schedule- |,

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities like
autoclave | microwave system, shredder & Sewage / Effluent treatment plant for treatment of waste
and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein after to be
called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required) shall
be pre-treated before mixing with other wastewater. The combined discharge shall conform to the discharge
norms given in Schedule-ll.

4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids ; 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mgl/l

CoD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMWitreated/untreated shall not be mixed with other wastes and shall not be disposed off with Municipal
Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V,

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pilferage of recyclables or in advertents cattering or spillage
by animals and the BMW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule I;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed. '

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.




Raksha Kidney Centre

6) The containers for storing segregated wastes shall be clearly identifiable. Color coding of waste categories
with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment
option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorized person must take permission of the

prescribed authority and take measures to ensure that the waste does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

9. Transportation of Bio-Medical Waste:

1)

2)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule IV of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorized for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

10. General Conditions:

11.

1)

2)

4)
5)
6)

7)

8)

9)
10)

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and thereafter atleast once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule .
Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorized person shall report the accident in Form | of the rules to the
Board forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pallution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution).

3) The Hazardous & Other Waste (Management & Transboundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.



.
: Raksha Kidney Cewlre
5) The Plastic Waste Management Rules, 2016.
6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.
7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorization order is not complied with.
8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
l.
9) To establish / implement a Bar-Code System for bags or containers containing bio-medical waste to
be sent out of the premises or place for any purpose immediately.
10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -l (§) of
the Principle Rules,
12) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry*of
same.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
~ exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this Board
as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act

1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as
provided in the said Act.

For & on behalf of
J&K State Pollution Control Committee

J . ¢ |
o\ )
\ O \ (LA
: %5 ; (Sat Paul, IFS)
Principal Scientific Officer { ) 8 i Regional Director
JAK PCC, Jammu RS MAyy, /) > J&KPCC, Jammu

_ Copy for information and necessary action to: -

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (N) for information and necessary action.
3. Ilc Website for necessary action.
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\";’”I ; JammuwKashmir (www.ikspeb.nic.in)
PCC
—

CONSENT ORDER

Consent No.:- PCB/digital/21042092166 of 2021 Date:- 29/12/2021

Consent to Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Dr, Amit Suri

M/s Raksha Kidney Centre Pvt. Ltd.
Opp. State Guest House Talab Tillo
Jammu North , Jammu
(registration No. nil 17-03-2020)
.

for a period upto December 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Committee is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute for any other permission required under other laws of the land.

“The consent granted is valid for the Establishment of HCE for indoor patients with capital investment of
Rs. 239.9 lacs.

S No. Facility Maximum capacity

| HCE (Hospital) Bed capacity

25 (Nos.)

3. Compliance under Water Act:

a. Sewage Effluent : The HCE holder has to maintain ETP and STP in an efficient manner so as
to achieve the quality of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH ~
; IRTEPOL
pH 6.510 8.5 @r _ ta,/g\
Suspended Solids 100 /.;b —— 'ffc‘\
BOD 3 days 27° C 30 / X ——— C

b. Water consumption & disposal

The daily quantity of sewage effluent from the HCE shall not exceed 4 KLD,
The daily quantity of water consumption shall not exceed 6 KLD.

i.
ii.
i

. The HCE holder shall take adequate safe guards for the treatment of sewerage water by
soakage pit and its discharge shall confirm to the set standards :

4. Compliance under Air Act:
The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act
1986 (refer rule 3(3B) /Air Act .

1Thf: HCE holder has to operate stack (s) of the specifications defined in various environmental
aws.,

The industry can apply for Renewal/Expansion of Consent on the Site www. Jkocemms.nic.in directly

Pagel
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The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986,

S.No. Pollution Control Equipments

1 ETP / STP and Pollution control devices as applicable under Environment Protection
Act 1986.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended

The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain noise to as per the standards,

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from

the J&K PCB laboratory or laboratory approved by the J&K PCB after every six months to check the efficacy of
PCDs installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i.  The Consent is valid for the Establishment of health care establishment only.

ii.  Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not
contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Committee.

iii.  The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

iv.  The health care establishment authority shall abide by the directions of the Committee which will be issued from
time to time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the

HCE, shall be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and
Environment Protection Act in force:

v.  The health care establishment shall be under surveillance and monitoring of ] & K Pollution Control Committee.

vi. ~ The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.
t'{:‘f&r ﬁgﬂtu‘fé’?bﬁ‘ cidental
e I1kel {0 cause u’é’é&ard and
g- ="-'==x

j ‘}3
e% authontﬁ%’ = i
=
i

CONSENTTO & /

vii, The health care establishment owner shall provide adequate arrange
leakages/discharge of any air pollutant/gas/liquid from the machinery etc. wh)
also install well equipped fire control system in each floor sapretely..

viii.  Good House keeping practices shall be adopted by the health care establishr

.

E@tﬁéﬁ%fﬁﬂm\ﬂmtﬂ%
* FRESH KE NEWAL

v,

&

&

X.  The Health Care Establishment owner shall not operate the HCE unless Committee | té(ﬁﬁélﬁﬁj’_o
xi.  The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the
date of this Consent order.

ix. It shall be the responsibility of the health care establishment owner to ens

m the
surrounding areas due to pollution caused by the health care establishment .

erate fresh.

xii.  The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical
waste.

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page2



xiil. N The Health care establishment authority shall place different receptacles with color cading for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.
xiv.  The Health care establishment authority shall install separate encrgy meter. Digital flow meters for ETP / STP and
follow the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.
xv.  Incase of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.
xvi.  This consent is issued purely from environmental angle and the Committee shall not be responsible for any
claim, counter claim, ownership, partnership etc of tl
TE PO .
A L£0 o
r é — 1 N
--...,___‘“ {7es.
/—rP ) ) TN
oA Y\ R
(Ashok Kr Gupta ) Nia ¢ (B. a)
Asstt Env . Engineer ENT 10 :: I Member Secretary e?‘/-
b &
il - S TE &7
Copy to the : TSN RNy @,
I. Regional Director PCC Jammu for inform bt)’g,;id ensure the in )ﬂntation of conditions as above.
/T
2. Commissioner , JMC Jammu for information. \@ DLP?:-
3. Director Health Service Kashmir for information.
4, General Manager DIC Jammu for information.
5 P.A to Chairman J&K PCC for the information of Chairman.
6. M/s Raksha Kidney Centre Pvt. Ltd. Opp Guest Housr Tallab Tillo Jammu for information .
7. Office file

The unit holder may download the hist of standards from website jkspeb.nic.in and cpeb nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevenuon & Comrel of Pollution) Act, 1974 & Aar (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www jkocmms.nic.in direcify
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J&K State Pollution Control Board

JAMMU;‘SRINAGAR

Sr.No. SPCB/RDJ/BMW/19 ‘ Date _QY_/L‘%/}?
Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TRF&\T\IEN T,STORAGE AND DISPOSAL OF BIO -

MEDICAL WASTE ', s : :’
To, 't f: -gl . :. ‘
Dr. Yudhishter Vir Gupta QU o i)

i . }'.lI'J'

Suvidha Mother & Child Nursing Home **~ "--\ & S
5-Garden Avenue, Talab Tillo Road, Jammu. : -

The Board has scrutinized the mformahon furmshed by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue _ 3.5 ¢f 2914 . 4. (S| |oq |19
2. Suvidha Mother & Child Nursing Home located at 5-Garden Avenue, Talab 'Tillo hoad Jammu is hereby
granted an authorization for:
Activity |
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Suvidha Mother & Child Nursing Home is hereby authorized for handling of biomedical waste as per the
capacity given below;
(i) Number of beds of HCF: 15
(ii) Number healthcare facilities covered by CBMWTF: NA
(iii) Installed treatment and disposal capacity: NA
(iv) Area or distance covered by CBMWTF: NA
(v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 93.01 kg
(vi) Validity of Authorization fees is up to March, 2026.

Type of Waste Category Quantity permitted for Handling / month
\ Ao Yellow 55.8 kg
A WY - Red 31 kg
Y White (Translucent) 341kg
Blue 2.8 kg

4, This authorization shall be in force for a period of March, 2026 from the date of issue and shall be renewed
subject to fulfillment of conditions specified in the aulhonzauon

5. This authorization is subject to the conditions stated below and to such other conditorys as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

Yoy
1 L1
bl A .‘L{_.\ ‘[}..-,-’l.’-'""";: ./
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(Neelu Sharma) ‘ (Or. §yed Nadeem HusSain, IFS) <

Principal Scientific Officer egional Directo/
SPCB, Jammu. PCB, Jammu
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/ Suvidha Nursing Home, Jammu -/
nd Conditions of Authorization o]

| -
/ The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules

= S

made there under.

2. The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3 The person authorized shall nof rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

4 Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

b}

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in

compliance with the standards prescribed in Schedule- 11,

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities

like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of

waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility (herein

after to be called as CBMWTF). |

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)

shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the

discharge norms given in Schedule-|ll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
- chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 20186,

¥, Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of @ common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5109.0
Suspended Solids 100 mgfl.
Oil & Grease 10 mg/l
. BOD 30 mg/l
\ W cop | 250 mg!
) \'} * Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and dispasal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes!

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

"~ Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

. the case may be, in the manner as prescribed in Schedule I

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
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10.

11.

~

/’ Suvidha Mother & Child Nursing Home, Jammu

Gﬂhe containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

7

categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected
depending on treatment option chosen.

No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such pericd, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not adversely
affect human health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)

1)

5)

6)

\ d}r‘\ >
AV
7)

8)

9)
10)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of perscnnel not undergone any training, shall be provided in
the Annual Report.

Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule 1.

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatmert, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

Every applicant shall submit an annual report in Form - 1V on or before 30™ June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain|the following from the Board: (which ever is applicable)

1)
2)
3)
4)

Consent under the Water (Prevention and Control of Pollution) Act, 1974. )
Consent under the Air (Prevention and Control of Pollution.

The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

The Solid Waste Manaaement Rules, 2016.
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Suvidha Mother & Child NursingHome, Jammu

5) The Plastic Waste Management Rules, 20186. e

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and securad location for storage of
segregated bio-medical waste in colored bags or containers in ta2 manner as specified iri
Schedule .

9) To establish a Bar-Code System for bags or container$ containing hin-medical waste to be sent *
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) To make available annual report on its web-site within a period of two years from the date of
publication of Bio-medical Waste Management Rules, 2016 with Amendment of 2018,

12) Not to dispose off treated bio- medical waste with municipal solid waste.

13) To submit Renewed Registratioﬁ Certificate from DHS, Jammu.

14) The Proprietor should apply 45 days in:advance for renewal of authorization before the expiry of
same,

“This Authorization is issued purely from environmental angle and the Board shall not be respansible for any claim,
ownership, proprietorship etc. of the facility”.

The emissions or cischarge of environmenlal pollutants from the Health Care Facilities  (HCF) shall not exceed the relevant
parameters and standards for the said HCF operation or process specified under respective schedules of the Environment
(Protection) Rules, 1986 2s amended from time to time. t

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K State Pollution Control Board

" i : “'\ - vl-'"‘::: -

P P e

(Neelu Sharma) S Py } deem Hussain, IESY
Principal Scientific Officer o Shakie g \,, RegjonalDirector \

J&K SPCB, Jammu J /\ J&K|SPCB, Jammq\(\\u\

Copy for information and necessary action to:-

1. Member Secretary, SPCB Srinagar for information & necessary action.

2. l/c Divisional Officer, J&K SPCB Jammu (N) for information & necessary action.
3. Office File.
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IAK Union Territorp of Jammu & Kashmir
p—— J&K POLLUTION CONTROL COMMITTEE
up’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU
"~ pCC Parivesh Bhawan, Forest Complex, Gladni, Transport Nagor, Narwal, Jommu

Email: regionaldirectorjkspcbimu@gmail.com, Tel/fax 0191-2476526

Proprictor
Suri Nursing Home,
Canal Road, Jammu,

No: PCC/RDI/PSO/BMW/22/ 8 -29. Dotids ;8/06/ o049
LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

¢ Whereas, you have failed to obtain Authorization (Renewal) under Bio-medical Waste Management Rules, 2016
since March, 2022.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
rgasons mentioned below.

> Operation of the HCF without valid Authorization from J&K PCC.
%> Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual

Report.

This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

&'l (Sat Paul) IFS
a\MRegional Director Jammu
Copy to the: 9
The Member Secretafy, J&K Polltlliop Conlro_l Committee, Jammu for information and necessary action.
Director Health Services, Jammu for information and necessary action.

Divisional Officer, PCC Jammu (North) for information and necessary action.

I/c Website for n/a.
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e Qnion Territory of Tammu & Rashmir

SE s J&K POLLUTION CONTROL COMMITTEE

N\ OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Parivesh Bhowan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
Email: regionaldirectarikspchimu@gmail.com, Tel/fax 0191-2476926

PCC

Proprietor

Surit Nursing Home,

Canal Road, Jammu, _ ;
No: PCC/RDI/PSO/BMW/22/ 1/ j Dated: ¢ [ €

Ref: PCC/RDIPSO/BMW/22/826-29 dated 18/06/22
LEGAL NOTICE-2

Whereas. your Health Care Facility (HCF) was inspected on 01/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon'ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of District Administration and Health Department.

Whereas during inspection on 01/07/2022. it was observed that vou have failed to comply to the Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016. for the reasons mentioned below:

~  Operation of the HCF without Consent from J&K PCC, till date.
#~  Operation of the HCF without valid Authorization from J&K PCC, since March, 2022,

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins with proper liners
black bins were also being used for BMW), maintaining lifting site, designating a person for BMW management, maintain
any record of training/immunization of staff. The HCF has not established website for updation of monthly BMW details as w
as Annual Report, 2021,

Whereas. a show cause notice dt. 18/06/2022 was issued to vou for the violation of various environmental laws and you have
failed to respond to it also and are operating the Health Care Facility in blatant violation of above mentioned rules.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water (Prevention and
Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986 respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or contravenes
any of the provisions of this Act. or the directions issued there under, shall, in respect of each such failure or contravention,
be punishable as per the provisions of this act.

Whereas this notice is therefore, issued and served upon you to show cause within 15 days as to why action should not be
initiated against you under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management
Rules, 2016, that includes closure of the facility and imposition of Environmental Compensation, as approved by the Hon'ble
National Green Tribunal in O.A, 710-13/2017.

o
(Sat‘Paul) IFS
Regional Director Jammu
('np_\ 10
[ The Member Seeretary, J&K Pollution Control Committee, Jammu for information and nceessary action,
Phicctor Health Services, Jammu for information and neeessary action,
3o Divisional Officer. PCC Jammu (North) for information and necessary action,
} I Website (or nfa, -



J&K Pollution Control Board

JAMMU/SRINAGAR
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S.No. PCB/RDJ/BMW/21 } £3-&£F Date 2 ?Z‘oz 22;-2/
Form -II1
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Dr. S P Suri

Suri Nursing Home
Canal Road, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling

_of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue __ 2§ 0{? 202/ - a 09-9/0 ? /902

2. Suri Nursing Home occupier or operator of the facility located at Canal Road,/ Jammu is hereby granted an

authorization for:
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Kalindi Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below;
I. Number of beds of HCF: 05
IIl.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
ll.  Quantity of Bio-medical Waste handled, treated or disposed per month: 1.5 kg
IV.  Validity of Authorization fees is up to March, 2022.
V.  BarCode Allotted: SURIN180002JKNH00280

Type of Waste Category Quantity permitted for Handling / month (As per IR)
Yellow 0.6 kg
Red 0.3 kg
White (Translucent) 0.3kg
Blue 0.3 kg

4. This authorization shall be in force up to March, 2022 from the date of issue and shall be renewed subject to

fulfilment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other cofidftions as may be specified in

the rules for the time being in force under the Environment (Protection) Act, 1986.
p——

Aok Bhoass
(Neelu Sharma)

Principal Scientific Officer

Regional Director
PCB, Jammu.

, Jammu /




Suri Nursing Home, Canal Road,'Jammu'

Terms and Conditions of Authorization

-
The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules -
made there under.
The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.
The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- 1.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of -
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-IIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /

. chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containersibags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule ; .

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.
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1.

Suri Nursing Home, Canal Road, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) -Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule 1.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) Allrecords shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable).

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6)

To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



Suri Nursing Home, Canal Road, Jaminu ,

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the paran-etefgf
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storag®
of segregated bio-medical waste in colored bags or containers in the manner as specified in’
Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To make available annual report on its web-site immediately.

13) To submit SMR of Neutralization System quarterly.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

» Health Care Facilities with less than ten beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for éni claim,
ownership, proprietorship etc. of the facility".

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K Pallution Control Board

e T -
Agsin M2 ol 1 t\5 oA "L ;
(Neelu Sharma) - S ( \lé ed Nade meu‘g ) A S]"-/

Principal Scientific Officer ™ X Regional Director
PCB, Jammu. ! gty PCB, Jammu % L ’}1,;

kY

Copy for information and necessary action to:-

1. Member Secretary, PCB Jammu for information & necessary action.

2. Divisional Officer, PCB Jammu (North) for information and necessary action.
3. llc website for n/a..



IR J&K POLLUTION CONTROL BOARD
W Jammuw/Kashmir (www.jkspeb.nic.in)
~q
PCB

CONSENT ORDER

Consent No.:- PCB/digital/20061165920 of 2020 Date:- 23/01/2020

Consent to Operate (Renewal ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Mr. Kunil Bhalla

M/s BEE ENN General Hospital
Talab Tilloo Jammu North , Jammu
(registered No. 892 dt: 18-09-2015)

for a period upto September 2025 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

2.  The consent granted is valid for the Operation of HCE for indoor patients

with capital investment of
Rs. 96 lacs.

| S No. Facility Maximum capacity
: i 4
1 HCE (Hospital) Bed capacity 50 (Nos.)
3. Compliance under Water Act:

a. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so
as to achieve the quality of treated sewage to the following standards before disposal :
Standards of discharge for sewage disposal: sTATE pD‘;‘.'“".

S U
Parameters Conc. in mg/l except for pH /2 ;
pH 6.5108.5  feg
Suspended Solids 100 =
BO 7 = &
D 3days27 C 30 aﬁ- 53?‘:_1.‘."
* FReg,

b. Water consumption & disposal

i.  The daily quantity of sewage effluent from the HCE shall not exceed from 20 KLD.
ii. The daily quantity of water consumption shall not exceed 24 KLD.
Waste water generated from the HCE shall be disposed through STP.

W

%4
“#, %

USRimacsR

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters Conc. in mg/l except pH
pH 6-9

BOD (3 DAYS 27" ¢) 30

Total Suspended Solid 100

4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards

1986 (refer rule 3(3B) .

as per EP Act

The industry ean apply for Renewal/Expansion of Consent on the Site www. jkocmms, nic. in directly

¥
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b. The HCE holder has to operate stack (s) of the following specification:

S.No | Stack attached to Height in(m) Top dia in | Fuel Vel. Of gas (m/sec.)
(m) .
1 NA ' 0 0 nil 0

2 air pollution control system

The HCE holder has to operate and maintain continuous operatj afakbﬁiﬁﬂm?&t
it n tolerance limits as per EP

including the following pollution control devices to achieve ‘g\q\ﬁ‘élnv of esuissio

Act 1986 ————
/ %:3 -‘:;::'"‘ =
. S.No. Pollution Control Equigniénts Wi
: 1 STP and Pollution control devices as an(ﬁ’:ablc under"“EanDnmen( Protectlon Act
1986. 5

i J,\ ’,‘TE 3

5. The HCE holder shall comply to the Solid Waste Mana t Rules 20 'aéléd 8%, 016

6. Compliance under Noise Pollution (Regulation and Contro ~I{|§_§20ﬁ\0 as‘amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from
the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i.  The Consent is valid for the Operation of health care establishment only.

ii. Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

iii.  The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment,

iv.  The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

v.  The health care establishment shall be under surveillance monitoring of J & K Pollution Control Board,
vi.  The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

vii.  The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

/ill.  Good House keeping practices shall be adopted by the health care establishment authority.

ix. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly

Page?2



x.  The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

Xi. ~ The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.
S

xii.  The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

¢iii.  The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

xiv.  This consent is issued with condition that HCE owner shall install separate energy for STP and submit SMR six monthly
to know efficacy of pollution control devices and measures installed in the hospital.

wv.  Incase of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

vi. This consent is issued purely from environmental angle and the Board shall not be responsible for any

claim, counter claimy ownership, partnership etc of the HCE.

(Ashok Kr. Gupta) (B. a)

Asstt. Env. Engineer Member Secretary

172
Copy to the :

Regional Director PCB Jammu for information and ensure the implementation of conditions as above.

General Manager DIC Jammu for information.

D.O PCB Jammu North for the direction to monitor the conditions of the consent stated above.
P.A to Chairman J&K PCB for the information of Chairman.

M/s BEE ENN General Hospital Talab Tilloo Jammu for information for information.

p——————

Office file A~ AnIE

o B wow

The unit holder may download the list of standards from website jkspcb.nic.in and cpeb nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Page3
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J&K POLLUTION CONTROL COMMITTEE

",

\i '/ Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
PCC
S. No. PCC/RDI/BMW/1387207/22 f (] 47, Date 9 { g}f,uuzp-
: Form -111
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TREATMENT, STORAGE _AND _DISPOSAL OF BIO -
MEDICAL WASTE

To,
Dr. Kasturi Lal
Lajwanti Medical Trust

Vill. Deeli, Opp. Greater Kailash Colony, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided

to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue __ {54l 2eya. , M wilp2 LY,

2. Lajwanti Medical Trust occupier or operator of the‘faci!ity located at Vill. Deeli, Opp. Greater Kailash Colony,
Jammu is hereby granted an authorization for:

Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal

3. Lajwanti Medical Trust is hereby authorized for handling of biomedical waste as per the capacity given below;
I.  Number of beds of HCF: 10
. Mode of disposal of Bio-medical Waste; CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 73.0 kg
IV.  Validity of Authorization fees is up to June, 2024,
V.  Bar Code Allotted: LAJWA180010JKNH00273.

Type of Waste Cateqory Quantity permitted for Handling / month (As per I/R)
Yellow 45.0 kg
Red 15.0 kg
White (Translucent) 3.0kg
Blue 10.0 kg

4. This authorization shall be in force up to June, 2023 from the date of issue and shall be renewed subject to
fulfilment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

r | - ; -.'.' « j ‘I B o F )
. (b jil i

[\ by 22 (Sat Paul) IFS
* Principal Scientific Officer R ';'_;" Regional Director
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Lajwanti Medical Trust, Opp. Greater Kailash Colony, Jan.

Terms and Conditions of Authorization

1, The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules v
made there under.

2. The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF). "
3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 20186.

7. Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mgl/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

CoD 250 mg/I

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

= 2) BMW shall be segregated into containers/bags at the point of generation in accordance with the

specified Schedule-|, prior to its storage, transportation, treatment and disposal. The containers/bags

£ 3% shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattefing or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.
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3 Lajwanti Medical Trust, Opp. Greater Kailash Colony, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment,

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categores with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
tr=atment option chosen.

71 Mo untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

=2 rrzscribed authority and take measures to ensure that the waste does not adversely affect human

2 the environment and in this regard shall designate a cold storage space.

<

(31

~zgortation of Bio-Medical Waste:

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

l
|

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent autherity. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Canditions;

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by

" providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) - Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule I.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and

1 submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of

~ BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pallution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
"4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



Lajwanti Medical Trust, Opp. Greater Kailash Colony, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, ~>
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record as well as_Annual Report on the website according to the BMW
generated in terms of category and color coding.

13) To submit SMR of ETP/STP on quarterly basis.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

» The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule II, S. No. 8 (1) of the BMWM Rules,
2016.

The prescribed limits as referred above are applicable to the occupiers of HCFs ( = 10 beds)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

» For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

“This Authorization Is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility".

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of

S ianirn] J&K Pollution Control Committee
" & > NG,
3 B N 2
o &y i |
Aor s e\ R /2] ! o s
\" 5‘_\%:’-,;" \:':\ : , \f’ J H( §3:0) i
iy Lot o (Sat Paul) IFS
Principal Scientific Officer \» Regional Director,
PCC, Jammu. "'~ PCC, Jammu

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary action.
3. llc website for n/a..
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W Jammuw/Kashmir (www.ikspcb.nic.in)
PCC
CONSENT ORDER
Consent No.:- PCC/digital/22042572049 of 2022 Date:- 21/06/2022

3.

Consent to Establish /Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted
in favour of Dr. Kasturi Lal for and on behalf of

M/s Lajwanti Medical Trust

Village Deeli Opp. Greater Kailash Colony,Jammu South
Jammu

(registration No. J/NHCE/2012-13/516 dt: 19-7-2016)

for a period upto June 2023 for Orange category of HCE as per revised classification of industrial sector, subject to
the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as
substitute for any other permission required under other laws of the land.

The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 49.25 lacs.

S No. Facility Maximum capacity

HCE (Hospital) Bed capacity

10 (Nos.)

Compliance under Water Act:

a. Sewage Effluent : The HCE holder has to maintain ETP and STP in an efficient manner so as to

achieve the quahty of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal:

Parameters ) Conc. in mg/l except for pH
pH 6.5t08.5
Suspended Solids 100
BOD 3 days 27 C 30

b. Water consumption & disposal

ii.
iii.
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The daily quantity of sewage effluent from the HCE shall not exceed 04 KLD.
The daily quantity of water consumption shall not exceed 05 KLD.
Waste water generated from the HCE shall be disposed through ETP / STP.

o
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¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

4. Compliance under Air Act:

a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act .

b. The HCE holder has to operate stack (s) of the specifications defined in various environmental
laws.

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
‘V Pagel

I



The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system

including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP

Act 1986.

7

iii.

vi.

vii.

viii.

xi.

Xii.

Xiii.

Xiv.

| S.No. Pollution Control Equipments

1 ETP / STP and Pollution control devices as applicable under Environment Protection
© | Act 1986.

. The Health Care Establishment owner shall not operate

The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain noise to as per the standards.

Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the
J&K PCB laboratory or laboratory approved by the J&K PCB after every six months to check the efficacy of PCDs
installed in the HCE .

The HCE holder shall comply with the additional conditions as stipulated below :-

. The Consent is valid for the Operation of (HCE) health care establishment only.

. Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of

operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contain
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Board.
The health care establishment authority shall be liable to pay compensation in case any damage is caused to the

environment.

iv. The health care establishment authority shall abide by the directions of the Board which will be issued from time to

time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

. The health care establishment shall be under surveillance and monitoring of J & K Pollution Control Board,

The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equipped
fire control system in each floor separately..

Good House keeping pracuces shall be adopted by the health care

surrounding areas due to pollution caused by the health ¢

g

JICE unlehoardﬁque conéhho operate fresh.
The Health Care Establishment owner should apply 60 ags in advance fbf"?giwa] of Cﬁm ent before expiry the date of

this Consent order.

The Health Care Establishment authority will adopt prope systemL{o: dtspoaal os‘ yfagtg
The Health care establishment authority shall place differ ;ac;})tacles wn.b,_c

ter and bio medical waste.
coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Hand\ﬁg}mm; Zf)éb‘ with amendments. '
The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP / STP and follow
the Bio Medical Wasteé;i;nagemem & Handling) Rules 1989 and amendments made thereof.

/e
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xv. Necessary no objection certificate with regard to extraction of ground water shall be obtained from concerned
9 Chief Engineer , Jal Shakti Department.

xvi.  In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

xvii.  This consent is issued purely from environmental angle and the Board shall not be responsible for any claim,
counter claim, ownership, partnership etc of the HCE.

xvii. This consent is issued subject to strict adherence to the standards of effluent and Bio Medical Waste Rules

strictly once game to the operation.

2
(Ashok Kr Gupta )
Asstt Env Engineer

Copytothe:
1. Regional Director PCC Jammu for information and ensure the implementation of conditions as above.

Commissioner , JMC Jammu for information.

Director Health Service Jammu for information,

General Manager DIC. Jammu for information.

P.A to Chairman J&K PCC for the information of Chairman.

M/s Lajwanti Medical trust deli Opp. Greater Kailash Colony Jammu for information .
Office file

N e v AW
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The unit holder may download the list of standards from website jkspeb.nic.in and cpeb nic.in :a-m.%m‘f,ﬁ&r A
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981

“nvironment Protection Act, 1986 read with

This Is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
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J&K Pollution Control Board

JAMMU/SRINAGAR

Sr.No. SPCB/RDJ/BMW/19. /;g(-g?‘ Date _[6_#;/,{7
' Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION. RECEPTION, TRI' ATV[E\I S"I ORAGE AND DISPOSAL OI BIO -

MEDICAL WASTE Y S

Mrs. R. Madaan 3.‘--‘\ 8 o4 5';:'
MADAAN Hospital and Research Centre \ 42, ° /e
37 AIC, Gandhi Nagar, Jammu. O~

The Board has scrutinized the mformatlon furnrshed by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue _Cu chreld - D [ /
2. MADAAN Hospital and Research Centre Iocale3 at 37 AIC, Gandhi Négar Jammu is hereby granted an
authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. MADAAN Hospital and Research Centre is hereby authorized for handling of biomedical waste as per the
capacity given below;
(i) Number of beds of HCF: 20
(i) Number healthcare facilities covered by CBMWTF: NA
(iii) Installed treatment and disposal capacity: NA
(iv) Area or distance covered by CBMWTF: NA
(v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
\\* . (v) Quantity of Bio-medical Waste handled, treated or disposed per month: 38 kg

\ \‘r’“ (vi) Validity of Authorization fees is up to September, 2026.
\?j" Type of Waste Category Quantity permitted for Handling / month
Yellow 21.25kg
Red : 13 kg
White (Translucent) 341kg
Blue 0.3 kg

4. This authorization shall be in force for a period of September, 2026 from the date of issue and shall be renewed
subject to fulfilment of conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such other condifiofis as may
the rules for the time being in force under the Environment (Protection) Act, 1986.
\ \h}_k\hi :
N L} >
Y"\"/" :
(Neelu Sharma) (Dr.
Principal Scientific Officer
PCB, Jammu.

yed Wa Hussain, IFS) -
gional Director
B, Jammu




MADAAN Hospital and Research Centre -
Terms and Conditions of Authorization

1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2. The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5 . Itis the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW)

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il :

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility (herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with ‘other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-ll1.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 2016.

T Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5t09.0
Suspended Solids 100 mg/l.
Oil & Grease 10 mg/I
\47 BOD 30 mg/l
\w:\‘&/ coD 250 mg/
J Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8 Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-|, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3}, ‘Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or’
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as

~the case may be, in the manner as prescribed in Schedule |,

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently




9)

6)

MADAAN Hospital and Research Centre
The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment,
The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected
depending on treatment aption chosen.
No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary lo store the waste beyond such period, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not adversely
affect human health and the environment and in this regard shall designate a cold storage space.

9. Transportation of Bio-Medical Waste:

1)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule 1V of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules

10. General Conditions:

1)

4)

d)

6)

\ 2

7)

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Palicy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color ceding, as specified in
Schedule .

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.
1. The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.
3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.



“4 Principal Scientific Officer
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MADAAN Hospital and Research Centre * ;\

5) The Plastic Waste Management Rules, 2016 -
6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof. N
7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters. as
required under rules or any cendition of this authorisation order is not complied with.
8) To make a provision within the premises for a safe, ventilated and secured location for storage of

segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I.

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) To make available annual report on its web-site within a period of two years from the date of
publication of Bio-medical Waste Management Rules, 2016 with Amendment of 2018.

12) Not to dispose off treated bio- medical waste with municipal solid waste.

13) To submit Renewed Registration Certificate from DHS within three months.

14) The Proprietor should apply 45 days in advance for renewal of autharization before the expiry of
same.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

The emissions or discharge of environmental pollutants from the Health Care Facilities  (HCF) shall not exceed the relevant
parameters and standards for the said HCF operation or process specified under respective schedules of the Environment
(Protection) Rules, 1986 as amended from time to time;

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K[State Pollutign Control Board

\1 \\“L\'_c- [32f
\),\_;I,’ ’ "'_‘f
¥ =

(Neelu Sharma) S

v

J&K PCB, Jammu *"xJ8K PCB, Jammu IL \\ L\

Copy for information and necessary action to:-

1. Member Secretary, PCB Srinagar for information & necessary action.

2. l/c Divisional Officer, J&K PCB Jammu (8) for information & necessary action.
3. Office File.
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o JE&K POLLUTION CONTROL COMMITTEE

o ‘ \‘ '; Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
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~ 8 No. PCB/RDIBMW 2281841401 / 359 -€ 1. Date /1 12]2021

Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -
AL WASTE

To,

DOr. Supinder Kour Chabra
Lochan Nursing Home
Trikuta Nagar, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
lo grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as

. BMWM Rules) for a period and premises mentioned in this authorization
1 File No of authorization and date of issue __ [/ & Qe2/ /’/fl/lo 2/
2. Lochan Nursing Home occupier or operator of the Facmty located at Trlkuta Nagar, Jammu is hereby granted
an authorization for:
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Lochan Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below;
I.  Number of beds of HCF. 08
ll.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 23.8 kg
; a IV, Validity of Authorization fees is up to March, 2024,
: V. Bar Code Allotted: LOCHA180020JKNH00289

Type of Waste Cateqgory Quantity permitted for Handling / month (As per I/R)
Yellow 10.0 kg
: Red 08.0kg
% ¢, White (Translucent) 0.5kg
\\} 24 Blue 05.3 kg
A" /'.I y

4 This authorization shall be in force up to One Year from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

i
f“ e '-'_
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eolu srgpaJ/ . (Sat Paul) IFS
Principal SCientific Officer BN Regional Director
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Lochan Nursing Home, Trikuta Nagar, Jammu

Terms and Conditions of Authorization .,

3 8 The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2 The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority,

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

4 Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5, Itis the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Trea!mént & Disposal of Bio-Medical Waste ((herein after to be called as BMW)

1) Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- |1,

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-ll1.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 2016.

7. Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/l.

Qil & Grease 10 mg/l

BOD 30 mg/l b
COoD 250 mg/l o
Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wasles and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule [;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.




1.

Lochan Nursing Home, Trikuta Nagar, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such penod, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Blo-Medical Waste:

1) If a container I8 transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authonty. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules

General Conditions:

1) Provide training 1o all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel traned and number of personnel not undergone any training, shall be provided in
the Annual Report

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatiis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE)

4) Conduct health check up at the time of induction and at least once in a year for all its heaith care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report 10 the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
‘rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30" June every year for the
peniod from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



Lochan Nursing Home, Trikuta Nagar, Jaminu
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7)  The authorization granted shall lapse at any time, il the facility does nol demonstrate the parameles 4
as required under rules or any condition of this authansation order is not complied with -

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers In the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing blosmedical waste to be
sent out of the premises or place for any purpose immediately,

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves Immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste,

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms of category
and color coding.

13) To improve neutralization system and to submit SMR of same within three months.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

~ Health Care Facilities with less than ten beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act

For & on behalf of
J&K Pollution Control Committee

|
|

husa Lhandy ' -
(Neelu Sharma) -~ at Paul) IFS
Principal Scientific Officer SNt « Regional Director
PCC, Jammu. _ ; PCC, Jammu

"

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary action.
3. llc website for n/a..




- - J&K POLLUTION CONTROL COMMITTEE

S Jammu/Kashmir
A | 4
PCC
CONSENT ORDER
Consent No.:- PCC/digital/22062249827 of 2022 Date:- 27/01/2022

Consent to Operate (Renewal ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Dr. Supinder Kour Chabra

M/s Lochan Nursing Home
Trikuta Nagar Jammu South
(registration No. 609 d1-2-2014)

for a period upto February 2023 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Committee is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 87.43 lacs,
- S No. Facility Maximum capacity
| 1 HCE (Hospital) Bed capacity 08
3. Compliance under Water Act:
a. Sewage Effluent : The HCE holder has to maintain STP in an efficient er so as to achieve
the quality of treated sewage to the following standards before disp
Standards of discharge for sewage disposal: \..
Parameters Conc. in mg/l except for pH /5 ;\‘
pH 6.5108.5 gt Q
- 2 >
;‘;_us_pen?ed SOII({S B e = 100 —i-—f;-:t-f‘ r"_‘HFf_\rLI_O -
' BOD 3 days27°C 30 \~ ‘5;_;'; [T5H OPRRATE 3 /
. S RENEWRT—/
" \ L':} " rd
b. Water consumption & disposal \"‘.'?"""{! _\m,_e
i.  The daily quantity of sewage effluent from the HCE shall not exceed 02 KLD. e SSRGS
ii. The daily quantity of water consumption shall not exceed 03 KLD. g
iii. Waste water generated from the HCE shall be disposed through Neutralization Tank .
¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :
4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act .
b.

The HCE holder has to operate stack (s) of the specifications defined in various environmental
laws.

Q,/ The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
/ Pagel
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The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
N

including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

" S.No. Pollution Control Equipments
1 Neutrilization Tank and Pollution control devices as applicable
Protection Act 1986.

1

: -'E th s
5. The HCE holder shall comply to the Solid Waste Management Rules 2016 da {’8%@0[5.”35”7- To 2
Ly y:

- {:‘."‘.‘f

H p e
6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as ',;lded "'8,75:"4 e __?" ;
The HCE holder shall take adequate measures for control of noise from its own so ﬁ?j}wilhiu the purnis& sdasto

. . . ' ? b ﬂ
maintain noise to as per the standards. e ﬁf"_’

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the
J&K PCC laboratory or laboratory approved by the J&K PCC after every six months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i. The Consent is valid for the Operation of (HCE) health care establishment only.

it. Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contain
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Commuittec.

iii. The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

iv. The health care establishment authority shall abide by the directions of the Committee which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

v. The health care establishment shall be under surveillance and monitoring of J & K Pollution Control Committee.

vi, The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE,

vii. The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equipped
fire control system in each floor separately..

viii. Good House keeping practices shall be adopted by the health care establishment authority.

ix. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

X. The Health Care Establishment owner shall not operate the HCE unless Committee issue consent to operate fresh.
xi. The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

xii. The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

xiii. The Health care establishment authority shall place different receptacles with color coding for the collection of bio

medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Page2
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x* The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP/ STP and follow
- the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.
xv. In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

xvi. This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,

counter claim, ownership, partnership etc of the HCE.

\ - "_’il
(B. a)
% Member Secretary (5’,
Copy to the :
1 Regional Director PCC Jammu for information and ensure the implementation of conditions as above.

12

Commissioner . JMC Jammu for information.

Director Health Service Jammu for information.

(]

4, General Manager DIC Jammu for information.

5. P.A to Chairman J&K PCC for the information of Chairman.

6. M/s Lochan Nursing Home Trikuta Nagar Jammu South , Jammu for information .
% Office file

This is computer generated document from OCMMS by JKSPCB

The indusiry can apply for Renewal/Expansion of Consent on the Site www jkocmms.nic in directly
Page3
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Nt Jammuw/Kashmir (www.jkspcb.nic.in)

3,

A\ 4

PCB
CONSENT ORDER

Consent No.:- PCB/digital/21061522127 of 2021 Date:- 16/02/2021

Consent to Operate (Renew ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in

favour of Dr. Vishav Gupta

M/s Kalindi Nursing Home
2/155 Subash Nagara Opp. Govt. Quarters Jammu North , Jammu
( vide registration No. JJNHCE/2012-13/520 date: 25/08/2012 )

for a period upto September 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

The consent granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 9 lacs.

.[ S No. Facility Maximum capacity
'.
1

HCE (Hospital) Bed capacity 08 (Nos.)

Compliance under Water Act:

a. Sewage Effluent : The HCE holder to maintain waste water treatment facility and Soakage pit

in efficient manner so as to achieve the quality of treated sewage to the following standards
before disposal :

Standards of discharge for sewage disposal:

Parameters Cone. in mg/l except for pH 3
pH 6.5t0 8.5
Suspended Solids 100
BOD 3 days 27’ C 30

b. Water consumption & disposal

The daily quantity of sewage effluent from the HCE shall not exceed from 0.1 KLD.
The daily quantity of water consumption shall not exceed 2 KLD.
Waste water generated from the HCE shall be disposed through neutralization tank .

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /

soakage pit and its discharge shall confirm to the following standards :

Parameters Conc. in mg/l except pH
pH . 6 -9
{ BOD (3 DAYS 27" ¢) e <IN TP
| Total Suspended Solid UQ/,\ .

'f
4\

The indusiry can apply for Renew Lg S fu Sfle wvﬂr ocmms.nic.in directly
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4. Compliance under Air Act: a

a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act
1986 (refer rule 3(3B) .

b. The HCE holder has to operate stack (s) of the following specification:

| S.No i Stack attached to Height in(m) Top dia in | Fuel Vel. Of gas (m/sec.)
' | (m) .
1 | NA 0 0 nil 0
|

The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP

Act 1986.
S.No. Pollution Control Equipments
| 1 Neutralization tank and Pollution control devices / measures as applicable under

Environment Protection Act 1986.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from

the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i. The Consent is valid for the operation of Health care establishment only.

ii.  Pollution Control Devices (as applicable) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent

/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

iii.  The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

iv.  The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or t;a‘;)%gg_iun of the statutory enactments of pollution control acts by the HCE, shall

be sufficient cause to prosecute the. Q: tvgg}ﬁﬂféqgity with relevant section of Air / Water Acts and Environment
Protection Act in force. A fs
‘& i . s

itoring of J & K Pollution Control Board.

vi.  The health care establishm nb aulhonly shall raise green bm of suitable plant species within the premises of HCE.
© CONSENTTO  f

vii.  The health care estabhshment ownc: sha!l ;pro\-*u.l'f:I @eqtﬁtq arrangement for fighting the accidental leakages/discharge
of any air pollutanv/gas/liquid ﬁ'om “the vessel, machmery etc. which are likely to cause fire hazard including
environmental pollution.

dii.  Good House keeping practices shaII be ad”‘ted by lhe health care establishment authority.

ix. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

The industry can apply for Renewal/Expansion of Consent on the Site www. Jkoemms.nic.in directly
Page2
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xii.

ciil.

XV,

<Vl

The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date"of
this Consent order.

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical was®. ~

The Health Care Establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

The Health Care Establishment authority shall ensure to comply with environment standards for effluent . 5

In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

Asstt, Env. Engineer

Xerr;ber Secretary
/—

Copy to the : %

L. Regional Director PCB Jammu for info nd ensure the impfementation of conditions as above.
2; Commissioner Jammu, Municipal Corporati “f&{l afmation

3. Director, Health Jammu for information. =

4. General Manager DIC Jammu for information.

5. D.O PCB Jammu North for the direction to monitor the conditions of the consent stated above.

6. P.A to Chairman J&K PCB for the information of Chairman.

T M/s kalindi Nursing Home Jammu North, Jammu for information.

8. Office file

The unnt holder may download the list of standards from website jkspeb nic.an and cpeb nicin to be complied under the Environment Protection Act, 1986 read with
Water (Prevenuien & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981,

This is computer generated document from OCMMS by JKSPCB

The indusiry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Pagel
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SPCB

S.No. PCB/RDI/BMW/21 , i8-2¢ Date ¢ Joz 2.3,

Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Dr. Vishav Gupta

Kalindi Nursing Home
Toph Sherkhanian, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue ©3- <} Je ) - U - o q }69 J'lc::i
2. Kalindi Nursing Home occupier or operator of the facility located at Toph Sherkhanian, Jammu is hereby
granted an authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Kalindi Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given below;
. Number of beds of HCF: 08
Il.  Mode of disposal of Bio-medical Waste; CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 75.0 kg
IV.  Validity of Authorization fees is up to August, 2027.

Type of Waste Cateqory Quantity permitted for Handling / month (As per AIR)
Yellow 35.0 kg
Red 30.0 kg
White (Translucent) 4.0 kg
Blue 60kg ~

4. This authorization shall be in force up to August, 2027 from the date of issue and shall be renewed subject to
fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other copdjtions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

el

\  Principdl Scientific Officer
PCB, Jammu,

Place: Jammu




Kalindi Nursing Home, Toph Sherkhanian, Jammu ;:'-'f':

—

Terms and Conditions of Authorization

o

1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2 The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this autherization. .

5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF). :

J) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-IIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

T Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5109.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.




10.

i

Kalindi Nursing Home, Toph Sherkhanian, Jammu

§) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  Ifacontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of thé Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016. *

4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016. :

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



Kalindi Nursing Home, Toph Sherkhanian, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this autherisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately. y

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To make available annual report on its web-site immediately.

13) To submit SMR of Neutralization System quarterly.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

» Health Care Facilities with less than ten beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

(]

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
isn Control Board

Nl

"\ Principal Scientific Officer
PCB, Jammu.

Copy for information and necessary action to:-

1. Member Secretary, PCB Jammu for information & necessary action.

2. Divisional Officer, PCB Jammu (North) for information and necessary action.
3. llc website for n/a..




LIEK J&K POLLUTION CONTROL BOARD
im=mus Parivesh Bhawan,Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
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PCB

Sr.No. PCB/RDJ/BMWD%/HD-—IL Date 12.| 05)2020
Form -I11
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GMRATION,'
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE
To
Mr. Anil Sharma
SDDM Hospital
Plot NH, Sec. 2, Channi Himmat, Jammu,

The Board has scrutinized the information furnished by you and the proposal fer management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (here:n after to be called as
BMWM Rules) for a period and premises mentioned in this autherization
1. File No. of authorization and date of issue __ 36 0{6 2020 H 12-05-2020
2. SDDM Hospital occupier or operator of the facility located at Plot NH, Sec. 2, Channi Himmat, Jammu is
hereby granted an authorization for:

Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal

3. SDDM Hospital is hereby authorized for handling of biomedical waste as per the capacity given below;

(i) Number of beds of HCF: 20
(ii) Installed treatment & disposal Facility: NA
(ili) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 75 kg
(vi) Validity of Authorization fees is upto Oct. 2024

Type of Waste Category Quantity permitted for Handling / month
Yellow 20 kg
Red 15kg
White (Translucent) .
Blue 40 kg

4.  This authorization shall be in force for a period upto Oct. 2024 and shall b€ fenewed subject to fulfillment of
conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such ¢

the rules for the time being in force under the Environment (Protection) Act, 198§

Aok Blowse

(Neelu Sharma)
Principal Scientific Officer
PCB, Jammu




' ) SDDM Hospital

Ten!'ls and Conditions of Authorization

5.

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under. !
The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take pnor permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Ill.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit _ ;

pH 6.5t 9.0

Suspended Solids 100 mg/l. Y :

Oil & Grease 10 mg/l w0l v

BOD 30 mg/! ' l-'-?:_uj-., :

CcoD 250 mg/l N\ 3, SRAR

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly tfansported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

9) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.
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6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

outside the premises, the container shalf*apart from the label prescribed in Schedule IV (Part - A) of

1)  If acontainer is transported from the pre: lises where BMW is generated to any waste treatment facility
bﬁ in Schedule IV of the rules.

the rules, also carry information prescri

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority.- The transport vehicles shall be prominently labeled as per symbo%s shown in
Schedule IV (Part - B) of the rules. i

General Conditions:

1) Provide training to all its health care workers and others, involved in handling’of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall naport the accsdenl in Form | of the
rules to the Board forthwith. _*

8) Every applicant shall maintain records related to the gene on, collectlon reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — [V on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain lhe.following from the Board: (which ever is applicable)

; g L
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974% [
2) Consent under the Air (Prevention and Control of Pollution.
3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016. " :

4) The Solid Waste Management Rules, 2016.
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5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules; -

2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |.

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -l (6)
of the Principle Rules.
12) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.
13) To submit quantity of White category waste generated per month within three months. .
14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.
“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,

ownership,proprietorship etc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.
Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and

imprisonment as provided in the said Act.

(Neelu Sharma)
Principal Scientific Officer
J&K PCB, Jammu

or & on behalf of

Copy for information and necessary action to:-

Member Secretary, PCB Jammu for information & necessary action.
2. Divisional Officer, PCB, Jammu (South) for information and necessary action.
3. Office File.
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CONSENT ORDER
Consent No.:- PCB/digital/2006770892 of 2020 Date:- 26/05/2020

Consent to Operate (Renewal ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Mr. Anil Sharma

M/s SDDM Hospital
Plot NH Sec. 2 Channi Himmat Jammu South , Jammu
(registered No. J/NHCE/2014-15/613 dt: 26-04-2014)

for a period upto September 2023 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 466 lacs.
S No. Facility Maximum capacity
1 HCE (General Hospital) Bed capacity 25 (Nos.) d,
3. Compliance under Water Act:

a. Sewage Effluent : The HCE holder to maintain ETP and Soakage pit in efficient manner so
as to achieve the quality of treated sewage to the following standards before disposal :
Standards of discharge for sewage disposal:

m
Parameters Conc. in mg/l except for pH /(;,"NE—FULLU;\
N —_— Uy
pH 6.5t08.5 A |
Suspended Solids 100 /‘5? S \
BOD 3 days 27" C 30 - % R
£ - *&@
i i
b. Water consumption & disposal = E CogifENT e
i.  The daily quantity of sewage effluent from the HCE shall not exceed frop~ _ HdH Ofu;g,';t‘té :
ii. The daily quantity of water consumption shall not exceed IZNKLD. RENEWAL i /
iii. Waste water generated from the HCE shall be disposed throug b ik
~ U/SRIND 7
. - i .
¢. The HCE holder shall take adequate safe guards for the treatment of sewerage watst-by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :
Parameters Conc. in mg/l except pH
pH 6-9
BOD (3 DAYS 27" ¢) 30
Total Suspended Solid 100
4. Compliance under Air Act: _ N
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act

1986 (refer rule 3(3B) .

4

The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in directly
Pagel
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ii.

iii.

vi.

vii.

/ii.

b. The HCE holder has to operate stack (s) of the following specification:

S.No | Stack attached to Height in(m) Top dia in | Fuel Vel. Of gas (m/sec.)
(m)
1 NA 0 0 nil 0

The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system

_including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

S.No. Pollution Control Equipments

1 STP and Pollution control devices as applicable under Environment Protection Act
1986.

l

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from

the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

The Consent is valid for the Operation of health care establishment only.

Pollution Control Devices (STP/ECD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational during the course of production. The effluent
/ emission shall not contain constituents in excess of the tolerance limits as laid down by J & K State Pollution Control
Board.

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

The health care establishment shall be under surveillance monitoring of J & K Pollution Control Board.

The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

7 LUrio
The health care establishment owner shall provide adequate arrangement for ﬁgr_mng th qﬂ&&?}éaygga@kha{ge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely %&usﬂ'h___az_ard 1ﬁ}j}udmg
environmental pollution. <

- == ;
' o Y i A“"?
Good House keeping practices shall be adopted by the health care establishment au c&y i‘h;

2 GoMSENTTO .

ibility of the health care establishment owner to ensure th 8
It shall be the responsibility of the e KB >
# =

surrounding areas due to pollution caused by the health care establishment .
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The industry can apply for Renewal/Expansion of Consent on the Site www. jkocmms.nic.in direetly-=="
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xiv.
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Copy to the :
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The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

_The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

This consent is issued with condition that HCE owner shall initiate proper printed log book for STP operation duly
stamped by concerned Divisional officer on monthly basis.

In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

This consent is issued purely from environmcma] angle and the Board shall not be responsible for any

(Ashok Kr. Gupta)
Asstt. Env. Engineer

(B.M Straria)
Member Secretary

OPERATE >/
Regional Director PCB Jammu for inform ff)n E g#jlﬁg %tlon of conditions as above.

Commissioner JMC Jammu for information. 4"”#“/3!“"&93&/

Director Health Services Jammu for information.

Generatl Manager DIC Jammu.

D.O PCB Jammu South for the direction to monitor the conditions of the consent stated above.
P.A to Chairman J&K PCB for the information of Chairman.

M/s SDDM General Hospital Channi Himmat Jammu for information for information.

Office file

The unit holder may download the list of standards from website jkspcb.nic.in and cpeb nic.in to be complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion af Consent on the Site www.jkocmms.nic.in directly
Page3



SR Wnion Territory of Jammu & RKashmir

o J&K POLLUTION CONTROL COMMITTEE
wp’ : OFFICE OF THE REGIONAL DIRECTOR - JAMMU
PCC Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Email: regionaldirectorfkspchjmu@qmail.com, Tel/fax 0191-2476926

Proprictor

Life Scan Nursing Home..

6035-A Last Morh,

Jammu.

No: PCC/RDI/PSO/BMW/22/ it 17 Dated: £ 1t 1] 1022
LEGAL NOTICE

Whereas, your Health Care Facility (HCF) was inspected on 02/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon’ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022. with
representative of District Administration and Health Department.

Whereas during inspection on 02/07/2022, it was observed that you have failed to comply to the Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins, maintaining log
book for BMW/ETP, installed digital flow meter with ETP. designating a person for BMW management, maintaining record
of training/immunization of staff. The HCF has not established website for up-dation of monthly BMW details as well as
Annual Report, 2021, The HCF has increased the number of beds from 05 to 10, without informing the concerned
authorities.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY. scction 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986
respectively . it is mentioned that:

“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall. in respect of each such
failure or contravention, be punishable as per the provisions of this act.

This notice is therefore, issued and served upon yvou to show cause within 15 days from its issnance as to why
legal action be not taken against you for the violation of various environmental laws.

e

(Sat Paul) IFS
Regional Director Jammu
Copy to the:
I. The Member Secretary. J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action,
3. Divisional Ofticer, PCC Jammu (South) for information and necessary action.
4. /e Websilte for n/a.
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S.No. PCB/RDY/BMW/21 | +5' % Date 7%t [V 7322t
Form -111

(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Ms. Satinder Kour

Life Scan Nursing Home
Sanjay Nagar, Jammu,

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises menhoned in this authorization
1. File No. of authorization and date of issue & </ 1o -

2. Life Scan Home occupier or operator of the facility !ocated at Sanjay Nagar, Jammu is hereby granted an
authorization for:

i " T ]
.-.'r"’, 14 i Tt

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Life Scan Home is hereby authorized for handling of biomedical waste as per the capacity given below,
I Number of beds of HCF: 05
Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 30.0 kg
IV.  Validity of Authorization fees is up to September, 2022.
V. Bar Code Allotted: LIFES180004JKNH00288

Type of Waste Category Quantity permitted for Handling / month (As per lR)
ol Yellow 9.0kg
N0 Red 6.0 kg
s White (Translucent) 9.0kg
Blue 6.3 kg

4. This authorization shall be in force up to September, 2022 from the date of issue and shall be renewed subject
to fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

L ' r‘
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(Neelu Sharma) (Dr. ’Sye’d Nadeém Hussain IFS)
Principal Scientific Officer Regional Director
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Terms and Conditions of Authorization

Life Scan Home, Sanjay Nagar, Jammu
Ja

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working canditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-!ll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-I! of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t0 9.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

CcoD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2)  BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.
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Life Scan Home, Sanjay Nagar, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  Ifacontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent autherity. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and manitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) Allrecords shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form = IV on or before 30* June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2018.

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.



Life Scan Home, Sanjay Nagar, Jammu u

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with,

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To make available annual report on its weh-site immediately.

13) To submit SMR of STP/ETP quarterly.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.,

SPECIFIC CONDITIONS:

» Health Care Facilities with less than ten beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
J&K Pollution Control Committee

. w | b {3
j Lyros {1 | J /;
i ol f { 3 { .

(Neelu Sharma) ) (Dr.:!SJ}ed Nadeem Hussajin_,__l_IFS)fl '

Principal Scientific Officer w, Regional Director - .

PCC, Jammu. W PCC, Jammu X
| \ '1. '\

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (South) for information and necessary action.
3. llc website forn/a..
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CONSENT ORDER

Consent No.:- PCC/digital/21041950054 of 2021 Date:- 23/07/2021

Consent to Establish /Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted
in favour of Smt. Satinder Kour

M/s Life Scan Nursing Home
Sanjay Nagar Jammu South
(registration No. JJNHCE/2013-14/573 dt: 22-5-2013)

for a period upto July 2022 for Orange category of HCE as per revised classification of industrial sector, subject to
the following terms and conditions in a time bound manner :

The consent is granted by the Committee is restricted to Prevention and Control of Pollution enly and shall not be
treated as substitute for any other permission required under other laws of the land.

The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 45 lacs.

| S Ne. Facility Maximum capacity
% i
l

I HCE (Hospital) Bed capacity 05 (Nos.) o

Compliance under Water Act:

. Sewage Effluent : The HCE holder has to maintain STP in an efficient manner so as to achieve

the quality of treated sewage to the following standards before disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH

pH 6510 8.5

Suspended Solids 100

EBDDSdaysZ'!'C 30

b.

i
i.
iii.

Water consumption & disposal

The daily quantity of sewage effluent from the HCE shall not exceed 01 KLD.

The daily quantity of water consumption shall net exceed 03 KLD.
Waste water generated from the HCE shall be disposed through STP.

The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :

Compliance under Air Act:
The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act .

The HCE holder has to operate stack (s) of the specifications defined in various environmental
laws.

The industry can apply for Renewal/Expansion of Consent on the Site www._jkocmms. nic.in directly
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The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

' S.No. Pollution Control Equipments

[1 STP and Pollution control devices as applicable under Environment Protection Act

1986.

5.

6.

The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain noise to as per the standards.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the

J&K PCC laboratory or laboratory approved by the J&K PCC after every six months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

2.

The Consent is valid for the Operation of (HCE) health care establishment only.

Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contain
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Committee.

The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

The health care establishment authority shall abide by the directions of the Committee which will be issued from time
to time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE,
shall be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and
Environment Protection Act in force.

The health care establishment shall be under surveillance and monitoring of J] & K Pollution Control Committee.

The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well
equipped fire control system in each floor separately..

Good House keeping practices shall be adopted by the health care establishment authority.

It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

. The Health Care Establishment owner shall not operate the HCE unless Committee issue consent to operate fresh.
. The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date

of this Consent order.

. The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.
. The Health care establishment authority shall place different receptacles with color coding for the collection of bio

medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

. The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP / STP and

follow the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.

The industry can apply for Renewal/Expansion of Consent on the Site www.jkacmms.nic.in directly
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I5. In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.
16. This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,

counter claim, ownership, partnership etc of the HCE.

17. Special care as per the CPCB guidelines shall be taken for the disposal of Mercury containing medical

equipment.
>
- = “ |1
(Mutaharra .A. W.Deva ) \(B
Scientist C quba Secretary
s

Copy to the :
L Regional Director PCC Jammu for information and ensure the implementation of conditions as above.

Commissioner , JMC Jammu for information.

Director Health Service Jammu for information.

General Manager DIC Jammu for information.

P.A to Chairman J&K PCC for the information of Chairman.

M/s Life Scan Nursing Home Sanjay Nagar Jammu South , Jammu for information .
Office file

Al A

The unit holder may downiload the list of standards from website jkspcb.nic.in and cpeb .nic.in t be compiied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JKSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www._jkocmms.nic.in directly
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J- ey J&K POLLUTION CONTROL BOARD .
i"-";i.‘;. Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
Bl

Sr.No. PCB/RDJ/BMW/20 / nl;—£3 : 0 Date fj! ;a!: 2
orm -

(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -
MEDICAL WASTE

+To

Dr. Arun Arora
Pushpanjali Life Hospital
Lale Da Bagh Bhori, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to
grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authonzatlon
1. File No. of authorization and date of issue Qé Obi T f.’ﬂ / 20
2. Pushpanjali Life Hospital operator of the fac:hty located at Lale Da Bagh Bhori, Jammu is hereby granted an
authorization for:

Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Pushpanjali Life Hospital is hereby authorized for handling of biomedical waste:
(i) Number of beds of HCF: 09
(if) Installed treatment & disposal Facility: NA
(iii) Mode of disposal of Bio-medical Waste: CBMWTF, Samba
(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 30 kg
(vi) Validity of Authorization fees is upto Aug. 2023.

a§ @h‘!,& city given below;

Type of Waste Category Quantity permitted for Handling / month
Yellow J kg
A\SV_Red 6 kg
Mhite (Translucent) 3kg
Biue 18 kg

4. This authorization shall be in force for a period upto Aug, 2023 and shall be reapwed subject to fulfillment of
conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such other ¢onditions
rules for the time being in force under the Environment (Protection) Act, 1986.

bk Loms-

(Neelu Sharma) (Or.
Principal Scientific Oﬂ" cer
PCB, Jammu

Pate &l

be specified in the



Pushpanjali Life Hospital = °

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made "\
there under. :

X

1. The authorization or its renewals shall be produced for inspection at the request of an officer authorised by X
- the prescribed authority. ;
2. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes

without obtaining prior permission of the prescribed authority.
3. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by

the person authorized shall constitute a breach of this authorization.
4,

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility,

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- |,
2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facllity ((herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-IIl. '
4) Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

1. Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit
pH 6.5t09.0
Suspended Solids 100 mg/l.
Oil & Grease . 10 mg/l
K - BOD 30 mg/l
\J}" coD 250 mg/|
Blo-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.
8. Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-|V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to ensure
that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or spillage by
animals and the BMW from such place or premises shall be directly transported in the manner as
prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as the case may
be, in the manner as prescribed in Schedule |; _

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

9) Thepagplicant shall take all steps to ensure that such BMW is handled without any adverse effect to

human health and the environment.




Pushpanjali Life Hospltal

|, The containers for storing segregated wastes snall be clearly identifiable. Colour coding of waste categories with
multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment option chosen’

10

11.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reasen it

becomes necessary to store the waste beyond such period, the authorised person must take permission of the

prescribed authority and take measures to ensure that the waste does not adversely affect human health and

the environment and in this regard shall designate a cold storage space.

Transpartation of Bio-Medical Waste:

1) If a container is transported from the premises where BMW is generated to any waste treaiment facility
odJtside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule [V of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules
General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new comimittee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thity beds shall
designate a qualified person to review and monitor activities relating to BMWM within that fecility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handied or during
transportation of such waste, the authorised person shall report the accident in Form | of the rules to the
Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,

transportation, treatment, disposal andlor any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) Allrecords shall be subject to inspection and verification by the Board at any time.
10) Every applicant shall submit an annual report in Form - IV on or before 30" June every vear for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution,

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.




b
\

L
Pushpanjali Life Hospital :
5) The Plastic Waste Management Rules, 2018, :
8) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules, *
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a praovision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule

L.

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any purpose immediately, S
10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately
11) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste,
12) To submit DHS Registration within three months.
13) To enhance capacity of Neutralization System & submit photographic- proof within three months.

14) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same,

SPECIFIC CONDITIONS:

» Health Care Facilities with less than ien beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership,preprietorship etc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this Board
as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act
1986 and other penal provisions of the Act and shall on conviction be liable for punishment and imprisonment as
" provided in the said Act.

For&qn behalf of

(
‘U&x QLWX
(Neelu Sharma
Principal Scientific Officer
J&K PCB, Jammu

‘ pgional Directo ‘\Iﬁw
)8 PCB, Jaffimu \": \0\

Copy for information and necessary action to: -
1. Member Secretary, PCB Jammu for information & necessary action.

2. Divisional Officer, PCB Jammu (N) for information and necessary action.
3. Ilc Website for necessary action.



J&K POLLUTION CONTROL BOARD

i o JammuwKashmir (www.jkspcb.nic.in)
PCB
CONSENT ORDER
Consent No.:- PCB/digital/21041732799 of 2021 Date:- 12/01/2021

3.

Consent to Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in

favour of Dr. Arun Arora

M/s Pushpanjli Life Hospital
Lale da Bagh Bhouri ,Jammu North
Jammu (registered No. 467 dt: 17-12-2010)

for a period upto January 2022 for Orange category of HCE as per revised classification of industrial sector,

subject to the following terms and conditions in a time bound manner :

The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated

as substitute for any other permission required under other laws of the land.

The consent granted is valid for the Operation of HCE for indoor patients with capital investment of
Rs. 75 lacs.

S No. Facility Maximum capacity
1 HCE (Hospital) Bed capacity 10 (Nos.)

2 Laboratory 01 (No.)

3 Operation Theater 01 (No.)

Compliance under Water Act:

a. Sewage Effluent : The HCE holder to maintain waste water treatment facility and Soakage pit

in efficient manner so as to achieve the quality of treated sewage to the following standards
before disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH
pH 6.5t0 8.5
Suspended Solids 100
BOD 3 days 27° C 30

i.
iii.

. Water consumption & disposal
The daily quantity of sewage effluent from the HCE shall not exceed from 0.7 KLD.
The daily quantity of water consumption shall not exceed 01 KLD.
Waste water generated from the HCE shall be disposed through neutralization { n&” N"“R

The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing sephc /
soakage pit and its discharge shall confirm to the following standards :

The industry can apply for Renewal/Expansion of Consent on the Site www jkocmms.nic.in directly
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iii.

Vi.
vii.

Parameters Conc. in mg/l except pH
pH 6-9

BOD (3 DAYS 27" ¢) 30

Total Suspended Solid 100

4. Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act
1986 (refer rule 3(3B) .

b. The HCE holder has to operate stack (s) of the following specification:

S.No | Stack attached to Height in(m) Top dia in | Fuel Vel. Of gas (m/sec.)
(m)
1 NA 0 0 nil 0

The HCE holder has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP
Act 1986.

S.No. Pollution Control Equipments

1 STP and Pollution control devices as applicable under Environment Protection Act
1986.

5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended
The HCE holder shall take adequate measures for control of noise from its own sources within the premises so as to
maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A) during
night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from

the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as, stif)l.lletetj below -

The Consent is valid for the Operation of health care estabhshmﬁit only
\? e »
f X (

Pollution Control Devices (STP/ECD) as contemplated t ac“t'neve thQ “quz i effluebt emission at the time of
operation within the tolerance limits prescnbed shall have (o e opcra!loﬁal"_d g the coursgof production. The effluent
/ emission shall not contain constituents in excess of the 1dlle%nce ]1mns as Tdi down by J '& K State Pollution Control
Board. \ & W TO .‘

: =~y N ar

e o kT 2

The health care establishment authority shall be liable to pay compensatlon n casé’ 'aify damage is caused to the
environment.

- "l-',
3 s

- - tm

The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

The health care establishment shall be under surveillance monitoring of J & K Pollution Control Board.

The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution,

The industry can apply for Renewal/Expansion of Consent on the Site www jkocmms nic.in directly
Page?



xi.

xii.

ciii.

vi.

The unit hcldcr may download the list of standards from website jkspc

Copyto the :
1.

- R T

.00d House keeping practices shall be adopted by the health care establishment authority.

It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrounding areas due to pollution caused by the health care establishment .

The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste.

The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments.

The Health Care Establishment authority shall follow the Bio medical waste (Management & Handling) Rules 1989 and
amendments made thereof.

This consent is issued with the condition of periodic inspections by divisional officer as per schedule for orange category
units.

In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

This consent is issued purely from environmental e Board shall not be responsible for any

.u\l

(Ashok Kr. Gupta)
Asstt. Env. Engineer

B
ember Secrelary

Regional Director PCB Jammu for in non and ensurethe | !ementation of conditions as above.
SRiAG :p®

Commissioner JMC Jammu for mt'onn.m&\‘
Director Health Services Jammu for information.

General Manager DIC Jammu .

D.O PCB Jammu North for the direction to moniter the conditions of the consent stated above.
P.A to Chairman J&K PCB for the information of Chairman,

M/s Pushpanjli Life Hospital Lal de bagh Bhouri Jammu for information for information.
Office file

b.nic.in and cpeb nic.in to be complied under the Environment Protection Act, 1986 read with

Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981,

This Is computer generated document from OCMMS by JKSPCB
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1
Sr.No. PCB/RDJ/BMW/20 { 20 - 1> Date 22 ' 1’ 9,
' Form -1I1 P

(See rule 10)
AUTHORIZATION
AUTIIORIL;\I]()N (Renewal) FOR OPERATING A FACILITY FOR GENERATION,

COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL CF BIO -
MEDICAL WASTE

To

Dr. Rakesh Sharma

Nirmaya Hospital

Opp. JRC Home, Udhywala Bohri, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling of
Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided to
grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date ofissue ___. 1 ) c{l Y h \ 23
2. Nirmaya Hospital operator of the facility located at Opp. JRC H0me Udhywala Boﬁrl Jammu is hereby granted
an authorization for:

Activity b
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment ~g
Disposal 5

3. Nirmaya Hospital is hereby authorized for handhng of blomedical waste as per the capacity given below;
(i) Number of beds of HCF: 15
(ii) Installed treatment & disposal Facility: NA

]

Y

N (iii) Mode of disposal of Bio-medical Waste: CBMWTF, Samba

\f\ ‘v' (v) Quantity of Bio-medical Waste handled, treated or disposed per month: 17.1 kg
(vi) Validity of Authorization fees is upto April, 2023.

Tvpe of Waste Category Quantity permitted for Handling / month
Yellow 36kg
Red Jkg
White (Translucent) 1.5kg
Blue 9kg

4. This authorization shall be in force for a period upto April, 2023 and shall be renewed subject to fulfillment of
condition specified in the Authorization.

5. This authorization is subject to the conditions stated below and to suclf ofher conditig
the rules for the time being in force under the Environment (Protection) Act, 10§6.

L\ijgw/
(Neelu Sharmia)
Principal Scientific Officer
PCB, Jammu

ay be specified in



Nirmaya Hospital

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste categories with
multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on treatment option chosen.
7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of the
prescribed authority and take measures to ensure that the waste does not adversely affect human health and
the environment and in this regard shall designate a cold storage space.

10.

W

1.

Transportation of Bio-Medical Waste:

1)

2)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of the
rules, also carry information prescribed in Schedule IV of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by the
competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1)

2)

3)
4)
5)
6)

)

8)

9)

\

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care workers
and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its website
according to the BMW generated in terms of category and color coding, as specified in Schedule |.
Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person fo review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or during
transportation of such waste, the authorised person shall report the accident in Form | of the rules to the
Board forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)
1) Consent under the Water (Prevention and Control of Pollution) Act, 1974,
2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.
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Nirmaya Hospital
5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules

2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as

required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated, and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in Schedule
L

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent out
of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) immediately

11) To dispose off infectious Liquid Waste only after treatment by disinfection as per Schedule -l (6) of
the Principle Rules.

12) Not to dispose off treated Bio-medical Waste with Municipal Solid Waste.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership,proprietorship efc. of the facility.

The emissions or discharge of environmental pollutants from the Health Care Facilites (HCF) shall not
exceed the relevant parameters and standards for the said HCF operation or process specified under
respective schedules of the Environment (Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this Board
as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment (Protection) Act
1986 and other penal provisions of the Act and shall on conviction be liable for p
provided in the said Act.

Lk b

(Neelu Sharma)
Principal Scientific Officer

J&K PCB, Jammu \r\- :

Copy for information and necessary action to: -

1. Member Secretary, PCB Jammu for information & necessary action.

4 Divisional Officer, PCB Jammu (N) for information and necessary action.
3. llc Website for necessary action.

jshment and imprisonment as

bn behalf of

, 'Reglonal Director

J&K PCB, Jam 9“{ ‘\\ w
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— J&K POLLUTION CONTROL BOARD
= Jammu/Kashmir (www.jkspeb.nic.in)
PCB
Consent Order
Consent No.:- PCB/digital/20041515631 of 2020 Date:- 07/10/2020

Consent To Operate ( Fresh ) under Section 28/26 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Alr (Prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Sh D1 Rakesh Sharma

M s Nuirmaya Hospital

Opp JRC Home Udhayawala

Jammu North, Jammu( registered with DIC wide

regisiration No
NHCE 87§ date JOOR2018 )

for a period one year from the date of issue for ORANGE category of umit as per revised classification of
industnal sector, subject 1o the following terms and conditions 1n a ime bound manner

1 The consent granted by the Board is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute of permission required under other laws of the land

:, The consent 1s granted valid for operation of umit for the manufactunng of the products / by-products
consented quantity as mentioned below with capital investment of Ry.200 lakhstas per Schedule 1D

L — ——— - ——

S No.| ProductvBY-Products Maximum Quantity : Umit
s __Name . G T
| | Nursing Home s Beds A

Any change " enhancement in production capacity, process, raw matertals cic shall have to be intimated 1o the
Board and the umit holder has to apply afresh for the same

3 Compliance under Water Act :

a) Trade EfMuent. The unit holder has to mstall and maintan continuous operation of a comprehensive
cMuent treatment system consisting of Primary - Secondary / Tertiary treatment so as to achieve the quality
of the treated efMluent 1o the following standards of dischaige outlet

Standards of Dluhrr for Trade EMuent:

— T

 Compulsery Parameters Conc. in mg/l except for pli B
7 S— 6.5-8.5 o
Suspended Solids flg_l -

BOID(3 days at 27 degree celsius) o 30 )
Ol & Grease il )

ous operation of a comprehensive
WjERte p crate and maintain the same
Wt lo !h:_(ulluﬂﬁ'ﬂ .:landard\ before disposal -

o-? i ¢\
—_— %\

e
" % e
S
P

3 v :_"_OPERATE;{
n ‘e ’-Ilg?'"“ = J

*
Sl 7 e “/
.'. (4'.c'-. A

b) Sewage EfMuent - The unit holder has to install and mar
treatment system as i1s warranted with reference to efl
continuously so as to achieve the quality to treated e

Standards of discharge for Sewage dispesal:

The sadirstry con appis for Reaewal Eipamion of Comenr on the Ste oo w ghogmen s e doe e
Page !
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1
T:ﬁ:;tﬁ:ﬁ: "1 S Consumpton whail s evcend 10 A1 D
" Wate waa Y Ol wewage fMuent from the et shall ot evoeed 08 K|
ReCTaled trom 1he unit Wil N drypeand throggh STP

( omplance under \er ¢t -

s The unit holge i1 o N < s
YAl " hetlder shall compty 10 Natronal Ambient A Quality Standards as I‘ﬂh r&! 1980 creter ruks

LI | \
he umit holder p\ 1o operate stackis) of the follow ing spevifvatmns )

Y. Stack \ slume " -
n T \
Ne attached te  \minr “qbcm: ‘:-cm tim R SL A S B

Meters)

:‘ ‘::: l.lf‘!_ll holder has 1o imatall and maintan continucus opcration of 2 comprchenain e a2 polluton contro!
siemoanciinhing the tollowing pollution control devives to achiene the quality of emissions within 1he
ierance s as presenbed under the environment protection act 1986

——

d buel Consumption Detaih ;-

— SNe. Type of fuel __Mavimem Quantity Unit

The unit holder vhall campls to the Solid Waste Management Rules 2016 dated $-4-2016

L nder the Nouse Poliution (Regulation amd Control) Rules 2000 the unit holder shall take adequate measurcs
for contned o o Trom s own sources within the premises o as o mamtan ambient 2z quahity standands oo
rEpest of Mo te loss than “SIBCA) duning dan ime and "0 3B A) dunng mght tme Davhime s rechonad
berween & am to 10 pm and night lume s 10 pm o & am

The umit holder shall comply 10 the Plastc Waste Management Rules 2016 dated 18-3-2016

Selt Moatonng Schedule

The unit holder shall have to get the sampies of ermission EfMuents analysed from the laboratony of J&K MU B
or laboratonies approved by JRK PCB afier eveny one monaths 1o the chevk the efficacy of Pollutwn U entrol
Devices (PCDx) instalied n the uan

The umit holder shall comply wath the additsonal conditions as stipulated below -

The Coasent is valud for the Operate of umit only  The umit holder can only manufacture products, at the rate o
produchion as mentioaed in consent order Any change in provduc tion Caapity, process, raw matenals we o
<hall have 1o be inimated to the Boad For any enhancement of the above, fresh consent has to be obtainad
tom | & K Pollution Coatrol Board

The umit holder has 1o keep a record of the enavroamental data monitored regularly with regard o operation
and maintenance of pollution control deveces viz Awr Pollutron and Water Pollutron Control 1o achieve the
Jesired standards notified in EP Act

Polluton Control Devices (ETP ECD) as contemplated 10 achier e the quality of effluent emussion withun the
wlerance imits prescnibed . shall have 1o be operanonal dunng the course of production The efMuent emtsaon
hall not contain constituents n excess ol the tolerance himits & lad down by J & K Polluton Coatrod Boand

The umit holder shall be hable to pay compensation in case any damage s caused 10 the envircament

The umit holder shall abiude by the directions of the Board which will be 1ssued from ime o lime Amy
intnngement violation or trangression of the statutory enactments of pollution coatrol acts by the unit, shall be
sulficient causc 1o prosecute the violator in conformity with relevant section of Air Water Auts amd
Environment Protection Act 1 force

The umit shall be under sunveillance momstonng of J & K Pollution Control Board

Pl cmdusir s o om aggs e Re L E CAY an by i vew dmmg e = dow o
Pagel
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T Union Territorp of Jammu & Kashmir

" J&K POLLUTION CONTROL COMMITTEE

wp/ OFFICE OF THE REGIONAL DIRECTOR - JAMMU
PCC Parivesh Bhawan, Forest Complex, Gladni, Transport Nagor, Narwal, Jammu

Email: regionaldirectorjkspcbjmu@gmail.com, Tel/fox 0191-2476926

Proprictor
Swastik Nursing Home,
 Janipur, Jammu.

No: PCC/RDI/PSO/BMW/22/ BU 6 =T Dated: fB/ s / Jedd
o LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

Whereas, you have failed to seek Consent under Water (Prevention and Control of Pollution) Act, 1974. You
have also failed to seek Authorization (Rene

wal) under Bio-medical Waste Management Rules, 2016 since November, 2018, despite of a reminder letter
dated 28/02/2019.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986
respectively, it is mentioned that:

“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of cach such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
*reasons mentioned below.

Operation of the HCF without valid Consent from J&K PCC.
Operation of the HCF without valid Authorization from J&K PCC.
Operation of the HCF without ETP/STP.

Operation of the HCF without Bar Code.

V.YV VYN

Report.
This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

ol &
guRegional Director Jammu
Copy to the:
I The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2 Director Health Services, Jammu for information and necessary action.
3 Divisional Officer, PCC Jammu (North) for information and necessary action.
4 I/c Website for n/a.

Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual

k

o ot =i, )
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R @nion Territorp of Tammu & Kashmir
s R J&K POLLUTION CONTROL COMMITTEE
"\'i""}' OFFICE OF THE REGIONAL DIRECTOR - JAMMU
e Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
Email: regionaldirectorikspcbimu@gmail.com, Tel/fax 0191-2476926
Proprietor

Swastik Nursing Home,
Janipur, Jammu.

No: PCC/RD)/PSO/BMW/22/ 712 2% Dated: &/./C )
Ref: PCC/RDY/PSO/BMW/22/846-49 dated 18/06/22
LEGAL NOTICE-2

Whereas, your Health Care Facility (HCF) was inspected on 05/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon'ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of Disirict Administration and Health Department,

Whereas during inspection on 05/07/2022, it was observed that you have failed to comply to the Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:

~ Operation of the HCF without Consent from J&K PCC, till date.
»  Operation of the HCF without valid Authorization from J&K PCC, since November, 2018,
~»  Operation of the HCF without Effluent Treatment Plant(ETP)/ Sewage Treatment Plant (STP), as the bed capacity is 10.

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins (as green and black bins
were also being used for BMW), maintaining log book for BMW, designating a person for BMW management, maintaining any
record of training/immunization of staff. The HCF has not established website for up-dation of monthly BMW details as well as
Annual Report, 2021 and has not implemented bar code.

Whereas, a show cause notice dt. 18/06/2022 was issued to you for the violation of various environmental laws and you have
failed to respond to it also and are operating the Health Care Facility in blatant violation of above mentioned rules.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water (Prevention and
Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986 respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

FFurther Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or contravenes
any of the provisions of this Act, or the directions issued there under, shall, in respect of each such failure or contravention,
be punishable as per the provisions of this act.

Whereas this notice is therefore, issued and served upon you to show cause within 15 days as to why action should not be
initiated against you under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management
Rules, 2016, that includes closure of the facility and imposition of Environmental Compensation, as approved by the Hon'ble
National Green Tribunal in O.A. 710-13/2017,

. Al
(Sat Paul) IFS
Regional Director Jammu
Copy Lo
. The Member Seerctary. J1&K Pollution Control Committee, Jammu for information and necessary action,
2. Diregror Health Services, Jammu for information and necessary action.
3. Divisonal Officer. PCC Jammu (North) for information and necessary action.
4, /e Wehsite lor n/a.



2% J&K POLLUTION CONTROL COMMITTEE
i=-;- Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
PCC
S. No. PCC/RDI/BMW/2411069/22/ 4283 ¢ Date (@/02) 2022 .
Form -111
(See rule 10)
AUTHORIZATION

AUTHORIZATION (Fresh) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND DISPOSAL OF BIO -
MEDICAL WASTE

To,

Ms. Manju Malhotra

Shubh Tilak Multispeciality Hospital
Akhnoor, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Fresh) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue __//*/ ¢£ 2c42. DCZ / l‘*’/ u/ 2022
2. Shubh Tilak Multispeciality Hospital occupler or operator of the facility located at Akhnoor, Jammu is hereby
granted an authorization for:

Activity

Generation, Segregation

Callection

Storage

Packaging

Pre-Treatment

Disposal
3. Shubh Tilak Multispeciality Hospital is hereby authorized for handling of biomedical waste as per the capacity
given below;

I.  Number of beds of HCF: 28

IIl.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 15.9 kg
IV.  Validity of Authorization fees is up to December, 2022.

V.  Bar Code Allotted: STMSH181201JKBH00684.

Type of Waste Category Quantity permitted for Handling / month (As per IIR)
%)\ Yellow 0kg
~ f Red 6.0 kg
White (Translucent) 9.0ka
Blue 09kg

4. This authorization shall be in force up to December, 2022 from the date of issue and shall be renewed subject
to fulfillment of conditions specified in the authorization.

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment (Protection) Act, 1988.
:. l f}l ;i ¥
R

BV ool e - :
(St Paul) IFS

(Neelu Sharma) \ RV A
Prihcipal Scientific Officer S s Regional Director

PCC, Jammu Mo iz s PCC, Jammu



Shubh Tilak Multispeciality Hospital, Mkhr"fi!'r1
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Terms and Conditions of Authorization 3

; The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

2. The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

< The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without abtaining prior permission of the prescribed authority.

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- |L.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-ll.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 20186.

Ts Effluent Standards:

The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 65t09.0

Suspended Solids 100 mg/.

Oil & Grease 10 mg/l

BOD 30 mg/l

COD 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Segregation & Storage of Bio-Medical Wastes:

1)  BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste,

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.
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Shubh Tilak Multispeciality Hospital, Akhnoor

§) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form - IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to cbtain the following from the Board: (which ever is applicable) .

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.

2) Consent under the Air (Prevention and Control of Pollution.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

4) The Solid Waste Management Rules, 2016.

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof. .



Shubh Tilak Multispeciality Hospital, Akhnoor

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record as well as Annual Report on the website according to the BMW
generated in terms of category and color coding.

13) To authenticate the waste handed over and received by the CBMWTF on the log book daily.

14) To submit SMR of ETP/STP on quarterly basis.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same,

SPECIFIC CONDITIONS:

» The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule Il, S.No. 8 (1) of the BMWM Rules,
2016.

» The prescribed limits as referred above are applicable to the occupiers of HCFs ( 2 10 beds)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

» For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility".

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

AT For & on behalf of
NG J&K Pollution Control Committee

\ N e N f\l \

(Neelu Sharma) (g‘ii_Paus) IFS
Principal Scientific Officer Regional Director
PCC, Jammu. tﬁ PCC, Jammu .

Copy for information and necessary action to:-

1. Member Secretary, PCC Jammu for information & necessary action.

2. Divisional Officer, PCC Jammu (North) for information and necessary action.
3. I/c website for n/a..

.



T Tnion Territorp of Tammu & Kashmir

= o B JE&K POLLUTION CONTROL COMMITTEE
A | 4 OFFICE OF THE REGIONAL DIRECTOR - JAMMU
PCC Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Email: regionaldirectorjkspcbjmu@gmail.com, Tel/fax 0191-2476926

Proprietor

Baba Nanak Medicity,
Gadi Garh,

Jammu.

No: PCC/RDI/PSO/BMW/22/ 111+ I Dated: ¢ < /t I,r'/:% c22
LEGAL NOTICE

Whereas, your Health Care Facility (HCF) was inspected on 02/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon'ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of District Administration and Health Department.

Whereas during inspection on 02/07/2022, it was observed that you have failed to comply to the Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins, maintaining lifting
site, maintaining log book for BMW/ETP, designating a person for BMW management, maintaining record of
training/immunization of staff. The HCF has not uploaded monthly BMW details as well as Annual Report, 2021 on its
website.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986
respectively. it is mentioned that:

“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act. or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

|
|

{ “*
"'r ‘.I "\.‘/
(Sat Paul) TFS
Regional Director Jammu
Copy to the:
I The Member Secretary. J&K Pollution Control Committee, Jammu for information and necessary actior
2 Director Health Services. Jammu for information and necessary action.
3. Divisional Officer, PCC Jammu (South) for information and necessary action,
. /e Website for n/a.



—_— J&K POLLUTION CONTROL BOARD
W Jammu/Kashmir (www.jkspch.nic.in)
- @
PCH
CONSENT ORDER
Consent No.:- PCB/digital/21041442757 of 2021 Date:- 24/03/2021

- Consent to Establish /Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted
in favour of Dr. Anil Dutta for and on behalf of

M/s Baba Nanak Medicity Multi Specialty Hospital
Opp. Reen Palace Gadhi Garh Jammu, South Jammu
(registration No. J/NHCE/2014-15/611 dt: 24-4-2014)

for a period upto March 2023 for Orange category of HCE as per revised classification of industrial sector, subject
to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated as
substitute for any other permission required under other laws of the land.
2. The consent granted is valid for the operation of HCE for indoor patients with capital investment of Rs. 85.33 lacs.
S No. Facility ‘ Maximum capacity
i
| HCE (Hospital) Bed capacity 20 (Nos.)
3. Compliance under Water Act:
a. Sewage Effluent : The HCE holder has to maintain ETP and STP in an efficient manner so as to
achieve the quality of treated sewage to the following standards before disposal :
Standards of discharge for sewage disposal:
Parameters Conc. in mg/l except for pH
pH 6.5t0 8.5
Suspended Solids 100
BOD 3 days 27" C 30 -
e S e
b. Water consumption & disposal -.vﬂv >
i.  The daily quantity of sewage effluent from the HCE shall not exceed 04 KLD. '-":{-;,, AL % g,.
ii. The daily quantity of water consumption shall not exceed 05 KLD. ‘-"’-9.?_@_;-,,.,---\_?‘ g
iii. Waste water generated from the HCE shall be disposed through ETP / STP~
¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the set standards :
4, Compliance under Air Act:
a. The HCE holder shall comply to National Ambient Air Quality Standards as per EP Act 1986
(refer rule 3(3B) /Air Act
b.

« The HCE holder has to operate stack (s) of the specifications defined in various environmental

laws.

The industry can apply for Renewal’Expansion of Cunsent on the Site www Jkocmms nic.in directly

Page!



The HCE halder has to operate and maintain continuous operation of a comprehensive air pollution control system

including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP

Act 1986, /"\
= cTATE Po{((‘;

S.No. Pollution Control Equipments /\gﬁ“ _— ‘f}
1 ETP / STP and Pollution control devices as applicable under Environment ction \ i@
3 — o
| Act 1986. /z J.\\—:.i}"' 0,
2 Ay
- ez :
5. The HCE holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-201 .4 4 Fxo € ‘J""-cﬁ!r i
w . _' - ro

6. Compliance under Noise Pollution (Regu!atmn and Control) Rules 2000 as amended * ‘Jf-an Wi ER_Q TE' 3
The HCE holder shall take adequate measures for control of noise from its own sources w:\?n(f ﬂ; premlses 'éd&o
maintain noise to as per the standards. N y,th ol T

7. Self Monitoring Schedule : The HCE holder shall get the samples of treated emissions and effluents analysed from the
J&K PCB laboratory or laboratory approved by the J&K PCB after every six months to check the efficacy of PCDs
installed in the HCE .

8. The HCE holder shall comply with the additional conditions as stipulated below :-

i. The Consent is valid for the Operation of (HCE) health care establishment only.

ii. Pollution Control Devices (STP/PCD) as contemplated to achieve the quality of effluent/ emission at the time of
operation within the tolerance limits prescribed, shall have to be operational . The effluent / emission shall not contain
constituents in excess of the tolerance limits as laid down by J & K State Pollution Control Board.

iii. The health care establishment authority shall be liable to pay compensation in case any damage is caused to the
environment.

iv. The health care establishment authority shall abide by the directions of the Board which will be issued from time to
time. Any infringement/violation or transgression of the statutory enactments of pollution control acts by the HCE, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force.

v. The health care establishment shall be under surveillance and monitoring of J & K Pollution Control Board.

vi. The health care establishment authority shall raise green belt of suitable plant species within the premises of HCE.

vii. The health care establishment owner shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the machinery etc. which are likely to cause fire hazard and also install well equipped
fire control system in each floor separately..

viii. Good House keeping practices shall be adopted by the health care establishment authority.

ix. It shall be the responsibility of the health care establishment owner to ensure that there are no complaints from the
surrouncling areas due to pollution caused by the health care establishment .

x. The Health Care Establishment owner shall not operate the HCE unless Board issue consent to operate fresh.

xi. The Health Care Establishment owner should apply 60 days in advance for renewal of Consent before expiry the date of
this Consent order.

xii. The Health Care Establishment authority will adopt proper system for disposal of waste water and bio medical waste,

xiii. The Health care establishment authority shall place different receptacles with color coding for the collection of bio
medical waste as per Bio Medical Wastes (Management & Handling) Rules 2008 with amendments. '

xiv. The Health care establishment authority shall install separate energy meter. Digital flow meters for ETP/ STP and follow

the Bio Medical Waste (Management & Handling) Rules 1989 and amendments made thereof.

The industry can apply for Renewal/Expansion of Consent on the Site www jkocmms.nic.in directly

Pagel



v =. In case of violation of the above mentioned conditions or any public complaint the consent shall be withdrawn.

xvi. This consent is issued purely from environmental angle and the Board shall not be responsible for any claim,
- counter claim, ownership. parmership etc of the HCE

xvii. This consent is issued subject to strict adherence to the standards of effluent and solid waste rules. .

\ oo 822

(MaW Dewa ) (B.M
Scientist C %ember Secretary
/-
Copy to the :

Regional Director PCB Jammu for information and ensure the implementation of conditions as above.

2. Commissioner , IMC Jammu for information.
3. Director Health Service Jammu for information.
g . General Manager DIC Jammu for information,
5. P.A to Chairman J&K PCB for the information of Chairman.
5 18, M/s Baba Nanak Medicity Multi Specialty Hospital Opp Reen Palace Gadhi Garh for information .
7 Office file

Py

N, * -
The umit holder may download the hist of standards from website jkspcb-aipff&n py lr-mﬁn Lo-{ complied under the Environment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Atr (Prevention & Control of Pollution) Act, 1981

This is computer generated document from OCMMS by JXSPCB

The industry can apply for Renewal/Expansion of Consent on the Site www._jkocmms. nic.in directly
Pagel
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J&K Pollution Control Board

. JAMMU!S_BINAGAR
- JEK
&
SFCB
S.No. PCB/RD)/BMW/2 }f’@ 662 pate O 7+ 63 2/
Form -I11
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND _DISPOSAL OF BIO -
MEDICAL WASTE
ot 0,
Dr. Anil Gupta
Baba Nanak Medicity
Opp. Reen Palace, Gadi Garh, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue ___2 [ Aatelt 6902 .2/,
2. Baba Nanak Medicity occupier or operator of the facility located at Opp. Reen Palace, Gadi Garh, Jammu is
hereby granted an authorization for:
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. Baba Nanak Medicity is hereby authorized for handling of biomedical waste as per the capacity given below;
|. Number of beds of HCF: 20
Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 220.8 kg
IV.  Validity of Authorization fees is up to September, 2027.
V.  Bar Code Allotted: BABA181101JKNH00293.
Type of Waste Category Quantity permitted for Handling / month (As per Master Data)
' Yellow 1.5kg
g Red 171.0 kg
<Y White (Translucent) 45.0 kg
? / Blue 3.3kg

4. This authorization shall be in force up to September, 2027 from the date of issue and shall be renewed subject
to fulfillment of conditions specified in the authorization,

5. This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in foree under the Environment (

Protection) Act, 1986 ﬁ

i ST u.-a\.ldlll', |rS"—-
U e DI OGO N [ nal Director




Baba Nanak Medicity, Gadi Garh, Jamimu

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The autherization or its renewals shall be preduced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without abtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

Additional Terms and Conditions of Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein

- after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-lIl.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-1l of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/l.

Oil & Grease 10 mg/l

BOD 30 mg/l

con 250 mg/l

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-1V.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent cr‘at{enng Qr
spillage by animals and ey BMW frnm 41 nlace or.premices ekl a Jime

nesr Qs Bre, DCe e Tl o niaphsen teajinond

R ARAr Y Yk 4
B L iR ar
8,

g Stor e | iawadi_ge Site” & “Uanger” signboards shall be promlriénﬂy
wisplayed.




10.

1.

Baba Nanak Medicity, Gadi Garh, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

6) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)  If acontainer is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others invclved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule |.

6) Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

7) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

8) Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

9) All records shall be subject to inspection and verification by the Board at any time.

10) Every applicant shall submit an annual report in Form — [V on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent - der the Water [Prevention and Control of ™ fion) Act, 167" ..«

, TR vi UGS, oo . Pl

5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

rom




Baba Nanak Medicity, Gadi Garh, Jammu

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent
out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) Not to dispose off treated bio- medical waste with municipal solid waste.

12) To_maintain and update on day to day basis the bio-medical waste management register and
display the monthly record on the website according to the BMW generated in terms of category
and color coding.

13) To submit SMR of STP quarterly.

14) To submit renewed MOU with CBMWTF and renewed DHS registration immediately after expiry
of their validity respectively.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

e

» The effluent generated or treated from the premises before discharge into the sewer should
conform to the prescribed limits as mentioned in Schedule I, S.No. 8 (1) of the BMWM Rules,
2016.

» The prescribed limits as referred above are applicable to the occupiers of HCFs (bedded)
which are either connected with sewerage network without terminal sewage treatment plant
or not connected to public sewers.

> For discharge into public sewers with terminal facilities, the general standards as notified

under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.

“This Autharization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

L |

(Neelu Sharma) 3 (
Principal Scientific Officer S

For & on behalf of
J&K Polluti
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J&K POLLUTION CONTROL COMMITTEE

5 By o Perivesh Blaowan. Forest Complex, Gladii. Transport Nagar. Narwal, Janm
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S, No. I’L'B*’I{[.JJfB!\dW:’!865659.11_5 T I Date -—-"—HL—[-'#"—'-J
' ‘ Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE AND  DISPOSAL OF BIO —
MEDICAL WASTE

To,

Mr. Ganesh Dutt Gupta

Sarla Memorial Nursing Home
W.No. 9 R. S. Pura, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical \Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue /) £ dg ) - A f/‘n !;Ja-'s i

——

2. Sarla Memorial Nursing Home occupier or operator of the facility located at W.No. 9, R. S. Pura, Jammu is
hereby granted an authorization for;

Activity

Generation, Segregation

Collection

Storage

Packaging

Pre-Treatment

Disposal
3. Sarla Memorial Nursing Home is hereby authorized for handling of biomedical waste as per the capacity given
helow,

[, Number of beds of HCF: 03
Il Mode of disposal of Bio-medical Waste; CBMWTF, Samba
Il Quantity of Bio-medical Waste handled, treated or disposed per month: 7.2 kg
V. Validity of Authorization fees is up to June, 2028.
% Bar Code Allotted: SARLA181102JKNH00274.

Type of Waste Category Quantity permitted for Handling / month (As per I/R)
Yellow 3.3 kg
Red 3.3 kg
White (Translucent) 0.3 kg
Blue 0.3 kg

4 This authorization shall be in force up to June, 2028 from the date of issue and shall be renewed subject to
fulfillsent of conditions specified in the authorization.

5 This uthorization is subject to the conditions stated below and to such other conditions as may be specified in
tne rules for the time being in force under the Environment (Protection) Act, 1986,

- . Sat Paul) IFS
Principal Scientific Officer {Reg':onal)Director
PCC, Jammu PCC, Jammu



Sarla Memorial Nursing Home, R. S. Pura, Jammu

Terms and Conditions of Authorization 3

T

1 The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under,

2 The autharization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority

3 The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority,

4, Any unautherized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this autharization.

5, It is the duty of the authorized person o take prior permission of the prescribed authority fo close down the
facility.

Additional Terms and Conditions of Authorization

6. Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1) Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- 1],

2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3)  The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-1Il, '

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc. shall be as specified in Schedule-ll of the BMWM Rules, 2016.

7 Effiuent Standards:
ne effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 65t09.0

Suspended Solids 100 mg/l.

Qil & Grease 10 mg/l .

BOD 30 mg/l

CoD 250 mg/!

Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

8. Cagrenation & Storage of Bio-Medical Wastes:

1 MW treated/untreated shall not be mixed with other wastes and shall not be disposed off with

Municipal Solid Waste,

MW shall be segregated into containersibags at the point of generation in accordance with the

snecified Schedule-1, prior to its storage, transportation, treatment and disposal. The containers/bags

snall be labeled as specified in Schedule-1V. _

3. Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated bicmedical waste in colored bags or containers in the manner as specified aboxlfe, to’
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescrined in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule |;

4) Al the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed,

TORo




10.

Sarla Memorial Nursing Home, R. S. Pura, Jammu

5) The applicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment,

8) The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7) No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures (o ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1) If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises. the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules

2) Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1) Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report,

2) Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

3) Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

4) Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

5) Maintain an update on day to day basis, the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule I.

6) Establish a system to review and menitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

/) When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

) Fuery applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules

and any guidelines issued.
. ,’}II records shall be subject to inspection and verification by the Board at any time.
10) Every applicant shall submit an annual report in Form = 1V on or before 30" June every year for the

period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

i

‘)

1) f__lu_nsent under the Water (Prevention and Control of Pollution) Act, 1974.

+1 Consent under the Air (Prevention and Cantrol of Pollution.

“1 Tne Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) Tha Solid Waste Management Rules, 2016. ,

©) The Plastic Waste Management Rules, 2015.

t) To return used batteries to authorized dealers. as i i
, e , @s per the Batleries (Management & Handlin
2001 and amendments thereof ’ F s



7)

9)

10)
1)
12)

13)

14)

Sarla Memorial Nursing Home, R. S. Pura, Jammu

The authorization granted shall lapse at any time, if the facility does nct demonstrate the parametiws,
as required under rules or any condition of this autharisation order is not complied with.

To make a provision within the premises for a safe, ventilated and secured location for storage
of segregated hio-medical waste in colored bags or containers in the manner as specified in
Schedule |

To implement a Bar-Code System for bags or containers containing bio-medical waste to be
sent out of the premises or place for any purpose immediately.

To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.
Not to dispose off treated hio- medical waste with municipal solid waste.

To maintain and update on day to day basis the bio-medical waste management register and
display the monthly record as well as Annual Report on the website according to the BMW
generated in terms of cateqgory and color coding.

To authenticate the waste handed over and received by the CBMWTF on the log book daily..

The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of
same.

SPECIFIC CONDITIONS:

~ Health Care Facilities with less than ten beds shall have to comply with the output discharge
standard for liquid waste immediately.

“This Authorization is issued purely fror envirenmental angle and the Board shall not be respensible for any claim,
ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails ta comply with the terms and conditions and other directives issued by this

Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

Principal Seentific Officer

P

Moy fey
SR <

3

For & on behalf of
J&K Pollution Control Committee

(Sat Paul) IFS
Regional Director

|Ammu PCC,Jammu

nformation and necessary action to:-
Vamnber Secretary, PCC Jammu for information & necessary action
J Tuyisional Officer, PCC Jammu (South) for information and necessary action. -

[ = website for nfa.
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ThK Union Territorp of Jammu & Kashmir
et J&K POLLUTION CONTROL COMMITTEE
A 1 6 OFFICE OF THE REGIONAL DIRECTOR - JAMMU
.pcc ! Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
' Email: regionaldirectorikspcbimu@qmail.com, Tel/fox 0191-2476926
Proprietor.

Medicare Nursing Home,
39 B/C Gandhi Nagar, Jammu.

i No: PCC/RDI/PSO/BMW/22/ 83841, Dated: / 5’/ & / Lol

t LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
" Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

Whereas, you have failed to seek Consent under Water (Prevention and Control of Pollution) Act, 1974 as well as
Authorization (Renewal) under Bio-medical Waste Management Rules, 2016 since Feb, 2021.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, scction 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company
shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such
failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
* reasons mentioned below.

Operation of the HCF without valid Consent from J&K PCC.

Operation of the HCF without valid Authorization from J&K PCC.

Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual
Report.

Y VvV

This notice is therefore, issued and served upon you to show cause within 15 days from its isshance as to why
legal action be not taken against you for the violation of various environmental laws.

g‘ 06.1,,],1/ «
l (- (Sat Paul) leb

O @chional Director Jammu
Copy to the:
1. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action.
3. Divisional Officer, PCC Jammu (South) for information and necessary action.
4. 1/c Website for n/a.




Jnr Hnion Tervitorp of Tammu & Kashmir

s J&K POLLUTION CONTROL COMMITTEE

\"} OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Parivesh Bhawan, Farest Complex, Gladni, Transgort Nagar, Narwal, Jammu
Email: regionaldirectorjkspcbimu@gqmail.com, Tel/fax 0191-2476926

PCC

Proprietor
Medicare Nursing Ilome,
39 B/C Gandhi Nagar, Jammu.

bl in y - s a ’)(.’_,J
No: PCC/RDI/PSO/BMW/22/ /24~ Dated: “° / o / '
Rel: PCC/RDI/PSO/BMW/22/838-41 dated 18/06/22

LEGAL NOTICE-2

Whereas, your Health Care Facility (HCF) was inspected on 02/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon’ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of District Administration and Health Department.

Whereas during inspection on 02/07/2022, it was observed that you have failed to comply to the Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:
»  Operation of the HCF without Consent from J&K PCC, till date.
»  Operation of the HCF without valid Authorization from J&K PCC, since February, 2021.
»  Operation of the HCF without Efftuent Treatment Plani(ETP)/ Sewage Treatment Plant (STP), as the bed capacity is 10,
» In addition to the above, the Proprictor has illegally sub-letted a part of the nursing home to M/s Nephrocare Health
Services Private Limited, a Dialysis Centre with 08 beds (Proprietor-Sh. Vikram Vuppala).

Whereas during inspection, the HCI was not properly segreeating waste in designated colour-coded bins, maintaining log book
for BMW_ designating a person for BMW management, maintaining record of training/immunization of staff. The HCF has not
established website for up-dation of monthly BMW details as well as Annual Report, 2021,

Whereas. a show cause notice dt. 18/06/2022 was issued to you for the violation of various environmental laws and you have
fuiled 1o respond to it also and are operating the Health Care Facility in blatant violation of above mentioned rules.

Whereas. it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water (Prevention and
Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986 respectively, it is mentioned that:
“whereas un offence under this ACT has been committed by a Company, the Manager/In-charge of the Company shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or contravenes
any of the provisions of this Act, or the directions issued there under, shall. in respect of each such failure or contravention,
be punishable as per the provisions of this act.

Whereas this notice is therefore, issued and served upon you to show cause within 15 days as to why action should not be
initiated against vou under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management
Rules, 2016, including sub-letting of the Nursing Home to a dialysis centre, that includes closure of the facility and
imposition of Environmental Compensation, as approved by the Hon ble National Green Tribunal in O.A. 710-13/2017.

|
(Sat Paal) IFS
- .

Regional Director Jammu
Copy tw:
I he Member Secretary, J&K Pallution Control Committee, Jammu for information and necessary action.
Dircctor Health Services, Janmu for information and necessary action,
Divisional (Mlieer, PCC Jammu (North) lor information and necessary action.
4. Ve Website for n/a.
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J&K Pollution Control Board

. JAMMU/SRINAGAR
\'_ ) T
-t
&/
SPCB
Form -111
(See rule 10)
AUTHORIZATION
AUTHORIZATION (Renewal) FOR OPLRAIII\G A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TRE \TMEN STORAGE AND DISPOSAL OF BIO -

MEDICAL WASTE !w. ;,..s \s\
To, (2 -. E

Administrator
St. Joseph’s Health Centre 2 : 3
Akhnoor, Jammu. N St

The Board has scrutinized the information fumlshed by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Renewal) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization
1. File No. of authorization and date of issue __C- of 9e8 D ol 1-5" ilél &
2. St. Joseph's Health Centre located at Akhnoor, U.Jammu is hereby granted‘ an authorization for:

Activity

Generation, Segregation -
Collection {
Storage \
Packaging '_
Pre-Treatment i
Disposal |
3. St. Joseph's Health Centre is hereby authorized for handling of biomedical waste as per the capacity given 1

below;

Sr.No. PCB/RDVBMW/20 /;1 %-25"

Date o# {1}_ _{joi» O

(i) Number of beds of HCF: 10

(i) Number healthcare facilities covered by CBMWTF: NA -
(iii) Installed treatment and disposal capacity: NA ]
(iv) Area or distance covered by CEMWTF: NA '
(v) Mode of disposal of Bio-medical Waste: CBMWTF, Samba .

(v) Quantity of Bio-medical Waste handled, treated or disposed per month: 19.5 kg |

(vi) Validity of Authorization fees is up to January, 2023. \
Type of Waste Category Quantity permitted for Handling / month

Yellow 16.5kg '

Red -

White (Translucent) 1kg

Blue 2kg

4. This authorization shall be in force for a period upto January, 2023 from the date gfyissue and shall be renewed
subject to fulfillment of conditions specified in the authorization.

Principal Scientific Officer
PCB, Jammu.

Place: Jammu |




8
St. Joseph’s Health Centr»
Terms and Conditions of Authorization \

1, The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under. \
% The authorization or its renewals shall be produced for inspection at :he request of an officer authorised by k|
the prescribed authority.
3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.
4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.
5. It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.
Additional Terms and Conditions of Authorization
6. Treatment & Disposal of Bio-Medical Waste (herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- II.
2)  The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility (herein
after to be called as CBMWTF).
3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-I1l.
4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deep burial /
chemical disinfection etc., shall be as specified in Schedule-ll of the BMWM Rules, 2016.

¥ Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t 9.0

Suspended Solids 100 mgll.

Qil & Grease 10 mg/l

BOD 30 mg/l

COoD 250 mg/l 4
Bio-assay test 90%survival of fish after 96 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bio-medical waste treatment facility for
incineration or to hazardous treatment, storage and dasposal facility for disposal.
8. Segregation & Storage of Bio-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3)  Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule I;

4)  Atthe storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

9) Thepap{)licant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

W e —— e T e




10.

1.

6)

)

St. Joseph’s Health Centre

The containers for storing segregated wasles shall be clearly identifiable. Colour coding of waste
categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected
depending on treatment option chosen.

No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it
becomes necessary to store the wasle beyond such period, the authorised person must take
permission of the prescribed authority and take measures to ensure that the waste does not adversely
affect human health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)

2)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule [V of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1)

7

8)

9)
10)

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report. . '

Immunize all the health care workers and others, involved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule .

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1)
2)
3)
4)

Consent under the Water (Prevention and Control of Pollution) Act, 1974.

Consent under the Air (Prevention and Control of Pollution.

The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.

The Solid Waste Management Rules, 2016. -




St. Joseph's Health Centre, Akhnoor
5) The Plastic Waste Management Rules, 2016. ‘

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters, as
required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of

segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule I.
9) To establish a Bar-Code System for bags or containers containing bio-medical waste to be sent

out of the premises or place for any purpose immediately.

10) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

11) To make available annual report on its web-site within a period of two years from the date of
publication of Bio-medical Waste Management Rules, 2016 with Amendment of 2018.

12) Not to dispose off treated bio- medical waste with municipal solid waste.

13) The Proprietor should apply 45 days in advance for renewal of authorization before the expiry of

same.

“This Authorization is issued purely from environmental angle and the Board shall not be responsible for any claim,
ownership, proprietorship etc. of the facility”.

The emissions or discharge of environmental pollutants from the Health Care Facilities (HCF) shall not exceed the relevant
parameters and standards for the said HCF operation or process specified under respective schedules of the Environment
(Protection) Rules, 1986 as amended from time to time.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

For & on behalf of
&K Pallution Control Board

| b Ao

(Neelu Sharma) :
Principal Scientific Officer
J&K PCB, Jammu

(Dr. adgem Hussain, IFS) .
gionalDirector .
J8K PCB, Jammiu '\0%

Copy for information and necessary action to:-

1. Member Secretary, PCB Jammu for information & necessary action.

2. Divisional Officer, J&K PCB Jammu (N) for information & necessary action.
3. Office File.
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AR ®nion Territorp of Jammu & Kashmir
/:.;;.;’. J&K POLLUTION CONTROL COMMITTEE
-y’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU
pPcC Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Email: regionaldirectorjkspcbjmu@gmail.com
Tel/fax 0191-2476926

\_'Phe/l)cputy Commissioner

Jammu.
No: PCC/RDJ/PSO/BMW/22/S28 -7 | Dated: p_m.)ce [rex2

Sub: Implementation of Closure Order issued to New Navyug Nursing Home, 63, Rehari Chungi under the
Bio-Medical Waste Management Rules, 2016.

Ref: 1. SPCB/RDJ/PSO/BMW/X/CH/192/6065-67 dt.11/07/2019
2. SPCB/LSJ/BMW/593/2017/8207-10 dt.25/03/2019
3. SPCB/LSJ)/BMW/593/2017/624-626 dt.24/09/2018
' 4. Closure Order No.46 of 2016 dt.03/12/2016

Dear Madam,

The closure of a Health Care Facility — M/s New Navyug Nursing Home at 63 Rehari Chungi, Jammu
was ordered vide Order No.46 of 2016 dt.03/12/2016, for the failure of the owner of the HCF to obtain the
mandatory consent from then J&K SPCB and to have other facilities for management of Bio-medical Waste in
place.

The Closure Order clearly specified that the Deputy Commissioner/District Magistrate, Jammu had to
immediately get the HCF closed down with the direction to Director, Health Services, Jammu for immediate
cancellation of registration of the Nursing Home. Director, Health Services in a order no. DHS-
JINHCE/Legal/4088-90 dated 07/07/2018 had rejected the registration of New Navyug Nursing Home (Copy
enclosed).

The HCF is still operating illegally and the Closure Order has not been implemented.

It is hereby again requested to do the needful, as the said HCF is operating illegally without Authorization and
Consent of J&K Pollution Control Committee.

Encl: As above.

(Sat Paul) IFS
egional Director Jamm
Copy to the: piee '
I. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action.
3. Divisional Officer, PCC Jammu (North) for information and necessary action.
4. l/c Website for n/a.




JaK @nion Territorp of Jammu & Rashmir

et J&K POLLUTION CONTROL COMMITTEE

A 1 4 OFFICE OF THE REGIONAL DIRECTOR - JAMMU
PCC Parivesh Bhawan, Forest Complex, Gladni, Transport Nogar, Narwal, Jammu

Email: regionaldirectorjkspchjmu@gmail.com, Tel/fax 0191-2476926

Proprietor

CLDD Pvt. Ltd.,

Near JK Medicity, Narwal Bye Pass,
Channi Himmat, Jammu.

No: PCC/RDJ/PSO/BMW/22/8Y2 -YS Dated: 18/ o€ / 2232
LEGAL NOTICE

Whereas, it is the duty of every occupier to operate health care facility after obtaining valid Authorization and
_ Consent under rules from J&K PCC as well as to take steps to ensure that bio-medical waste is handled without
any adverse effect to human health and the environment.

. Whereas, you have failed to seck Consent under Water (Prevention and Control of Pollution) Act, 1974 since Feb,
2022 as well as Authorization (Renewal) under Bio-medical Waste Management Rules, 2016 since Jan, 2022.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water
(Prevention and Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986

respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company

shall be deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or
contravenes any of the provisions of this Act, or the directions issued there under, shall, in respect of each such

failure or contravention, be punishable as per the provisions of this act.

Whereas, operation of the HCF with such status is an offence entailing legal action against the proprietor for the
reasons mentioned below.

» Operation of the HCF without valid Consent from J&K PCC.
» Operation of the HCF without valid Authorization from J&K PCC.
» Operation of the HCF without establishing website for up-dation of monthly BMW details as well as Annual

Report.

This notice is therefore, issued and served upon you to show cause within 15 days from its issuance as to why
legal action be not taken against you for the violation of various environmental laws.

e et
O\ C _ ( >aul) ]Fgg P
Regional Director Jammu
Copy to the:
1. The Member Secretary, J&K Pollution Control Committee, Jammu for information and necessary action.
2. Director Health Services, Jammu for information and necessary action.

3. Divisional Officer, PCC Jammu (South) for information and necessary action.
4. l/c Website for n/a.
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J&K J&K POLLUTION CONTROL BOARD

P ——
‘ﬁ Jammu/Kashmir (www.ikspcb.nic.in)

B
o CONSENT ORDER

Consent No.:- PCB/digital/21041770087 of 2021 Date:- 11/02/2021

Consent to Establish / Operate (Fresh ) under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is
granted in favour of Dr. Adnan Rafiq

M/s C L D D Pvt. Ltd. (Center for Liver and Digestive Diseases )
Near JK Medicity Hospital Narwal Byepass Channi Himmat
Jammu Sorth, Jammu

( vide registration No. nil date: 09/08/2020 )

for aperiod upto February 2022 for Orange category of HCE as per revised classification of industrial sector,
subject to the following terms and conditions in a time bound manner :

1. The consent is granted by the Board is restricted to Prevention and Control of Pollution only and shall not be treated
as substitute for any other permission required under other laws of the land.

2. The consent granted is valid for the Operation of HCE for indoor patients with capital investment of

Rs. 85 lacs.

§ No. Facility Maximum capacity

HCE (Hospital) Bed capacity 09 (Nos.)

. Compliance under Water Act:
a. Sewage Effluent : The HCE holder to maintain waste water treatment rH Soakage pit
in efficient manner so as to achieve the quality of treated sewage Q‘Q}lﬂﬁn Qﬂw andards
7
(%)
L4

before disposal : & —_—
‘;b .‘:—l—-_-‘ Q,
tandards of discharge for sewage di S 2
- Y
Parameters Conc. in mg/l except for pH = =
pH 6.5t0 8.5 \’ CONSENT 1 4
Suspended Solids 100 \” PR, | OPERATE &
BOD 3 days 27° C 30 \

l.{f ¥ *
IS %
b. Water consumption & disposal \

i.  The daily quantity of sewage effluent from the HCE shall not exceed from 0.1 KLD.
ii. The daily quantity of water consumption shall not exceed 2 KLD.
iii. Waste water generated from the HCE shall be disposed through neutralization tank .

¢. The HCE holder shall take adequate safe guards for the treatment of sewerage water by way of providing septic /
soakage pit and its discharge shall confirm to the following standards :

Parameters Conc, in mg/l except pH
pH 6-9

BOD (3 DAYS 27" ¢) 30

Total Suspended Solid 100

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly
Pagel

J
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Jah . + J&K POLLUTION CONTROL BOARD

;-__ e Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
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Sr.No. PCB/RDY/BMW.21 [ b — k) Date 61| e\ l 2.¢1
Form -111

(See rule 10)
AUTHORIZATION
AUTHORIZATION (Fresh) FOR OPERATING A FACILITY FOR GENERATION,
COLLECTION, RECEPTION, TREATMENT, STORAGE _AND_DISPOSAL OF BIO -
MEDICAL WASTE PSR

RN

To, Fine
Dr. Adnan Rafig
C L D D Pvt. Ltd. (Center for Liver and Digestive Diseases) >
Near JK Medicity Hospital, Narwal Bye Pass,

Channi Himmat, Jammu.

The Board has scrutinized the information furnished by you and the proposal for management & handling
of Bio-Medical Waste generated at your location mentioned below. After a careful consideration, it has been decided
to grant authorization (Fresh) under Bio-Medical Waste Management Rules, 2016 (herein after to be called as
BMWM Rules) for a period and premises mentioned in this authorization

1. File No. of authorization and date of issue of 2270 Ak 2alel l\ So |
2. C L D D Pvt. Ltd. (Center for Liver and Digesttn‘:e Diseases) occupier or operator of the facility located at Near
JK Medicity Hospital, Narwal Bye Pass, Channi Himmat, Jammu is hereby granted an authorization for;
Activity
Generation, Segregation
Collection
Storage
Packaging
Pre-Treatment
Disposal
3. C L DD Pvt. Ltd. (Center for Liver and Digestive Diseases) is hereby authorized for handling of biomedical
waste as per the capacity given below;
I.  Number of beds in HCF: 09
Il.  Mode of disposal of Bio-medical Waste: CBMWTF, Samba
. Quantity of Bio-medical Waste handled, treated or disposed per month: 1.62 kg
IV.  Validity of Authorization fees is up to January, 2022,

Type of Waste Category Proposed Quantity permitted for Handling / month
Yellow 0.6 kg
Red 0.6 kg
Blue 0.18 kg
White (Translucent) 0.24 kg ;
4. This authorization shall be in force for a period up to January, 2022 from the date of issue and shall be

renewed subject to fulfillment of conditions specified in the authorization.
5. This authorization is subject to the conditions stated below and to such other conditiohs as may be/specified in
the rules for the time being in force under the Environment (Protection) Act, 1986.

\t%

Principal Scientific Officer
PCB, Jammu.

.\f
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C L D D Pvt. Ltd., Channi Himmat, Jamm

Terms and Conditions of Authorization

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.

The authorization or its renewals shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical wastes
without obtaining prior permission of the prescribed authority.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by
the person authorized shall constitute a breach of this authorization.

It is the duty of the authorized person to take prior permission of the prescribed authority to close down the
facility.

- Additional Terms and Conditions cf Authorization

6.

Treatment & Disposal of Bio-Medical Waste ((herein after to be called as BMW).

1)  Waste shall be treated & disposed off in accordance with specified Schedule- | of the rules and in
compliance with the standards prescribed in Schedule- Il.

2) The applicant where required, shall set up requisite Bio-Medical Waste pre- treatment facilities
like autoclave / microwave system, shredder & Sewage / Effluent treatment plant for treatment of
waste and ensure treatment of waste at a Common Bio- Medical Waste Treatment Facility ((herein
after to be called as CBMWTF).

3) The chemical liquid waste as defined in Schedule- |, after resource recovery (wherever required)
shall be pre-treated before mixing with other wastewater. The combined discharge shall conform to the
discharge norms given in Schedule-Ill.

4)  Standards for incinerator / plasma pyrolysis or gasification / autoclaving / microwaving / deen burial /
chemical disinfection etc., shall be as specified in Schedule-Il of the BMWM Rules, 2016.

Effluent Standards:
The effluent generated or treated from the premises of occupier or operator of a common bio-medical waste
treatment and disposal facility, before discharge into the sewer, should conform to the following limits:

Paramaters Maximum Permissible Limit

pH 6.5t09.0

Suspended Solids 100 mg/.

Oil & Grease 10 mg/l

BOD 30 mg/l

C0D 250 mg/l

Bio-assay test ' 90%survival of fish after 86 hours in 100% effluent

Sludge from Effluent Treatment Plant shall be given to common bic-medical waste treatment facility for
incineration or to hazardous treatment, storage and disposal facility for disposal.

Segregation & Storage of Bic-Medical Wastes:

1) BMW treated/untreated shall not be mixed with other wastes and shall not be disposed off with
Municipal Solid Waste.

2) BMW shall be segregated into containers/bags at the point of generation in accordance with the
specified Schedule-l, prior to its storage, transportation, treatment and disposal. The containers/bags
shall be labeled as specified in Schedule-IV.

3) Provision within the premises shall be made for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified above, to
ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent scattering or
spillage by animals and the BMW from such place or premises shall be directly transported in the
manner as prescribed in these rules to the CBMWTF or for the appropriate treatment and disposal, as
the case may be, in the manner as prescribed in Schedule [;

4) At the storage site “Bio-Medical Waste Storage Site” & “Danger” signboards shall be prominently
displayed.

5) Th(‘eJ a};plicant shall take all steps to ensure that such BMW is handled without any adverse effect to
human health and the environment.

——

—
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C L D D Pvt. Ltd., Channi Himmat, Jammu

The containers for storing segregated wastes shall be clearly identifiable. Colour coding of waste

categories with multiple treatment options as defined in Schedule | (Part-1), shall be selected depending on
treatment option chosen.

7)

No untreated BMW shall be kept stored beyond a period of 48 hours provided that if for any reason it

becomes necessary to store the waste beyond such period, the authorised person must take permission of
the prescribed authority and take measures to ensure that the waste does not adversely affect human
health and the environment and in this regard shall designate a cold storage space.

Transportation of Bio-Medical Waste:

1)

2)

If a container is transported from the premises where BMW is generated to any waste treatment facility
outside the premises, the container shall, apart from the label prescribed in Schedule IV (Part - A) of
the rules, also carry information prescribed in Schedule IV of the rules.

Untreated BMW shall be transported only in such vehicles as may be authorised for the purpose by
the competent authority. The transport vehicles shall be prominently labeled as per symbols shown in
Schedule IV (Part - B) of the rules.

General Conditions:

1)

2)

8)

9)
10)

Provide training to all its health care workers and others, involved in handling of BMW at the time of
induction and there after at least once in every year and the details of training programmes conducted,
number of personnel trained and number of personnel not undergone any training, shall be provided in
the Annual Report.

Immunize all the health care workers and others, invelved in handling of BMW for protection against
diseases including hepatitis B and tetanus in the manner as prescribed in the National Immunisation
Policy or the guidelines of the Ministry of Health and Family Welfare, issued from time to time.

Ensure occupational safety of all health care workers and others involved in handling of BMW by
providing appropriate and adequate Personnel Protective Equipments (PPE).

Conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of BMW and maintain the record for the same.

Maintain an update on day to day basis the BMW register and display the monthly record on its
website according to the BMW generated in terms of category and color coding, as specified in
Schedule I.

Establish a system to review and monitor the activities related to BMWM, either through an existing
committee or by forming a new committee and the committee shall meet once in every six months and
the record of the minutes of the meeting of this committee shall be submitted along with the annual
report to the prescribed authority and the health care facilities having less than thirty beds shall
designate a qualified person to review and monitor activities relating to BMWM within that facility and
submit the annual report.

When any accident occurs at any institution or facility or any other site where BMW is handled or
during transportation of such waste, the authorised person shall report the accident in Form | of the
rules to the Board forthwith.

Every applicant shall maintain records related to the generation, collection, reception, storage,
transportation, treatment, disposal and/or any form of handling of BMW in accordance with these rules
and any guidelines issued.

All records shall be subject to inspection and verification by the Board at any time.

Every applicant shall submit an annual report in Form — IV on or before 30" June every year for the
period from January to December, which shall include information about the categories & quantities, of
BMW handled during the preceding year.

The applicant shall be further required to obtain the following from the Board: (which ever is applicable)

1) Consent under the Water (Prevention and Control of Pollution) Act, 1974.
2) Consent under the Air (Prevention and Control of Pollution) Act, 1981.

3) The Hazardous & Other Waste (Management & Trans boundary Movement) Rules, 2016.
4) The Solid Waste Management Rules, 2016.
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5) The Plastic Waste Management Rules, 2016.

6) To return used batteries to authorized dealers, as per the Batteries (Management & Handling) Rules,
2001 and amendments thereof.

7) The authorization granted shall lapse at any time, if the facility does not demonstrate the parameters,
as required under rules or any condition of this authorisation order is not complied with.

8) To make a provision within the premises for a safe, ventilated and secured location for storage of
segregated bio-medical waste in colored bags or containers in the manner as specified in
Schedule |

9) To phase out use of chlorinated plastic bags (excluding blood bags) and gloves immediately.

10) To_ensure pre-treatment and neutralization _of chemical liquid waste generated during
disinfecting activities and floor washing, prior to mixing with other effluent generated from the
HCEF.

11) Not to dispose off treated bio- medical waste with municipal solid waste,

12} To establish a Bar-Code System for bags or containers containing bio-medical waste to Le sent
out of the premises or place for any purpose within three months.

13) To submit DHS registration within three months *

14) To make available the annual report on its website before June 30, 2021 as well to display the
monthly record of BMW on its website.

15) The Proprietor should apply 45 days in advance for renewal of authorization before the expirv of
same.

SPECIFIC CONDITION:

ot

» Health Care Facilities with less than ten beds shall have to comply with the ou’put
discharqe standard for liquid waste immediately,

“This Authorization is issued purely from environmental angle and the Board shall not be respci:sible for
any claim, ownership, proprietorship etc. of the facility”.

Penalty Provisions:

If the applicant fails to comply with the terms and conditions and other directives issued by this
Board as laid down in this order, the applicant is liable for prosecution under Section 15 of the Environment
(Protection) Act 1986 and other penal provisions of the Act and shall on conviction be liable for punishment and
imprisonment as provided in the said Act.

h behalf of
Control Board

For §
&K Pollutip

U/ N e jE Dr. Sy
Principal Scientific Officer SN AN s
PCB, Jammu. *

ad ] ., S.) .
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Copy for information and necessary action to:-

1. Member Secretary, J&K PCB Jammu/Srinagar for information & necessary action.
2. Divisional Officer PCB Jammu (South) for information and necessary action.

3. llc Website for n/a.
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Flnon Terrvitorp of Tammu & Kashmir
JLK POLLUTION CONTROL COMMITTEE
OFFNICE OF THE REGIONAL DIRECTOR - JAMMU
Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
Email: regionaldirectonkspcbimu@qgmail.com, Tel/fox 0191-2476926

Proprietor

Suri Nursing Home,

Canal Road, Jammu, :
No: PCC/RDIPSO/BMW/22/ 1/ J Dated:  ~

Ref: PCC/RDYPSO/BMW/22/826-29 dated 18/06/22
LEGAL NOTICE-2

Whereas, your Health Care Facility (HCF) was inspected on 01/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon'ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of District Administration and Health Department.

Whercas during inspection on 01/07/2022, it was observed that you have failed to comply to the  Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:

- Operation of the HCF without Consent from J&K PCC, till date.
~  Operation of the HCF without valid Authorization from J&K PCC, since March, 2022,

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins with proper liners
black bins were also being used for BMW), maintaining lifting site, designating a person for BMW management, maintain
any record of training/immunization of staff. The HCF has not established website for updation of monthly BMW details as w
as Annual Report, 2021,

Whereas, a show cause notice dt. 18/06/2022 was issued to you for the violation of various environmental laws and you have
failed to respond to it also and are operating the Health Care Facility in blatant violation of above mentioned rules.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water (Prevention and
Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986 respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charze of the Company shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or contravenes
any of the provisions of this Act, or the directions issued there under, shall, in respect of each such failure or contravention,
be punishable as per the provisions of this act.

Whereas this notice is therefore, issued and served upon you to show cause within 15 days as to why action should not be
initiated against vou under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management
Rules, 2016, that includes closure of the facility and imposition of Environmental Compensation, as approved by the Ilon'ble
National Green Tribunal in O.A, 710-13/2017.

(Sat'Paul) IFS

Regional Dircctor Jammu

Copy 10
I The Member Seerctary, J&K Pollution Control Committee, Jammu for information and necessary action.
2 Divector Health Serviees, Jammu for information and necessary action,
3 Divisional Officer, PCC Jammu (North) for information and necessary action.
4 1 Website for n/a.



s Tinion Tervitory of Tammu & Kashmir
sessao JEK POLLUTION CONTROL COMMITTEE
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\" '/ OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu
Email: regionaldirectorikspebjmu@gmail.com, Tel/fax 0191-2476926

PCC

Proprictor
Medicare Nursing Home,
39 B/C Gandhi Nagar, Jammu.

' y S e B 'I/'-‘){ —)._').-
No: PCC/RDI/PSO/BMW/22/ 724 { Dated: COf* 7
Ref: PCC/RDJ/PSO/BMW/22/838-41 dated 18/06/22
LEGAL NOTICE-2

Whereas, your Health Care Facility (HCF) was inspected on 02/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the Hon’ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of District Administration and Health Department,

Whereas during inspection on 02/07/2022, it was observed that you have failed to comply to the Water (Prevention and
Comrol of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:
Operation of the HCF without Consent from J&K PCC, till date.

Operation of the HCF without valid Authorization from J&K PCC, since February, 2021.

Operation of the HCF without EffTuent Treatment Plam(ETP) Sewage Treatment Plant (STP), as the bed capacity is 10.
In addition to the above, the Proprictor has illegally sub-letted a part of the nursing home to M/s Nephrocare Health
Services Private Limited, a Dialysis Centre with 08 beds (Proprictor-Sh, Vikram Vuppala).

YV YWY

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins, maintaining log book
for BMW, designating a person for BMW management, maintaining record of training/immunization of staff. The HCI has not
established website for up-dation of monthly BMW details as well as Annual Report, 2021.

Whereas, a show cause notice dt. 18/06/2022 was issued to you for the violation of various environmental laws and you have
failed to respond to it also and are operating the Health Care Facility in blatant violation of above mentioned rules.

Whereas. ir is pertinent to mention here that under OFFENCES BY COMPANY, section 47 of the Water (Prevention and
Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986 respectively, it is mentioned that
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or contravenes
any of the provisions of this Act, or the directions issued there under, shall, in respect of each such failure or contravention,
be punishable as per the provisions of this act.

Whereas this notice is therefore, issued and served upon you to show cause within 15 days as to why action should not be
initiated against you under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management
Rules, 2016. including sub-letting of the Nursing Home to a dialysis centre, that includes closure of the facility and
imposition Hf Environmental Compensation, as approved by the Hon’ble National Green Tribunal in O.A. 710-13/2017.

(Sat Pdul) IFS
I{Lgmhal Dircctor Jammu
Copy to:
| Fhe Member Secretary, J&K Pollution Control Commitiee, Jammu for information and necessary action,
2. Director Health Services, Jammu for information and necessary action,
3. Divisional Officer, PCC Jammu (North) for information and necessary action.
4. I/c Website tor n/a, -
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T @nion Territorp of Jammu & Kashmir
Pl J&K POLLUTION CONTROL COMMITTEE
\:;’,’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU
pec Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu

Email: regionaldirectorjkspchimu@gmail.com, Tel/fax 0191-2476926

Proprietor
Swastik Nursing Home,
Janipur, Jammu.

) f, - Y Yy
No: PCC/RDJ/PSO/BMW/22/ 21 2 27 Dated: £4f0H] 2erd

Ref: PCC/RDJ/PSO/BMW/22/846-49 dated 18/06/22
LEGAL NOTICE-2

Whereas, your Health Care Facility (HCF) was inspected on 05/07/2022 by a team constituted by J&K Pollution Control
Committee in compliance to the lon'ble National Green Tribunal order dated 17/05/2022 in O.A. 344/2022, with
representative of District Administration and Health Department.

Whereas during inspection on 05/07/2022, it was observed that you have failed to comply to the Water (Prevention and
Control of Pollution) Act, 1974 and Bio-medical Waste Management Rules (BMW), 2016, for the reasons mentioned below:

# Operation of the HCF without Consent from J&K PCC, till date.
»  Operation of the HCF without valid Authorization from J&K PCC, since November, 2018.
» Operation of the HCF without Effluent Treatment Plant(ETP) Sewage Treatment Plant (STP), as the bed capacity is 10.

Whereas during inspection, the HCF was not properly segregating waste in designated colour-coded bins (as green and black bins
were also being used for BMW), maintaining log book for BMW, designating a person for BMW management, maintaining any
record of training/immunization of staff. The HCF has not established website for up-dation of monthly BMW details as well as
Annual Report, 2021 and has not implemented bar code.

Whereas, a show cause notice dt. 18/06/2022 was issued to you for the violation of various environmental laws and you have
failed to respond to it also and are operating the Health Care Facility in blatant violation of above mentioned rules.

Whereas, it is pertinent to mention here that under OFFENCES BY COMPANY, scction 47 of the Water (Prevention and
Control of Pollution) Act, 1974 and section 16 of the Environment (Protection) Act, 1986 respectively, it is mentioned that:
“whereas an offence under this ACT has been committed by a Company, the Manager/In-charge of the Company shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished accordingly.”

Further Section 15 of the Environment (Protection) Act, 1986 mentions that whoever fails to comply with or contravenes
any of the provisions of this Act, or the directions issued there under, shall, in respect of each such failure or contravention,
be punishable as per the provisions of this act,

Whereas this notice'is therefore, issued and served upon you to show cause within 15 days as to why action should not be

initiated against you under the Water (Prevention and Control of Pollution) Act, 1974 and Bio-medical Waste Management

Rules, 2016, that includes closure of the facility and imposition of Environmental Compensation, as approved by the Hon'ble
National Green Tribunal in O.A. 710-13/2017.

lea:
(Sat Paul) IFS
Regional Director Jammu
Copy 10:
1. The Member Sceretary. J&K Pollution Control Committee, Jammu for information and necessary action.
2. Direeror Health Services, Jammu for information and necessary action,
3. Divisional Officer. PCC Jammu (North) (or information and necessury action,
4. /e Website for n/a,
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Introduction:

Hon'ble National Green Tribunal (NGT) in the matter in O.A. 344 of 2022 vide order dated May, 17, 2022
directed that “A Joint Committee of representatives of Health Department, Union Territory of Jammu and
Kashmir, J&K PCB and Deputy Commissioner, Jammu, to verify the factual position, look into the
grievances of the applicant and take remedial action in accordance with law by following due process”, be
constituted. “The J&K PCB will be the Nodal agency for coordination and compliance. Factual and action

taken report may be furnished within two months.”

In compliance to the afore-said Order, the following nursing homes were visited by the co-opted
inspection team comprising officials from J & K Pollution Control Committee, Jammu, J&K Health and
Medical Education Department, Directorate of Health Services, Jammu and Deputy Commissioner,
Jammu representative, for verification of compliance of Bio-medical Waste Management Rules, 2016.

The officials who visited the afore-said facility for the said purpose, are as follows:

Smt.Neelu Sharma, Principal Scientific Officer, J&K PCC, Regional Office, Jammu
Sh. Satish Sharma, Additional Deputy Commissioner, Jammu

Sh. Anil Sharma, Divisional Officer, J&K PCC, Jammu North

Dr. Meenakshi Manhas, Nodal Officer, BMWM, Health Services, District-Jammu
Sh. Arshad Malik, Divisional Officer, J&K PCC, Jammu South

¥ RN

List of Nursing Homes inspected :-

1) Goel Hospital and Medical Research Center, Canal Road, Jammu.
2) Suri Nursing Home, Canal Road, Jammu.

3) Bee Enn General Hospital, Talab Tillo, Jammu.

4) Life Scan Nursing Home, Sanjay Nagar, Jammu

5) Medicare Nursing Home, 39 B/C Gandhi Nagar, Jammu

6) Baba Nanak Medicity Multispecialty Hospital, Gadigarh, Jammu
7) Maxx Lyfe Hospital, Opposite Wave Mall, Jammu

8) New Navyug Nursing Home, Rehari Chungi, Jammu

9) Swastik Nursing Home, Janipur, Jammu.

10)  Shubh Tilak Multispecialty Hospital, Akhnoor, Jammu.

Inspection reports along withphotographs taken during the visits ar annexed at

Annexure ‘E

#




Goel Hospital and Medical
Research Center, old
University Lane, Canal

Road, Jammu. | ‘;E?,‘E" _

MEDICAL REcE o

Proprietor : Dr. Gautam Goel
Contact No. 9419137494

Bed capacity: 08

Date of inspection : 01-07-2022

Status of Consent under Air and Water Act : Applied on 28-06-2022

Authorization Status under BMWM Rules, 2016: Under Process

DHS / CMO Registration : Valid up to 30-11-2022
MoU with CBMWTF : Valid up to 30-09-2022
Bar Code Implementation : Yes

Website for updation of BMW : Yes

STP Capacity : 5 KLD

Observations :

The HCF was not properly segregating waste in designated colour coded bins. Log book
for BMW was maintained. Designating a person for BMW management, maintaining
records of training/immunization of staff was not done. STP was found non-functional.

Lifting site of BMW was designated, but not maintained. BMW was not found mixed

with MSW. e dt. 27-06-2022 has been issued for compliances.

Menshtht
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Suri  Nursing Home, Canal
Road, Jammu.

Proprietor : Dr. S.P. Suri

Contact No. 9419187717 L
.--..I p——

[ ] Sinae

Bed capacity: 04

Date of inspection : 01-07-2022

Status of Consent under Air and Water Act : Applied on 19-05-2022
Authorization Status under BMWM Rules, 2016; Previous Authorization wvalid

up to March 2022

DHS / CMO Registration J Valid up to 30-11-2022
MoU with CBMWTF ] Valid up to 30-06-2022
Bar Code Implementation : Yes

Website for updation of BMW ] No

STP Capacity i less than 10 beds

Observations :

The HCF was not properly segregating waste in designated colour coded bins. Log book
for BMW was maintained. Designating a person for BMW management, maintaining
records of training/immunization of staff has not been done. Lifting site of BMW and

treatment of liquid waste not maintained. Notice dt. 18-06-2022 has been issued.




BEE ENN General Hospital,
Talab Tillo, Jammu.

Proprietor : Sh. Kunil Kumar Bhalla
Contact No. 9070225707

Bed capacity: 50

Date of inspection : 01-07-2022

status of Consent under Air and Water Act : Valid up to September 2025

Authorization Status under BMWM Rules, 2016: Applied for Authorization/

Renewal. Under Process

DHS / CMO Registration : Valid up to 30-11-2022
MoU with CBMWTF : Valid up to 30-06-2025
Bar Code Implementation : Yes

Website for updation of BMW 2 Yes

STP Capacity : 10 KLD

Observations :

Management and Handling of BMW was satisfactory. BMW was not found mixed with

MSW. Liquid waste generated from the BMW lifting site to be connected to STP and

necessary instructions have been issued on spot. /




Life Scan Nursing Home, Sanjay
Nagar, Jammu.

Proprietor : Ms. Satinder Kour
Contact No. 94191-83573
Bed capacity: Increased from 5 to 10

without seeking mandatory consent.

Date of inspection : 02-07-2022

Status of Consent under Air and Water Act : Valid up to July 2022 for 5
beds.
Authorization Status under BMWM Rules, 2016: Valid up to September 2022

DHS / CMO Registration : Valid up to 31-12-2022
MoU with CBMWTF : Valid up to 31-05-2022
Bar Code Implementation : Yes

Website for updation of BMW : Yes

STP Capacity : 5 KLD

Observations :

The HCF was not properly segregating waste in designated colour coded bins. Log book
for BMW and STP was not maintained and digital flow meter was not nsalied
Designating a person for BMW management, maintaining records  of
training/immunization of staff has not been done. The HCF has increased the no. of beas
from 5 to 10, without seeking mandatory consent. Notice dated 0706 2022 has been

issued.




Medicare Nursing Home,
Gandhi Nagar, Jammu

Proprietor : Dr. Navindu Raizada
Contact No. 94191-96600

Bed capacity: 10

Date of inspection : 02-07-2022

Status of Consent under Air and Water Act Applied

Authorization Status under BMWM Rules, 2016: Not applied for Renewal.

DHS / CMO Registration d valid up to 31-03-2023
MoU with CBMWTF : Valid up to 27-06-2025
Bar Code Implementation 3 Yes

Website for updation of BMW : Not Provided

STP Capacity : Not installed
Observations :

The HCF was not properly segregating waste in designated colour coded bins. Log book
for BMW was not maintained. Designating a person for BMW management, maintaining
records of training/immunization of staff has not been done. Lifting site of BMW not
maintained.

In addition to the above, the proprietor has illegally sublet a part of the nursing home to
M/s Nephro Care Health Services Ltd, a dialysis center, with 08 beds (prop Sh. Vikram

Vuppala). STP/ETP not i[}stalled. Notice dated 18-06-2022 has been issued.

i




Baba Nanak Medicity

Multispeciality Hospital, Gadi E DD [ Tn

Garh, Jammu.

Foguf

SABA NANAK MEDK TY i

Proprietor : Dr. Anil Kumar Dutta
Contact No. 94196-14466
Bed capacity: 20

Date of inspection : 02-07-2022

Status of Consent under Air and Water Act : Valid up to March 2023

Authorization Status under BMWM Rules, 2016: Valid up to September 2027

DHS / CMO Registration : Valid up to 28-02-2023
MoU with CBMWTF 5 Valid up to 31-10-2022
Bar Code Implementation : Yes

Website for updation of BMW : Yes, but not maintained
STP Capacity 3 10 KLD

Observations :

The HCF was not properly segregating waste in designated colour coded bins. Log book
for BMW/STP was not maintained. Designating a person for BMW management,
maintaining records of training/immunization of staff has not been done. Lifting site for
BMW was not maintained. HCF has not uploaded monthly BMW details as well as

Annual reports 2021 on its website. Notice issued dated 07-06-2022.



MAXX Lyfe Hospital, Opposite Wave
Mall, Jammu.

Proprietor : Sh. M.K. Choudhary
Contact No. 94191-86541
Bed capacity: 20

Date of inspection : 02-07-2022

Status of Consent under Air and Water Act

Authorization Status under BMWM Rules, 2016

DHS / CMO Registration

MoU with CBMWTF

Bar Code Implementation
Website for updation of BMW

STP Capacity

Observations :

Valid up to November 2025

: Valid up to February 2022.
Applied for Renewal
valid up to 31-03-2022
Valid up to 30-06-2025
Yes
Yes

10 KLD

The HCF was not properly segregating waste in designated colour coded bins. STP has

been installed. Log book for BMW/STP was not maintained. Designating a person for

BMW management, maintaining records of training/immunization of staff has not been

done. Lifting site for BMW was not maintained.

Notice issued dated 07-06-2022.



New Navyug Nursing Home, Rehari
Chungi, Jammu.

Proprietor : Dr. J.L. Raina
Contact No. 0191-2546239
Bed capacity: 05

Date of inspection : 05-07-2022

Status of Consent under Air and Water Act :

Authorization Status under BMWM Rules, 2016:
DHS / CMO Registration

MoU with CBMWTF

Bar Code Implementation

Website for updation of BMW
STP Capacity

Observations :

Closure order issued vide order No. 46 of 2016 dated 03-12-2016 and the District

Not applied

Previous Authorization valid
up to September 2015, Not
applied for renewal till date.
Does not have valid
registration

Valid up to 14-10-2022

Yes

Yes

less than 10 beds

Administration has again been requested to implement closure order.

4
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Swastik Nursing Home, Janipur,
Jammu,

Proprietor : Sh. Rajinder Kumar Sharma
Contact No. 9419139615
Bed capacity: 10

Date of inspection : 05-07-2022

Status of Consent under Air and Water Act

Authorization Status under BMWM Rules, 2016:

DHS / CMO Registration

MoU with CBMWTF

Bar Code Implementation
Website for updation of BMW
STP Capacity

Observations :

Applied on 27-06-2022

Not Valid, Applied for
renewal on  27-06-2022,
specifying

Valid up to 28-02-2023

Valid up to 27-06-2025

Not Implemented

Not provided

Not installed

The HCF was not properly segregating waste in designated colour coded bins. Log book

for BMW was not maintained. Designating a person for BMW management, maintaining

records of training/immunization of staff has not been done. Lifting site of BMW not

maintained. STP not installed. Notice dated 18-06-2022 has been issued
/S

|



Shubh Tilak Multi Speciality
Hospital, Akhnoor.

Proprietor : Ms. Manju Malhotra
Contact No. 7051171717
Bed capacity: 10

Date of inspection : 05-07-2022

Status of Consent under Air and Water Act : Under Process

Authorization Status under BMWM Rules, 2016: Valid up to December 2022

DHS / CMO Registration 3 Valid up to 28-02-2023
MoU with CBMWTF : Valid up to 09-11-2024
Bar Code Implementation : Yes

Website for updation of BMW : Yes

STP Capacity : 5KLD

Observations :
Management and Handling of BMW was satisfactory. However, segregation needs

improvement. Lifting site was maintained. STP found operational and maintained.

]




